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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 627/2022

IAURVAX*
1.5advocate

lel House. Lko.
No - aiwflgfARi NOTARIAL

Prakash Yadav Applicant(s)• • •

Versus

State of Haryana & Ors Respondent(s)• •

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No. 13)

I, Dr. A. K. Gupta S/o Shri Jagdish Prasad, aged about 49 years, presently

working as Scientist ‘E’ at the Ministry of Environment, Forest & Climate Change

Advocate }
7. Model House. Lkn. /
hgi . No- tmrm

,Q\ f.
NJ—<

VXp/v U.p . v

921



02-

(MoEF&CC), Regional Office, Lucknow, Kendriya Bhawan, 5th Floor, Sector “FT,

Aliganj, Lucknow-226020, Uttar Pradesh, do hereby solemnly affirm and declare

on oath as under: -

1. That, I am, the above-named Deponent, authorized and well conversant with

the facts and circumstances of the present case and thus competent to swear

the present Affidavit.

2. That, the present application has been registered on the basis of letter

petition sent by the applicant via email to the Hon’ble Tribunal, with the

prayer for issuance of direction to stop discharge of sewage in Sahibi river

barrage.

3. That, vide order dated 09.10.2025, the Hon’ble Tribunal directed;

“2. In view of the facts and circumstances of the case and also nature and

magnitude of the environmental issues involved consistent with expansion of

the scope of the original application, we consider presence of MoEF&CC
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and CPCB to be essential for just and proper adjudication of the

environmental questions involved in the case. Accordingly, they are

impleaded as respondents no. 13 and 14.

3. The Registry is directed to amend the memo of parties.

4. Mr. Srinivas Vishven, Advocate, who is already appearing for CPCB,

which was not formally impleaded as respondent, accepts notice for newly

impleaded respondent no. 14- CPCB.

5. The Registry is directed to issue notice to newly impleaded respondent no.

13- MoEF&CC requiring it to file its response within two weeks.

6. In its response, respondent no. 13- MoEF&CC shall specifically respond

to the aspect of restoration of the name of water channel earlier known as

River Saibi but later named as Najafgarh drain in view of the observations

made by this Tribunal in the course of hearing of the present Original

Application besides other aspects of its rejuvenation/restoration.
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7. List on 31.10.2025 for further hearing.

8. A copy of this order may also he sent to the Secretary, MoEF&CC by

email for compliance in this regard.”

4. That, at the outset, it is submitted that this respondent, MoEF&CC is the

nodal agency of the Central Government for planning, promotion, co-

ordination and overseeing the implementation of India’s environment and

forest policies. The primary concern of the Ministry is the implementation of

policies and guidelines relating to conservation of the country’s forests,

lakes and rivers, its biodiversity, natural resources and wildlife.

5. That, the Central Government has enacted Water (Prevention and Control of

Pollution) Act, 1974, which specifically deals with issues related to control

and abatement of pollution in water bodies including drains. The

implementation of the provisions of these Act are with the Central Pollution
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Control Board (CPCB) and concerned State Pollution Control Boards

(SPCBs).

6. That, the ‘land’ & ‘water’ are a subject matter of State Government. The

forest/wetland areas and the legal boundaries thereof, are determined and

maintained by the concerned State Government. That being the repository of

land records, State Government has the primary responsibility to determine

status of any parcel of land, giving due regards to gazette notifications,

provisions under Central and State Acts and concerned judgments and

directions of the Hon’ble Courts/Tribunals. The primary sources of

pollution, including sewage discharge and solid waste dumping, fall within

the civic, health, and sanitation responsibilities of State Governments and/or

municipal/local bodies. Accordingly, these authorities bear the principal

responsibility for addressing such pollution through their own budgetary

allocations and internal revenue mechanisms. It is also incumbent upon them

/
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to establish adequate infrastructure for the collection and treatment of

sewage generated in urban areas, so as to prevent the discharge of untreated

sewage into water bodies and the surrounding environment.

7. That, for effective conservation and management of wetlands in the country,

the MoEF&CC, had notified the Wetlands (Conservation and Management)

Rules, 2017, superseding the Wetlands (Conservation and Management)

Rules, 2010 with decentralization of powers in view of the fact that “Water

and Land” are subjects which come under the purview of the State List.

Under these Rules, the State/Union Territories Wetland Authorities have

been constituted, thereby, replacing the erstwhile Central Wetlands

Regulatory Authority. The powers & functions of State/UT wetland

authorities are outlined under Rule 5, while Rule 7 specifies the delegation

of powers and functions to the State Governments and UT Administrations
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for notification of the wetlands. The Wetlands (Conservation &

Management) Rules, 2017 are annexed as Annexure/R13/1.

8. That, according to Rule 2(g) of the aforesaid 2017 rules, “wetland" means

an area of marsh, fen, peatland or water; whether natural or artificial,

permanent or temporary, with water that is static or flowing, fresh, brackish

or salt, including areas of marine water the depth of which at low tide does

not exceed six meters, but does not include river channels, paddy fields,

human-made water bodies/tanks specifically constructed for drinking water

purposes and structures specifically constructed for aquaculture, salt

production, recreation and irrigation purpose.

9. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)

wetlands categorized as 'wetlands of international importance' under the

Ramsar Convention; and (b) wetlands as notified by the Central

Government, State Government and Union Territory Administration.

n/
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Provided that these rules shall not apply to the wetlands falling in areas

covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,

1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 2011 as amended from time to time.

10. That, Rule 4 of the aforesaid rules, provides the list of activities that are

restricted in the wetlands. Rule 4(1) provides that wetlands shall be

conserved and managed in accordance with the principle of 'wise use' as

determined by the Wetlands Authority. Rule 4(2) enumerates the activities

which are restricted:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries;

c. manufacture or handling or storage or disposal of construction and

demolition waste covered under the Construction and Demolition Waste

Management Rules, 2016; hazardous substances covered under the
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Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or

the Rules for Manufacture, Use, Import, Export and Storage of

Hazardous Micro-organisms Genetically engineered organisms or cells,

1989 or the Hazardous Wastes (Management, Handling and Trans-

boundary Movement) Rules, 2008; electronic waste covered under the E-

Waste (Management) Rules, 2016;

d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities,

towns, villages and other human settlements;

f. any construction of a permanent nature except for boat jetties within fifty

meters from the mean high flood level observed in the past ten years

calculated from the date of commencement of these rules; and,

g. Poaching.

/v
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11. That, Rule 7 of the Wetlands (Conservation & Management) Rules, 2017

stipulates the delegation of powers and functions to the State Government &

Union Territory Administrations. As per the provisions of Rule 7 (1) and (4)

of the Wetlands (Conservation & Management) Rules, 2017;

(1) The concerned Department of the State Government or Union Territory

Administration shall, within a period of one year from the date of

publication of these rules, prepare a Brief Document for each of the wetland

identified for notification, providing: —
(a) demarcation of wetland boundary supported by accurate digital

maps with coordinates and validated by ground truthing;

(b) demarcation of its zone of influence and land use and land cover

thereof indicated in a digital map;

(c) ecological character description;

(d) account of pre-existing rights and privileges;
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(e) list of site-specific activities to be permitted within the wetland and

its zone of influence;

(f) list of site-specific activities to be regulated within the wetland and

its zone of influence; and

(g) modalities for enforcement of regulation;

(4) a) In case of trans-boundary wetlands, the Central Government shall

coordinate with concerned State Governments and Union Territory

Administrations to prepare the Brief Document containing information as

listed in sub-rule (1).

b) Based on the Brief Document, the National Wetlands Committee shall

make recommendations to the Central Government for notification of the

wetland.

c) The Central Government shall, after considering the objections, if any,

from the concerned and affected persons, notify the wetlands in the Official
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Gazette, within a period not exceeding 240 days from the date of

recommendation by the committee.

12. That, according to Guidelines for implementation of Wetlands (Conservation

& Management) Rules, 2017,

“60. In the case of transboundary wetlands, the respective State

Governments/UT Administration may initiate the process ofpreparation of a

common Brief Document and submit the same to MoEF&CC. If required,

MoEF&CC shall coordinate with the concerned State Governments/UT

Administrations for preparation of the Brief Document and addressing

relevant issues. The Ministry will further process Brief Document as per

process laid under Rule 7(4) of Wetlands Rules, 2017.”

Guidelines for implementation of Wetlands (Conservation & Management)

Rules are annexed as Annexure/R13/2.
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13. That, That, it is pertinent to mention that Hon'ble Supreme Court of India

vide its order dated 08.02.2017, in the matter of MK Balakrishnan vs. Union

of India (WP No. 230/2001), inter-alia, directed the application of the

principles of Rule 4 of the Wetlands (Conservation and Management) Rules,

2010 to the 2,01,503 wetlands (>2.25 ha) that have been mapped by the

Union of India. The aforesaid direction was reiterated vide order dated

04.10.2017. It is submitted that the inventory of these wetlands prepared by

Space Applications Centre (SAC), Ahmadabad based on the satellite data of

2006-07 is available at https://indianwetlands.in/uploads/National-Wetland-

Invenlory.pdf Subsequently, SAC has prepared the national wetlands

inventory (>2.25 ha) based on the satellite data of 2017-18 along with

decadal wetland change analysis with reference to earlier wetland inventory

of The2006-07. available atsame is

https.V/indianwetlands.in/uploads/Wetlands201718_ inventory%2Olistmoef.

/
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pdf The orders dated 08.02.2017 and 04.10.2017 are annexed as

Annexure/R13/3.

14. That, an Office Memorandum (O.M.) dated 08.03.2022 was issued to all the

State/UT Wetlands Authorities by the Ministry, wherein it is once again

clarified/reiterated that the 2,01,503 wetlands (>2.25 ha) as per the National

Wetland Inventory and Assessment (NWIA), 2011 should be protected as

per Rule 4 of the Wetlands (Conservation and Management) Rules, 2017.

This protection is irrespective of the applicability of/notification as per the

said Rules. The OM dated 08.03.2022 is annexed as Annexure/R13/4.

15. It is humbly submitted that MoEF&CC has taken several steps in creating

awareness about the importance of wetlands through people’s participation.

It is further submitted that in this regard, “Sahbhagita Mission” was

launched in 2022 for people and stakeholders’ participation in the wetland

conservation and management with a mission of ‘a healthy and effectively

\
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managed network of wetlands of national and international significance

which support water and food security; buffer from floods, droughts,

cyclones and other extreme events; employment generation; conservation of

species of local, national and international significance; climate change

mitigation and adaptation actions; and recognition, conservation and

celebration of cultural heritage.'. Mission Sahbhagita is an important step

towards participatory conservation and wise use of wetlands to enable a

societal ownership approach with communities leading at the forefront.

16. That, to further the process of awareness and promote participation, a nation-

wide campaign namely, "Save Wetlands Campaign” was initiated by

MoEF&CC on 4th February, 2023. The campaign was structured on a

‘Whole of Society’ approach for wetlands conservation, enabling affirmative

action for wetlands conservation at all levels of the society and involving all

strata of the society. The campaign inter-alia, envisaged to include

\
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sensitizing people of the value of wetlands, enhancing the network of

Wetland Mitras and building citizen partnerships for wetlands conservation

amongst other targets. Aligning with the Mission Lifestyle for Environment

(LiFE) and following the philosophy of Mission Sahbhagita of MoEF&CC,

the campaign was implemented at a Pan-India level. State Wetland

Authorities, District Administrations, Municipal Corporations, Gram

Panchayats, Educational Institutes, and Knowledge Partners have been

active participants in the campaign.

17. That, various modes of mass communication including social media are

being used to sensitize the public about the importance of wetlands

protection and conservation.

18. That, vide order dated 11.12.2024, the Hon’ble Court observed that “Prior

to 2017, the figures given by ISRO regarding the number of wetlands in

India having an area more than 2.25 Hectares was 2,01,503. The latest
v
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ISRO data, which is of the year 2021, shows that this figure has now

increased to 2,31,195.”, and further, inter-alia, directed that each of the

State/UT Wetland Authorities shall complete ground truthing as well as the

demarcation of wetland boundaries of each of the Wetland which have been

identified for their State by Space Application Centre Atlas (SAC Atlas),

2021 as expeditiously as possible, but definitely within a period of three

months from 11.12.2024. The order dated 11.12.2024 is annexed

as Annexure/R13/5.

19. It is pertinent to mention that vide order dated 19.08.2025, the Hon’ble

Supreme Court observed/ directed;

“3. Mr. Jayant Bhushan, learned Senior Counsel appearing for the

petitioner(s) would draw the attention of the Court that seven States namely,

Andaman & Nicobar Islands, Arunachal Pradesh, Dadra Nagar Haveli &

Daman and Diu, Haryana, Goa, Jharkhand, Puducherry, Sikkim, Karnataka

V
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and Ladakh have achieved less than 50% and the 6 States of Delhi, Haryana

and Himachal Pradesh have achieved less than 40%. This would clearly

indicate that the respective States Wetland Authorities seem to be moving at

a snail’s pace and the direction issued by this Court has not yielded positive

results.

4. In that view of the matter, we direct these States to expedite the ground

truthing and boundary demarcation expeditiously and at any rate within an

outer limit of two months from today, failing which, the Secretaries of the

concerned States of the Department of Environment and Ecology will have

to personally remain present before this Court on next date of hearing. It is

also made clear that inaction on the part of these State Wetland Authorities

would compel this Court to pass coercive orders against such of those States

which has failed to comply with the direction issued earlier as well as the

Vv
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direction issued by this order.” The order dated 19.08.2025 is annexed as

Annexure/R13/6.

20. That, it is submitted that a similar matter, i.e., Indian National Trust for Art

& Cultural Heritage (INTACH) vs. Govt, of N.C.T of Delhi (EA No.

16/2019 in OA No. 153/2014), is being dealt with, by this Hon’ble Tribunal

wherein the issue relates to the rejuvenation and notification of Najafgarh

Jheel under the Wetlands (Conservation & Management) Rules, 2017. It is

also submitted that an affidavit in compliance of Hon’ble Tribunal’s order

dated 01.05.2025 passed in EA No. 16/2019 in OA No. 153/2014 has

already been filed by MoEF&CC apprising the Hon’ble Tribunal of the steps

undertaken by the Ministry to expedite the notification of Najafgarh Jheel

under the Wetlands (Conservation & Management) Rules, 2017. It was

submitted therein, that a field visit to the Delhi side of Najafgarh Jheel was

conducted on 06.08.2025, and to the Haryana side on 19.08.2025. Further, it

/>
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was stated that an Interim Report has been prepared by Wetlands

International South Asia (WISA) & World Wide Fund for Nature-India

(WWF-India), which is required to be revalidated by National Centre for

Sustainable Coastal Mission (NCSCM), and accordingly, the Hon’ble

Tribunal has been requested to grant time for submission of the Final Report

by NCSCM. The Affidavit filed in compliance of Order dated 01.05.2025 in

EA No. 16/2019 in OA No. 153/2014 is annexed as Annexure/R13/7.

That, vide order dated 04.09.2025 in EA No. 16/2019 in OA No. 153/2014,21.

the Hon'ble Tribunal has granted time for submission of final report by

NCSCM. The copy of order dated 04.09.2025 is annexed as

Annexure/R13/8.

22. That, the Respondent Ministry has undertaken an intensive mission to ensure

completion of ground-truthing and boundary demarcation of wetlands. The

SAC Atlas, 2021 data has been shared with all States and Union Territories,
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and regular coordination meetings are being conducted to facilitate and

monitor the progress made by them towards conservation and management

of wetlands within their respective jurisdictions.

23. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

it deems appropriate.
/ 21/t
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VERIFICATION

Verified at Lucknow on the ^2,3 day of October, 2025 that the contents of

Paragraphs of the aforesaid affidavit are true and correct to the best of my

knowledge and belief and nothing material has been suppressed or concealed

therein.
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<1^1 Tfo -£\o TRo-33004/99 REGD. NO. D. L.-33004/99

3IRH HITIMSI
ClM <z (Baxette of -Jtidia

EXTRAORDINARY

WT I I — 3—R T-O T T R (i)

PART II—Section 3—Sub-section (i)

FTfFFTT % ycfiiRm

PUBLISHED BY AUTHORITY

Ff HUcicm , fRFOT 26 , 2017/FTf?FF 4 , 1939

NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

TT. 802]

No. 802]

3ftr
FR)^F 4 i

Ft Rwfl , 26 RF^FT, 2017

TTT.FT.R. 1203(F).—FlsP^R , RT R f̂R FF FT FC4 I 49FF WI f , ROTFT FFTTFF FtftRlR 'fl
WTROT f Rt TP^T ^MRRRFT FT FTRR f FFT $4 i 0 TFJ^ Rt^R ^ RTTFF FT RTF fR % ^KUI Ft
H $c4 ^UI 41HI Pi 4< FfT Rt^R ^ FFfFRTFT FT -4 444 FTcT RR ^ ^ Kul , RR $]R*F< UI , FIF
FRftFTR, FFTFF R 44 UI , ^yFT FT 'JFlRTR, 3JOT RRFFJ FT RR <4H 4 , ^F^jR % FR Ft F^TFT ^Tft
FrftRrfMl WFTT ^OTFF ^t ^TRFFTFF<4 I

FlT, Ff&FFT FH<^R FFF1OT FR FTRTFTF, 9^1<4 (FRj FtT #RtRF F^RTF FT RTFRR, FtTT
FFR^ FT R l d M ), RR R ?1 I 4 TTFft HRCRH (RR FFFFF F|"T FFFIIT FFT Ff^FT^ TRFRT) % FRFF Tt
^jR 7JFR FtT FFFFF % FRF TRtT TR Tt TTFFTF RlR ^ FtT FF% 9|<|> RF FFT^RT % FFlRTF FT^F ^TRFRTRRF^Rf^FFT#frR FR FIST^R FRT

FR, tiRsiTF % F’JRfc 51F % OTT R$) FFF FFTFT 0 41 ^ R> FRF % RFtF FFTRF FT FF F^RF” ^TFT
f% FIT FT^RF FFfFTR ^t, RTTF FF f̂F FF, $fi <4 , 4 41 FR FR^JRF TOT Ft FR FTTFT TTF”sfF Ft FFT
FTT^FTTF % FR" FFOTTF T%;

sfR FFfFTW (TTTOTF) FfitRFR, 1986 FFIRTR Ft TROTH” FFIF FR FFT FTPT TOTT RR % Rl TTF
°FTFF RFFFf , pRTF OTF FTFT % FTF-FTF 3TRRR FtT FTR^HIH R Rt FRFRFf I

#T, < 1 ^14 H 4?4 <ul RR”, 2006 ^ FT^JR FRT FFFRF FTRRFR# ^FT Ft FRTFT R t RT FR
FR^R % RNRFFRRFTFFFFTFTRFFTRRTFTF^4F4 I FTFRRFTFFTF, RRRFF# RFT H I R R^ R A
RFR Ft 4410, TOT RT F%, Rt FFRfFTFT FF% Fj^tjFFFF *f R^TFF ^T;

3frr, FRF, FT^jR RF^ft TTFTR FRRFF FT ^TFTFTFFTf FFT FF^” Ff&FR ^F % TftFT TRft
3F#gRFf % TROTH” FtT f̂eFFTJ^t FFFTF % RF; FRF^fl
5864 GI/2017

t l

wrrft ttFTFf RFTF ^FT f ;

^0~ A^j

A.K. MAlffivA*
(1 ) *

O Advocate j
7 Model House. Lko. y Q
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[ FTF li-T^rg 3(i)] 3FRF FTT {\*[ m : 3TOTFRF

(F) "FRRRT Mpfl < " T R FT R 4" FfFF FTPRFR'PR FT" F^TF H 41M <-F STTSTJRFT FFT RMH TF^FR FR/FTfFFFr *HRHRICI R f , Ff^nR f ;
wpfr FIRFFT ^ FRFF F FTF(R) "V FT q

qif^rf^hr w FT FIFFT
(F) "TTTRF FTF" % TTFTPT FT FFFPT MP -H % mw$&X FT FF FTF RTF T7- RFIMICHF

FlJ4 Fr'll 'll F FI 7 '*1 TTfRTFff FTF, rP«

(2) TF FR ?TRT FF TFT F, 4r TF R M Pi F FJFF f 4TT M PF I R T FRT R, fFcj FRR ^ H F
TP^TTF^TT 3$) 3p-f fl'Jr f̂T TF% FF 3iRRTF F pi

3. f^wf FT ?r r^ *f R r.— R n R i R i d FTRRRI FT FPFTI FTFPJFTR,
(F) TTFFT FpH "d H d % FSfR ‘3FTTFftF ^t ^15-^R’ % FF F F*fffTT Flir^R }A \\
(^) %FftF FTFTT, TTTF FTFTT 4tr FF TRF £fF FFTFT FTTT W Ff?RRld 3^'djRdil
FFJ 3f R -MH FFF-FFF FFT wrf*R FTTRF FF FRR ^ H , 1927, FF"4TF (FTFF) FRIR ^ H ,

1972 , FF (FTOT) srfsrf^rfT, 1980, TT T̂ FF FRTRFF FFT F R RRMHH FTF 3rf^w, 2011 % FF4F
FR cj [ H 4FY F FR" FT4Y F^PH 41 FT rl l ^ d$l RRi
4. <^i£^R 4)i if fiMiFHiMl FT R4F*I. (1) FR'^P-T FT TFFF aftr FFF, 3TR^R FTf&FTF FTTT FFT
FFcl IP d FRFRJFF "FTFTF' F PWld % 3FFTF f%FT 1̂1‘ » < I IT

3||^R % r4tFT, R^RiRid fFFTFFTTFT R RRPte f%FT 1̂ HJ/ l 1 , 3TFR>
(i) R>41 R R^H % 3TR ^HUI FTRT ^r-srR'gfir "FRTF FP^RF;

(ii) RRt R PTrPR FTTFT RT RFFTTF ^TFrFft FT RTFR F^TT;
(iii) RR,JI RT RRF 3rrf?t :̂ FF^FT RFT, 2016 % 3FFR FR FFT R HT'JI 3T1T RPCRT 3fqf9FT

FT RRdlu l FT ^FFFT FT FFTTF FT RFFFf ; FRRFFTF TFTFF % RRHI,JI , FFTTF RT
FFTTF FFFT, 1989 FT TpFFFFF F>-F 41Pi FFTFRFT F RRF 4TFT FT FlRl T* I 4f FT
FFFFT, FTFFT, fFF'TF FF 'TTF T̂ FF4T RFF, 1989 7F FRFFRFF TFRFZ (TFFFT, FFFTF
3^T 41HIHL{R 4 FHH ) RFF 2008 F 3FFR 3FF FFT FPFFFTTF FFTR RFFf^FT (FFFF)
RFF, 2016 ^ 3FrR 3rRFFTTt-3TFf5F3;

( iv) RF STFRRT FT HI dd ;

FFTFff , ^Tgrf , FFFT, FTFT 3frr 3FF FFTF FRCTFT TT F^TTRYF 3TFRFT aftr FRFTFT FT
R -MH i < ,j i ;

( v) Rrft PTFR FfR FT Rrft RHTUI RFTF FTF FTTT %, TFFT RTT % 4RT FF RFH ( % FRF

^T FFRF 4" fRRr FF FFT FT RRcf FTF F FlFFFT F^F Ff7 Tf FFFT R FFRY; RT
( vi ) FtyRTFTTI

FFFPFRT FFFT?!

(2)

FR %RTF FRFTT
WRTF F FTFT FTFTFT FT RFK FT F%Rl

5. <^i 4^R FTRFTFT. (1) %RPT FFTR, FRF TFF F FRFR FTPH^ I FT FTF FTR Rid 4
Rj-rjRlKld 7lr-;J-I rTT , FFR:-

FFF FTFTT T FFR V ,JI /FF RFTF FT FTTFTFF F4T FT FRr^[R' T RFF 4" FFRTF FT4 FT R
FTTFTFF^ Rft - F£FF;
TT3F FT ^^RT Ff^F FT FFTpF FF^" ^g’RT FRF-TFT^FF;
FFfFHJT R F MI FT FTTFTFF Fp%F -FFF FFTF;
FF fRTTF FT FTTFTFF Ff%F-FFT FFFT;

^TF^ f f̂TFRFTF

F RFTFF F Rl U TfTF FTFTT FT FTFTFFFTF

0)

(ii )

(i i i )

( iv)

(v) F - MFd FFTF ;
TTTRF RFTF RTTTF FT FTTFTFF FRTF-TFT FFTF;
FTf FFTFF RFTT FT FTTFTFF FRF- FFT FFTF;

(v i )

( v i i )
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Mk PT4TT R MpsT 4 IRRq^ 2010 RY R.^TT.TT.fR. 951(3T) £TTTM^YR (HT P̂T MYT MHP")
fR^PT, 2010, TTTpTcT fRPf;

Mk SfRojfR TT RraFT Mk ^fxRpET OTTRT Mk <i tf] q 3Fkq"^pqT RY PTT4PT T7W RT srTcTST
ÎliRR RHT 4TFT 4^7 dT'd I R T4T RRM ^RTHT fRkpP' RRY % fRiJ fRETTf siPTt̂ ETT T^TT IRRq RR RY TfR4T

R 3pR)jfR MdRlRERTTTT^TT HIRVPJIIR] RTTMT RY 'jRM^TTRY *pi4 HTTTRFTTR % YRTT HPM^R;
Mk, TT T̂ P74>k Mk RT TRT RT WPRRY RY TRY VI <t» K R 3FfR R ddtlI <:HT> TTRTRY ?T4T srrfRR

4441uI R 3|15'djR TTfkMfRRY vndlRl f|q|3ff 3TR ^q RP£RTT 4qRY ^qI PT RdIv 4TR 3fk 4TT RY
d 7lld R RR RY 3444q <*d 1 R fR 34R<fffR HlPRdRRl SPTlR) R RY 4754 HlP RdRRl 47FF 'ijfR sflT TfR,
4KRR RfRsTPT % 3|rjtiiv TTTT % Rqq R R

Rfr RRfkr PTTHT % R?r R 4iR+jJR Rf R TTITRY RTSPT sfrr TRSFT R RPT 34R4IR (RraPT 3fk 4RSFT)
RPT, 2010 RT 3TRWTCT dKdl 344444;RRTTT f;

3fk, 3R-, MRPTTTT R WWT (Rrapr) STRR ^H, 1986 Rf ^wrr (1) sffr ^PTHRT (2) % wz (v)
Rk E| I <A 3 RY TTTITTT (3) R 4T4 4Ref HTTT 25 &KI 444T $lRhd) 4T 44Y4 4Kd RPTTT^TT’T RY 4T444YY R
RTTJ RFTR Ndtltl TdlRd fR RY ^DHlddl PT.4T.R. 385 (3T) dIOo 31 Hl4, 2016 sHTT sRgR (PTSRT RT
T4̂ PT) RdH, 2016 4T 4TRT T4Tf$TT RqI 4T; RT 4^PR4T R 1% %^R TR ĤT ^TRT ^4rf vi I^H RqR
TT, T̂T d 1 RnRt W TpjPRT R 44TT4TI4TT T3T srR^-ddi TR4T -dddI R 4RT R ^TRft ft’,
PT3JfRR TPTRFINIRD % R q i < fMr ^ iup i;

RT, ^MR tKT»K TPRT 3MgR (R^SPT RRM P̂T) RRT, 2016 % P4TT ^RPR PR4TRT, RT RPR
f̂f RPRf 3^R R^RT RTSR, RRRT 3frr RRRT H-HM P" y n̂q ?PTT TPR f;

3frp, TR 34-PM 3^R g?IT4T TR, ^fr ^TPR RRRRCT RIR^T Rrpt % Msr if f, PR RPT4 PRRTRf
3^RRPP l̂mdf % TRHT^? ^%RpTPR4TR ^IRT TPT RP # RPK 1%4T 44T;

3TP: 3TP, MRPRTTR, WRPT (PRW) RRRPP, 1986 STIRT 3 RT-EURT (1) MRr-yiRT (2)
41 73P (v) TT-yPT (3) ^PT4RM PTRT 25 #tHPT 23 pPT WT »rfMf TT TOT pR fir ?PTTM^R'

(*P3FT MR vlHHd) RdH, 2010R 4TcfT ^R4T4 3fRqiir| 4̂ 4 ^TT, PI»->; TR Nfy ^,H,jI ^Rvi||P4T 4T
4T TR 4T RTRPTT 44T 4T,M'^R ^MaPT 3fp^SPT % fRlR^PlRld PDPT apppff f, 3pqR;—

1. R^Tf PW MR VI K^H.
(1) R4RdR 4T pfaTH PTR- MRR (TRSPT RRMH) fMr, 2017 tl

RPTTT "R TTT^PTR dlClG 4T R^rf I(2) *2. TfoTT4TPt—
(1) R4 Rq -H l R, drT 1% TTTM1P" 3P44T sRRpf 4R,—

(R R ÎRTH ir MTRW (MR P̂T) spRrfRrrr, 1986 3TRRTt;
(^) "TTIMRT M- 441R4R G^T sMgR prfMpr TTRTRRT RTM(RR NIMRT, RRRT t;
(p) "piRR"R Rqn 6 R RHfe RP#PT sMqRr RRR 3rfRRrt;
(4") ’‘niRRqRRq 4j.ui" ’HiP-RqRfl T^TTR 4RR, viRqiMf cf4T RqiMt TT RPT TPFRPT RRRR ^r̂r r̂R^RM ) RfRp n̂RRd TRCTT %\

R) ‘’TT r̂fRf TTĴR 4TRRT” R RTI PTTT TTRlMf STRIRT f RpTT 3TrRjfR 4T ^RpyPT RPRTT % Rpr
41RMIRdI R|R 4nR4TR4T 4T du?d RPTT R4T ?f4T RP” R'ddI R THTf TTHT R Rt
RPRf 4R4R Pin TfRfRp WHT Tl(qTR4T, R 4R^P, MY fRfipp PTT fRRl^dlMf RY TTTRP TRR f ,
4T iRd 4RP4>R HlRRnRRlq T4RP" R RRRRRR 4T Hd I PFTPt R Rpr 3TlR TTHR RY TTHIRd I
R H 1 Hd R Riu srRfatT HIRKCL 3FRRTTPRTRRRTTHP TTTY^PRR R RIM_ RPTEPTPYRTRPT

(p-) RTTOR 3TiRfiMd” R 1971 RRPPT RRTW7" R ^PcTT r̂fcr ûRgiRRRRY srfRpHd r̂fRRrR;
( )̂ "PTR^YR R Rtf RT 4T TT^M, Rterg1R TT TEPYRT TT ^PH, T^TRY PT PT ÎRT, P̂T MT

*Q<I R 4T q^R diM, WTR 4TPRRYT, fR^R spdRrf p^RY P̂T 4T fRpRYp r̂rf ^q 1 < RYfRrfR
RYZT R STYRTT RY T RT SRRRT RS HC^ ^TPT MY r̂ H \ A, HPT R v3 d, RT F̂T NRTSPTTR fRfR^R HId4 fRfRrf vric'i IRTTT/ P̂TT^PT, HcfiqHMd, dHT' vidHKd Rr p-q11 TRpTdY R PpJ fRf r̂ :̂

RfRfRrf RrmRdPnPd r̂Rf R;

l

V
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Rct-qfl R T M I TT RTTTEEF TTRR-RtE ERR;

i^Nrt sfrr RIR RR^i RRTEFT ^TTTTTTSTR dlRd -TYETRTR;
R'HMI FT RTTTEEF TTRR-FRT TERR
RRETFT 'HTTTTEEF TTRR-RYF TTRR;

ff%$EF, TER T[RT dR <fl - EYE TTRR;
ER l̂ -4 dRd -FYETRTR;

EETFTTRR, TRR ^FRRSRTFT#-F^EERTR;
TFETE dRd, TER- F^RT RddR EE#-FEE TTETR
Trfw, EE sjtr EEETE HRCI^ % £rftE FTEETR FT EFT FETE RR ETFEF- FEE TTETE;

Nw O *

(viii )

(ix)

(x )

(xi)

(xii)

(xiii )

(xiv)

(xv)

(xvi)

(xvii) , EtEET 3ftr dIdlRlF-3TrfEF> £YF E TT FREF FT u =F» »

RftFE fEE RR ERT7* EFT -I I HRR'F ten ER; EtT
MFRKR /EE R'HMI ET STT^jf f̂f ^ EEf&E RETE # EFT Tlf%E/ FREE dRH /RYFEF - TTETR dRF I

^RTE ’H <°hK , TER % RET EE TTR ^E ETstEff FrfltFEEr FT ETE FrYft RFFY R M PI R d
FETE fR, 3TRf^:-
EE TTR SET FT FETTTF ET FEE EIRE-3TSEST;
H F R T E REFT FT E I < d IEE ERR-EFTEW;
EE REFTFT ETTETEF d l d d -FRHER;

^NRFRRFTTT R H M I FTHTTHTHFERIE- FYEHETE;
ti 141E RETH R E M I FTHTTHTHEERIE-FREHETE;
EH HHTHE RHTE FT HTTHTHE ERIE - FRT FETE;

HCH 4>1 RHTEFT HTTHTHE 'HP4 ^ - WHTH ;
fdEl £ RR ETE Rddul R'HMI FT HIvHIHE dRH - F%EHETE;

Tfcr RITFT TT ^ I «IISEF

R'-HMI TT

- T^T TRTT;
FTTPT ’hlRq , ?TT TT^T ^T R 4 1̂ IJI HfRR - TT'T

^TTFT f f f R <, TTT TT^T ^T-Rf^yTfT - T%^T^PT;
T̂^TT c|I Y'l - T^T TRTT;

H ^ ?c1 < ul , ^ET 3frr 'jET^TJ ^TTETT Y> ^YYT cM 4l°14 3T4T THTT HT^F - EP^T;

^ I^R TTRf T̂fRfT. T -4-PETR , R ^ 1-1, RT^RT 3^T R H iPl^- T̂Tf^R ^RT FT RF-RF
RlYl1 ETT • I jR " T i ‘.TNNR tjP ( Tl rri -iR'C RR I RET; sflT
RTfRTT/RT RR Ml R 3P ĴTR ^TER" R'-H MI 3RT ^Rj^/^^cj-ri TTRR/RY'^EF - ERPT ^(Rcj I

n -4' II^Rfrr -Pif'-R " , R EFT TER SR RREFTT, ?fR ^ 3rf^F, "qfY 3FTRR ft, SRI ETRTf ,
TT Ho-RTT, R HT41
R 'ETY'Tf1? TTi l- R Tf TI TER 3Ef,gR RR^RT, R ^RlRid ^TfrfRT RT ERR RYTT f̂rF
R HR R r\ RR FT Tl'TH TERT, FP-it^ :—
FT R ^ HI % RRT^R YY dlfly rfiF did % f̂tcR TER" FT TTF- TER- ^t FT^T ^IsDjRR $T ^ft
fRTTFRR;

(xviii)

(2)

(i)

(ii )

(iii)

(iv)

(v)

(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)
(3)

(4)

(T)

?T RFHI % FFT^R dl{) <s| ^ Hid T- '4R(^)
TTR; 3TR TITER TER 3 TRET5> '-Ti

^ TETT;
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[ *rm I I— 3(i) ] 5ddf dT <1-1HI : ddldTT

dT R^H \ % dtfld RRĴ 1|?[ ddd df^Pd WlR'jfl % dTdT7 dT dR T̂d dT ĵfTpTT di^R
dTdT;

Td fRddf % W9R T̂ dfad 4 dd d4 # 3F=rfsT % tfldT d̂ fT Rm fTTfkd diT
d^K dTdT did ddT VI ^TM'I d %dfld TFdTT £i < I R^Rd (' I did '\ Id faldf'TT dd 'TT-Td d7 Td
dWIddddT; dtd^d^jRi' dT y R <h ddd1? if dddd f%dT l̂ iu < l i ;
3TRilRl<lSfT^jRdT % 41dl RR ^Rd dlT 3T^fTcf Ru dR dPTdRddTdt 3TTT Tdfa ddId 4?T
Ri^d <^41 R^Rid "hidI;

RRR^d 3TT^Rpff % Rip ^RR<& dRddTdT ifa] dd&id4i , RR drlR, 4?t R'-hiRd dTdT;
3^R)jRr4f 4rr dfddnfdrr % vfrd7 ddd d^w 4R dfdddr TT4PT % RTT ^ppfrfw drffaTfRd
"hidi; dR dfaffaRd wrfr d dR'hHPir (dd ddrpd, '̂J-JIH DDV,JI , •A \ &-yR * idd dd) 8|R H."̂
("HHIRH 4R j-ri'^R^ r̂) dr wddRdr dTdr £ dr ddd dfddfe # dj4j £; 4r dr mftfedlsB
wfat dT ddfiTd dfad ffar rrd Rdiid, dT WW % dTd ddd d44id “TdTTdT dT ddRRd "h<dl ffall 4Rd-RdR idl d^Rl dddHT dTddftdddTdfrt 4T R1dI V 'VHl) dT Rdd’i^ "dTdPT dldT;
dRd* dfclijRd dR’dRdT % Rpr ifadd dddd dlddl dT HdRdfa'd d7 HI ("V4ld F̂dT7 d
WddT d t̂dT-dT^Td ^’fR'dT dfkd)', 4R dd dV'ddl dt d ;4RF dTd#Rt, dT dTR R̂fld

d:ddt‘’d o, dTpTdRdiwnTdr dRrJ,VJHI 3^Tdd dd4dddd7* Rdi; dMi;

(^)

( )̂

( )̂

fa)

fa)

dd dTddf if , d^T dfcPjRd d|4d.R d f dT 3T[4 ]̂RT H P,ti 11 R 7frdT d ''-fpT7' '^TR 3Td dT fd^T d-dFd
3fRTdTT iR d.'oldl dd d RllJ

(
dT^ddTdT d dT£dd rITp RdRRd H -*• •T dT ddFT * JrjH d RnT

dT^ddf^RdlRd dTdT;

fa)

RdTdTd TT̂ d/dd TT̂ d TdT 4?t RdlH dTddTdf 3fp" dPfddt % dPT ddd dtddT % dTdRddd %
dRrdTdT %RddPRdt#d^dTd dTdT;

^d Rddt did 3dd ^ddd dRR ^R , Rddt did RRWi dT dd4d yRRld dTdT did 3d^-dTpfd
dTSTPr dT (drdd %7PdTdf d^d f̂p7 R^ * "P d7") nd dddT ddd dT d̂d7T d R<j f t d dR^R4l
#Rdf4 d7 ddfddd̂ d dTdR dT dd R̂d* 3Td RTTdd dTR^Td dTdTd dT ^JddT tdT;
Rfd’d ddd RDMIT 3ffd d’d ddfctd 3fRidlulI % dTcdd ^ ^Rh^^d dddRl % R^ld % 3TTSTK dT
i» 41^d dddd dTddTdf % Rddddd dT ddRdd dTdT;
TRd dT dd TTRT ^dd F̂RTd d 41dl d4t ^R' R̂ RRR^d dTRdTdt ^Rid dTdT dTf&dTd % dd
RdrfdTdT;

fa)

( )̂

fa

fa)

ddRd1%ddddd dRddHT dt dT ĵRdt % dT d̂T 3^T ddd Wdd^STTd̂ dd R^ddTft dTdT;
3IfsfaR 4l d d"di '4t7 tddTddTdT % Tfay 4 dddrftdT Td 141d TTddTdT % 4Td dTRddT
ddtfd'l|<5 dTTddddT; sfjr

TdTTTdT TTdT TRdTTTdR dT Tid TRd T̂dRTTTTd dTTTddlRPRd 3dddHTdd7 ddT^ dTTI

TRd TTTdTT TT TTd TRd ^dTr^TTTFT dd TTdRd Rd MI , dlRddd % Rid dTdT RdMI" dTr nRld FT J-\ %
TdR dR dTddd TTgTddT Till dRdT dTT dfa dRdTI
TnRdTd, RT Rddl % VHTdd % d^- Rd d 41d1!

TrRrrr 7 1̂R4l WT dtddTdt dT ^dRriidd T>R ddT did’gfR drf?TdTd ^TTT RRÎ
R.41 dd4t4t Rdd dT dTfT^ Td % Rl U dd dT-4l 41 dlRR dT, 3R:

p i ' n TTPT diRid̂ T dr dd Rid*id4i 4r ^ddid T^ * T ifr7 dd r̂ofdd dfar d Rnr dd
dpJdd ddd^dTT dddf d fddd7 dft ddRldldddRR dT dddd̂ TTI

(7) dd-RdH (6) 4RRd dRRdi srrd dR ^dm d Rrp dfad RHI4l 4dd4ddTd d114dd
dfafT 1

(8) dTf&dTd4t d4 4 dd4dd4Td dTT dTdR^ftI
(9) Tdd TTTdTT dT dd TRd dd d^TTdd dTTT 1HR (?^ drf&dTd % ^T-df&dTftd dddff dT dfadRT

df&ddd 4tddf ^T ddR- dT p?l * 111

fa)
%fa)

fa)
(5)

(6)

(d)

fa)

0

•/
\\0

' . V/ •
' Ty/> Y r.tD V
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T|*£lT Hr4\lf4 HfTl ! RT E5R—(1) V£h HTHR, HR TTRTR Hf4fct RT HE RRft, Pm4
f«-lMPPH 'i'N d SHI :

Hpld , TRNTR, HT HR HTER[ RRHRT HdMR TTTH H <RK - REST;
HTJ^P HER RF? 4R T£ f^^nr HfRr E SETT TPV , WRRR, HT HR EERI RRERT
TRTHR, TTTH +U°hK-HHER;
HTT H^lA^lR, HR f̂tH, THiHTR, HT HR TRET; TRHRT TH1RR, TTTH HTRR - RRT
HER;
Rli^Pldl HRSft RE? 4R Tf HERRR E H^'d HPV , HVH ,JI , HT HR HHHFJ TREV
TRTRR-T%H HER;
4dRd HRd , n 4dd HERR, 'TER TERR-HRT HER;
4^H-d -nRld , HR HTTHT, E?T PHTH HR RE HTRR TERR, TTTH HERR-T4H RRT;

(vii) HHET HRM , 4R IEHTH RETH TERR, TRR HTRR-RET HER;
(viii) 4 ^Hd HpTH

HRRH dRd , 9T $Rt f^RTH THTHR, TER HERR - H%H TRET;

HERR Hf^R, <il 4R| f^RTHTRIER, TER HERR - EtH HER;
HER, VsR H^HR PRHR Ht4- RET HER;

(xii ) f4VlR, TTTTfTR nfR H4RR E4nf4R EH - EE HER;
(xiii) RRHR, TTTTftR ddCdR TRTRR E 3ERT HR - RRTHER;
(xiv) 144HR, HERR RH, HRTEEH E ^Rlf^R RR - HRT HER;
(XV) HER 4HRR RE TIER - ERr HER;
(xvi) HHFpfE, 444 HFRR - T%H HER;
(xvii) TEE HTRTT E HR TEE^R EHTHH % 41H Vi 14ftRt, RHFpFT ERR T, EFtR E HJ %

EFfETR % PIN ;
(xviii) HTS TIT RifH T̂EEfr , RE RJIN , HREPT 4H, -̂̂ R ERE HR HTHTRIE RVHTTH 4 4HT 4

H 'TER TT 1TT-TE ST 'EIR; HR
(xix) EsEjPr R HERE RTFT RE ER fftHTR/HET ftVlR/ddEd ft ETR, ETfHTR, ET HR RREJTRRHH TRTRR - HER Hf TR!

TR4TR HIV^RI Tftrft, HR HRRTH Rt, 4TH 4 HHRTR RE HEE Rt HRRTPTH HR H%44 I

TH-ftR Rll'^P Hprf4 P îPfPd fETE ERR H^rft, RHiR;—
RlT^P4i % HTHR HE RfeHETj4 HHRET R pTR d ^Rd 41P41 3ffr RliRTf HEHft
REETt % f^RR T 44l d HTRR Rt ElE %E;
'E'diHE R > ' I' l 'i- d TRET % f^ET ^f^TETH^f HTER % ITTRTE TT RRl iP.d TTHRR 3ftT
TTHT^n f -TTpr HRF RET;

Ef&RET RRT ET f^RTT % f^EERH#f^RTpft RTH;
PRR 4 % E PRT (2) 4i REPf^E PRTRHTRf R pTH TTE HTRRT E HR TET

^R R^TTHRf ^EE ^HfH%R EERt % HRH V41d HTRR RT HRE ^dT;
TTTHT RPrHTR % RtfiR RdTl'-fld TRE RT^^PTI RT RPlf|H f%^ RTH ^T PRIPTT
RTE;
TRI^PTH RT4 % PTT 41H I M I <

6.
(i)
( M )

(iii)

(iv)

(V)
(Vi)

TRTRR TTE HTRR -TET HER;
(ix)
(X)
(xi)

(2)
(3)

(R)

(W )

(^ )

(̂ ) RTE;

TTTHT EE HR 41HI HI T HI^pR ) ^ T^I 'Jd TRR #Elf4E Td R^lTd RTE;
RlS^R 4l’ HHRf&R :5^t E Rdll^H Rf4 H> < un % HH l̂d % HRH 4 H R I $ RTT; 3^T

fR4t RE TTTR TT TRTTE 4" HER EH E T ‘ H JI; : • F' Rt 141 RTEI

(^)

/ C5*)
(?T)/ '/

;

I

\

^ s+'
^ l / *-> VP
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I ’m 3(i) ] 7FTRT

RRIR %^T-R ^FlO RFTFT FT f̂tF r̂f ^ FRf&F FT Rff RTRTI(4)
RfirPr vic^°h -H M R1 FR^FR FI < FRTI i

TT̂ F *K«r» lCf 3frT *TR TRF &R 'Sr T̂T̂ ff Ft ^iRhFf 3&T FR? FT FcFPfrjFT.—(1) TRF RTFR FT RF
TRF ^R FFTRF FT * IW fFRTR ^T RTFR!% FFTRR ^T rll R TTF ?T*f RFf?}" % SflFR FfRRfFF fFF
FRT^3Tf^n?T FFF F PfR FR RpRR FRTTFR ^FR ^FRT, fRRR f^Rprlf^R 35f TRRT FTFT:—

RRTFFT TITTT f f̂&RFF FT

(5)
7.

Rp> d FFP-? f f̂^RR HuFl^l
TfTRTFR;

ddf^d RtT Rifpft(R) &TTT

TR% WFT £TRF1

RTftf̂ RfcfF-TFTR FT Rd < IJi ;

TJ^7T: R^H M 3rf^RTRf RRT f̂ tRTfitFTTf FT^WT;
RTsPjpT RFT FR% TRTR $TR % 'tfpR 3FpTRT RTR-f f̂$TR f^FTFRTR ^T ^̂ T;

RT^jf^T 3ftT RR% FR M ^R % 'tflcK R R d R d R) ^ RRT FRT TFR-1̂ f§RT IH
*! <^41; RR

R R d R % d d ^d

Frf£) TRul , RRT̂ dHNol % 3RRR FT, RTsPjf^Rf FT 3fR^lRri RR RRT % fvTR TRF RTFR FT RF
TRF^TT FFTRR FT fffl-blpR FRRI
FRF RTFR FT RF TRF RF FRTRR RFf&R R^T TTHiRd odfRdl Tt FRF RTSpTt, Fpt Ftf|R, FT
RFK ®h <^ % F^Rid, FTPTFTF FRT FT F 4I frb-HIPR diCRr Tt Ft Ft FTTPR Rd ^ RRRJF t̂
3TFfgr % ,4RR TTFFR f̂ FT^RFT FT FRTFPTF

TRFR TffRT-TR ^TRFFTRTT F M M I - i F, FpRF d^d l d d , RldH FF-Rdd (1 ) # FFT

^.Rldô RFFT 4t F^ Ft, FT TFR FJd d
'

' I F - •' I * ' l - I - H • ]\ R ' i J I vi -.| ; dFlIddl’ F RTF RFFF

^Tftl

F RR 3ii -o^ iRd ^jRr(w)

(^r)
(^.)
(^)
(^)
(2)

(3)

(F)(4)

Rf^RR FFRT%F % FFR FT, TR^pT dRR Rl^R Ft RfS^Rid f t̂ RTF % RFT
%^TF RTFR Ft RFlft f̂ FpfTl
(W)

% t̂F RTFR RFF FR FdiRd ^FfrFFt R FRF FRlFT, dR Ftf FT, F7 fFFR FRR F FTFTd,

RptR FTTT Rt Ff RFIRF ^t d lR <d ^ Ft Ft FTcftR Rd R FRIRF FdRt F f̂fR^ FR'RfFFT FT
< M M d if RpnjIRR I

(5) (F) R^ld RTFR RR'^RFI Tf RctfitR 7JFRT % RfTT TT^R RRRd FF Ftfef FT ^FR F\R I

%ftF RTFR, TRF RTFR FR RF TRF £tF F9TTRF FF^tt Ff^PRTpFT ## FR'^RR' % RFF
RFP RFRTF RFFT FFFtF F f̂tl

(F)

[FT. R. ^-22012/78/2003-TftRR(^F^;) FT^.V]
FT. R. ^TTRfr, tFTRF

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;

;rr
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And whereas clause (g ) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including intcr-cilia. wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory:

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,

2010, vide number G.S.R. 951(E), dated the 4lh December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,

also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, arc enlisted as
State subjects as per the Constitution ;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section ( 1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986.
published the draft Wetlands (Conservation and Management ) Rules, 2016, vide number G.S.R. 385 (E) dated 3 Psl
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section ( 1 ) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection ) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—
1.Short title and commencement.—

(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.

(2) These shall come into force from the date of their publication in the Official Gazette.

Definitions.—2.

(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act. 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;

eL.
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"Committee" means the National Wetlands Committee referred to in rule 6;

‘‘ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives: factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation ;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,

human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducls;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,

developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act .

Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—
(a) wetlands categorised as 'wetlands of international importance1 under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands fulling in areas covered under the Indian Forest
Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation ) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of ’wise use' as determined by the Wetlands Authority.

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(ii) setting up of any industry and expansion of existing industries;

(iii ) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten veais calculated from the date of commencement of these rules;
and.

(c)

(d)

(e)

(f >
eg)

(h)

(i)

(j)

3.

4.

(2 )

/
X

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union
Territory Administration for omitting any of the activities on the recommendation of the Authority.

Wetlands Authorities.—( 1 ) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

(i) Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-

charge of the Department handling wetlands - Chairperson;

(ii) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;

(iii) Secretary in-charge of the Department of Environment - Member ex-officio ;

(iv) Secretary in-charge of the Department of Forests - Member ex-officio;

(v) Secretary in-charge of the Department of Urban Development - Member ex-officio ;

(vi ) Secretary in-charge of the Department of Rural Development - Member ex-officio;

Secretary in-charge of the Department of Water Resources - Member ex-officio;

( viii) Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;

(x) Secretary in-charge of the Department of Tourism - Member ex-officio;

(xi) Secretary in-charge of the Department of Revenue - Member ex-officio ;

(xii) Director, State Remote Sensing Centre - Member ex-officio:
Chief Wildlife Warden - Member ex-officio ;

Member Secretary, State Biodiversity Board - Member ex-officio;

( xv) Member Secretary, State Pollution Control Board - Member ex-officio;

(xvi) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio ;

(xvii) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-

economics to be nominated by the State Government; and

( xviii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

( i ) Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;

(iii ) Secretary in-charge of the Department of Forests - Member ex-officio;

( iv) Secretary in-charge of the Department of Urban Development - Member ex-officio;

(v) Secretary in-charge of the Department of Rural Development - Member ex-officio;

(vi) Secretary in-charge of the Department of Water Resources - Member ex-officio ;

( vii ) Secretary in-charge of the Department of Fisheries - Member ex-officio;

(viii) Secretary in-charge of the Department of Inigation and Flood Control - Member ex-officio ;

(ix) Secretary in-charge of the Department of Tourism - Member ex-officio;

(x) Secretary in-charge of the Departments of Revenue - Member ex-officio;

(xi ) Director, Remote Sensing Centre - Member ex-officio;

(xii)

5.

( vii)

(ix)

(xiii)

(xiv)

(2)

(ii )

Member Secretary, Union Territory Pollution Contiol < - mmdBr-c M. in i ex-offic'u ) ;
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(xiii) Member Secretary, Biodiversity Board of the UT - Member ex-officio\

(xiv) Chief Wildlife Warden - Member ex-officio;

(xv) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

(xvi) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration ; and

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

(3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

(4) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d) prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

(f) recommend additions, if any, to the list of prohibited activities for specific wetlands;

(g) define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

(i) in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

(l) coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

(m) function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

(h)

0 )

;,v
V

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.

(o)

(P)

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
The Authority shall, within ninety days of publication of these rules, shall constitute,—

a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and

a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.

(5)

(6)

(a)

(b)

(7)

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands. Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment. Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands. Ministry of Environment, Forest and Climate
Change - Member ex-officio\

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio\

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member cx-officio\

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio]

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio\

The Chairman, Central Pollution Control Board - Member ex-officio\

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;
Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-off lcio\
Member, Central Water Commission - Member ex-officio',
Adviser, Niti Aayog - Member ex-officio\

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and

(8)

(9)

6.

0)

(ii)

(iii)

( iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)
(xiv)

(xv)

(xvi)

(xvii )
\

(xviii )

953



34*

[W\ II-W^ 3(i) ] 13'RTCcT ; 3TOiqRUT

Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.
The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

The National Wetlands Committee shall perform the following functions, namely:-
advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

evolve norms and guidelines for integrated management of wetlands based on wise use principle;

monitor implementation of these rules by the Authority;

advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

recommend designation of wetlands of international importance under Ramsar Convention;

recommend trans-boundary wetlands for notification;

review progress of integrated management of Ramsar sites and transboundary wetlands;

advise on collaboration with international agencies on issues related to wetlands; and

advise on any other matter suo-moto, or as referred by the Central Government.

The tenure of non-official members of the Committee shall not exceed three years.

The Committee shall meet at least once in every six months.
Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the Stater Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;

(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

(2) Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

(3) The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(4) (a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).
(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(xix)

(2)

(3)

(a)

(b)

(c)

(d)

(e)

(f)

(g)

(h)

(i)

(4)

(5)

7.

4*I
(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.

954



I

14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II SEC. 3(1)]

(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]

Dr. A. DURAISAMY, Scientist 'G'

T
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Guidelines Purpose and Scope

1 . The Ministry of Environment, Forest and Climate Change (MoEF&CC) has notified Wetlands
(Conservation and Management) Rules, 2017 (hereinafter Wedands Rules) under the provisions
of the Environment (Protection ) Act, 1980 as regulatory framework for conservation and
management of wetlands in India. These guidelines have been drafted to support the Stale
Governments / Union Territory (UT) Administrations in the implementation of the Rules by
providing guidance on:

a) Preparing a list of wetlands in the Stale / UT
b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules,

2017
c) Delineating wetlands, wetlands complexes and /one of influence
d) Preparation ol Brief Document
e) Determining ‘wise use’ and ecological character
1) Developing a list of activities to be regulated and permitted
g) Developing an Integrated Management Plan
h) Constitution and operational matters of the Wetlands Authorities
i) Overlapping provisions.

These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wildlife, Government
of Gujarat), Dr Annul Kumar (President, India Water Foundation), Dr B.C. Jha (Former
Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. X. Rao (Director,
School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and
Rehabilitation, Narmada Control Authority') and Dr Ritesli Kumar (Director, Wetlands
International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for
the said purpose, and submitted final version of the guidelines to the Ministry on December ,5,

2018. The draft guidelines were subsequently sent for comments to all Slate Governments / UT
Administrations, and have been finalized after due consideration of the comments received. The
Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint
Secretary). The Committee also acknowledges the support received from Ms Rita Khanna
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist kD’) , Dr Arm Chetal
(Research Assistant) and Ms Pallavi Mukhcijcc (Research Assistant) during the guidelines
preparation process.

2.

Wetlands u> be regulatedLL

3. The provisions of Wetlands Rules apply to:

Wetlands designated by the Government of India to the List of Wetlands of International
Importance under the provisions ot the Convention on Wetlands (Ramsar Convention).
[Ref. Rule 3 (a) of Wetlands Rule]
Wetlands notified under the rules by the Central Government, State Government and UT
Administration. [Ref. Rule 3 (b) of Wetlands Rule]

a)

b)

2
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4. All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
v'allies, can be notified under the Wetlands Rules, except:

a) River channels;
b) Paddy fields;
e) Human-made waterbodies specifically constructed for drinking water purposes;
d) Human-made waterbodies specifically constructed for aquaculture purposes;
e) Human-made waterbodies specifically constructed for salt production purposes;
f) Human-made waterbodies specifically constructed for recreation purposes;
g) Human-made waterbodies specifically constructed for irrigation purposes;
h) Wetlands falling within areas covered under the Indian Forest Act, 1927; Forest

(Conservation) Act, 1980; State Forest Acts and amendments thereof;
i) Wetlands falling within areas covered under die Wildlife (Protection) Act, 1972 and

amendments thereof;
j) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011

and amendments thereof.
[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules!

Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (such as providing water for irrigation, producing fish through culture
operations, producing salt, recreation, preventing salinity intrusion, Hood control etc.). Only
those human-made wetlands that have been built for purposes, mentioned at paras 4c) - 4g)
above, are excluded from notification under these Rules.

5 .

6. Natural wetlands, partly or wholly used for purposes as mentioned at 4c) - 4g), attract the
provisions of the Wetlands Rules.

Wetlands designated as llamsar Sites may be notified under the Rules as per the process
mentioned in paragraphs .57-6:5, even when partly or wholly overlapping with areas covered under
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone
Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with
4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas,
not covered under any of the overlapping law's and rules, will attract the provisions of the
Wetlands Rules (Refer illustration 1 below').

7.

3

*> ,

V
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Area designated
under The
Wildlife
Protection Act,
1972

Area designated
under The Indian
Forest Act, 1927

WETLAND

Area designated under
CRZ Notification, 2018

SEA

Illustration 1: Using the Wetlands Rules to fill in the gaps in situations of multiple regulations in a Ramsar
Site. In the situation above, wildlife sanctuary (indicated as a) and a reserved forest (indicated as h) partly
overlap with the Ramsar Site boundary. Being a coastal wetland, a part (indicated as c) also falls under
Coastal Regulation Zone. In such cases, it is recommended that the entire Ramsar Site, inclusive of

overlapping areas, is delineated and notified under the Wetlands Rules. The overlapping areas shall
continue to be regulated as per respective Acts and Rules, and the remaining area may be regulated as per
the provisions contained in Wetlands Rules. Similar approach can be taken even for wetlands that have
not been designated as Ramsar Site.

8. For wetlands falling within the criteria 3 (b) (supra) , the exclusions mentioned at para 4 a) - 4j)
shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein
areas falling within para 4 a) - 4 j) form a part of larger wetland or wetlands complex, and
exclusion may result in impeded ecological contiguity and connectivity, such areas may be
included within the boundary of wetland being notified. Regulations within the boundaries of
areas mentioned at para 4 h) - 4 j) will, however, be as per the corresponding regulatory
frameworks (Refer Illustration 1 and 2).

9. Though Protected Areas and areas falling vnthin the purview of Coastal Zone Regulation have
been excluded from notification under the Wetlands Rules, management of such wetlands may
benefit through the application of Snse use’ approach (within the framework of existing laws and
rules) as outlined in Section VII of these guidelines.
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Illustration 2: Considering liver stretch and human-made wetlands for notification. In situations when the
entire wedand, to he nodded, is a river stretch [indicated as (a)[ paddy fields [indicated as (h)[ human-
made wetland waterbodies for irrigation [indicated as (c)J, and human-made waterbodies created for

aquaculture purposes [indicated as (d)[ these may not be notified under the Wetlands Rules. However, in
cases as in (e), wherein river channels, paddv Helds, and human-made wetlands such as aquaculture areas
form a part of a larger wetland or wetland complex', and excluding such area may fragment the wetland
regime, the area to be notified mayinclude river channels, paddy Helds orany other human-made wetland.

10. Should die State Govcrnmcnts/IJT Administrations be desirous, any wetland, even if included
within the list of wetlands excluded from notification under Wetlands Rules, may be notified
under the relevant state laws. In this regard, the approach/niechanism outlined in Wetlands Rules
and tliese guidelines may be suitably adopted.

vVetlai.ids AudiantiesIII.

11. As per Rule :5 of Wetlands Rules, 2017 the Wetlands Audiorides within States and UTs are
deemed as constituted with the following members:

a) Minister In-charge of the Department of Environmenl/Forests of the Slate Government or
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or
Chief Secretary of die LIT - Chairperson in the case of UT);

1)) Chid Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
c) Secretary in-charge of the Department of Environment - Member ex-officio; (Vice-

Chairperson m the case of UT)
d) Secretary in-charge of the Department of Forests - \ lcmbyi c \ -ollivio;

e) Secretary in-charge of the Department of Ui ban Dcvduphn nt Membci ex-officio;
/5 i A ftf
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f) Secretary in-charge of the Department of Rural Development - Member ex-officio;
g) Secretary in-charge of the Department of Water Resources - Member ex-officio;
h) Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
j) Secretary in-charge of the Department of Tourism - Member ex-officio;
k) Secretary in-charge of the Department of Revenue - Member ex-officio;
l) Director, Slate Remote Sensing Centre - Member ex-officio;
in) Chief Wildlife Warden - Member ex-officio;
n) Member Secretary, State/UT Biodiversity Board - Member ex-officio;
o) Member Secretary, State Pollution Control Board/UT Pollution Control Committee -

Member ex-officio;
p) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of

Environment, Forest and Climate Change - Member ex-officio;
q) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning

and socioeconomics to be nominated bv the State Government ,/ IT Administration
r) Additional Secretary/Joint Secretary/Director in die Department of Environment/Forests or

Department handling wetlands - Member Secretary

i)

12. The Department of Environment / Forests or Department handling wetlands shall designate one
export each in the following fields for a period not exceeding three years: [ Ref. Rule 5 (2) (xvi ) of
Wetlands Rules]

a) Wetlands ecology
b) Hydrology
c) Fisheries
d) Landscape planning
e) Socioeconomics

13. The Wetlands Authority may co-opt other members, not exceeding three in number. It is
recommended that at least one member may be drawn from civil society to enable stakeholder
representation.

1 k The Authority' shall exercise following powers and perform the following functions:

a) Prepare a list of all wetlands of the Stale or UT within three months from the date of
publication of these rules;
Prepare a list of wetlands to he notified, within six months from the date of publication of
these Rules, taking into cognizance any existing list of wetlands prepared/notified under other
relevant Stale Acts;
Recommend identified wetlands, based on their Brief Documents, for regulation under these
rules;
Prepare a comprehensive digital inventory o( all wetlands within one year from the dale of
publication of these rules and upload the same on a dedicated web portal, to be de\ eloped
by the Central Government for the said purpose; the inventory ought to he updated every
ten years;
Develop a comprehensive list of activities, to be regulated and permitted within the notified
wetlands and their zone of influence:
Recommend additions, if any, to the list of prohibited activities for specific wetlands;
Define strategics for conservation and wise use of wetlands within their jurisdiction;
Review Integrated Management Plan for each of the -notified wetlands (including trans-
boundary wetlands in coordination with Central 1 • riiment) , and within these plans to

b)

c)

d)

e)

I)
< r )

h)

6
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consider continuation and support to traditional uses of wetlands that are harmonized with
ecological character;
Recommend mechanisms for maintenance of ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy rights,;
Identify mechanisms for convergence of implementation of the management plan with the
existing Slate/ITT level development plans and programmes;
Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-yearly basis (June and December of each calendar year) inform the concerned State
Government or UT Administration or Central Government on the status of such notified
wetlands through a reporting mechanism;

l) Coordinate implementation of Integrated Management Plans based on wise use principle
through various line departments and other concerned agencies;

m) Function as a nodal authority for all wetland-specific authorities within the Stale or UT
Administration;

n) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

o) Undertake measures for enhancing awareness within stakeholders and local communities on
values and functions of wetlands; and

p) Advise on any other matter suo-motu, or as referred by the State Government/UT
Administration.

[Ref Rule 5 (4) of Wetlands Rules]

i)

.]
')

k)

15. The Stale Government or UT Administration shall designate a department as nodal department
for wetlands. Such department shall provide all necessary support and act as Secretarial to the
Authority. The State Governments / UT Administrations may allocate sufficient budget and
human resources to ensure smooth functioning of the Authority and conduct of its various
activities. The Authority and the nodal department may identify a professional
institute(s)/organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification etc.

16. The Authority shall meet at least thrice in a year. State Gov ernment / UT Administration mav
decide an appropriate quorum, not less than half ol the members. Minutes of meetings of the
Authority may be placed in the public domain within a period not exceeding two weeks from the
day on which meeting has been convened. |Ref. Rule 5 (2) (8) of Wetlands Rules|

17. Each Wetlands Authority shall constitute:

a) Technical Committee to review Brief Documents, Management Plans and advise on any
technical matter referred bv the Wetlands Authority; and,

b) Grievance Committee, consisting of four members, to provide a mechanism for hearing and
forwarding the grievances raised by the public to the Authority.

[ Ref. Rule 5 (6)(b) of Wetlands Rules|

18. The composition of these committees may be decided by the concerned Stale / UT Wetlands
Authority. Meetings of these committees shall be held at least once every quarter, and
proceedings presented in the next meeting of the Authority.

19. The Wetlands Authority may empower the Giievance Committee to redress grievances at the
local level and to recommend to the Authority for the finality of decisions.The Stale Government

7
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/ ITT Administration may consider appointing at least one member with a legal background in
the Grievance Committee. [ Ref. Rule 5(6)(b) of Wetlands Rules]

20. State or ITT level Wetlands Authorities constituted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

21. State / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created
for specific wetlands. Management plans and notifications pertaining to the specific wetland shall
be subject to approval and endorsement of the Stale / UT Wetlands Authority. Administrative
matters, however, may continue to be dealt by the nodal department specified within die
constitution of die wedands specific authority'.

Preparing a list of wedandsIV.

22. The State / UT Wedands Authorities are expected to prepare a list of wedands uidiiii die
boundaries ol their respective Slates / UTs. This list should be comprehensive, and not just focus
on wetlands that qualify for notification under these Rules. Therefore, it is recommended that
the list is developed based on wedands definition of the Ramsar Convention (to w hich India is a
Contracting Party ).

22.1 The Convention, ratified by Government of India, defines wedands as ‘areas of marsh, fen,
pealland or water, whether natural or artificial, permanent or temporary, with water that is
static or (lowing, fresh, brackish or salt, including areas of marine water the depth of which,
at low” tides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1
of the Convention provides that ‘wedands may include riparian and coastal zones adjacent
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide
lying within the wetlands.’

23. The National Wetlands Allas prepared by Space Application Center under die National
AssessmentWetlands Inventory

I i l l l * •' - ' i i • . M < i u - • 1 ' w 1 i l < •. ! ! '

' • !. W . i • i ’ ' ' 1 w \ 1,\ Na '_- ‘ f\ } d i lk -;.! has spatial
data on wetlands for each State and UT.

and availableandproject. at

23.1 The CIS data has already been made available by the Wetlands Division of the MoEF&CC
to the representatives of the Stale Governments / UT Administrations during the regional
consultation workshops held during 201(>-18.

23.2 Wetlands Audioritv may seek the assistance of District Administration to validate the
information provided in the Atlas. Existing land records may also be considered while
developing the list of wetlands.

23.3 The final list of wetlands/wetland complexes may be prepared under the following heading:

a) Welland Name
b) Geographical coordinates (latitude and longitude of the centre of the wetland)
c) Wetland type (inland and coastal) and sub-type (natural or human-made)
d) District(s) within which the wetland is located
e) Approximate area of the w'etland
1) Whether the w'etland falls within the t ; i k goi \ of -n gql iu 1 wetlands as per Wetlands

Rules. X IS! 0<<•7*w**/
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A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under
which wetland is falling along with corresponding area.

24. In addition to the National Wetlands Allas, it may also he helpful to consider the list of wetlands
studied and described by various agencies, including revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake, tnhib, svmuvvvetc.). The Statcs/UTs may seek
the assistance ol Stale Remote Sensing Agencies and local experts for preparing such wetland
inventory expeditiously. Stale Governments/ UT Administrations are also encouraged to make
use of satellite images available at National Remote Sensing Center’s Geo-platform Bluivan,
accessible at hllp://bl iu \ an.nrsc.gov,in 'data - dow uload/iudcx.php.

V. Delineating wetlands

2d. After the wetlands have been identified for notifications under the Wetlands Rules, the next step
involves delineation of each of these wetlands (or wetlands complexes) and their zone of
influence.

26. For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these
ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly rooted plants to adapt to flooding.
Wetlands, thus, have the following general distinguishing characteristics:

a) Permanent or periodic inundation or saturated soils throughout the year or during parts of
the year

b) Presence of macrophytes adapted to wet conditions (also known as hydrophytes)
c) Soil that are saturated or flooded long enough favouring development of anaerobic

conditions

27. Water creates wetlands. The biological composition ol wetlands, from fish to migrating
waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of
water level fluctuations are probably the most critical factors affecting the composition and
lunclioning ol wetlands. Hydrological regimes may, therefore, be used as the primary delineation
characteristics for defining wetland boundary.

28. Wetlands boundary can be derived as the outer envelope of the maximum area under
inundation, die area covered by hydrophytes, or saturation of soil near the surface during a
normal monsoon year. The boundary should be such that during a normal monsoon year, the
entile area is inundated for at least 16 days, or the soil is saturated roughly within one fool from
the surface. It may be pertinent to exclude areas that are only intermittently inundated in the
case of high floods (such as one in 100-year lloods) or extreme events (such as storm singes of
extreme intensity).

29. Where two or more wetlands exist with a high degree on hydrological connectivity (for example,
wetlands connected during monsoon) , or ecological connectivity (sharing waterbird habitats or
located on migratory fish pathways) , these can be delineated as a single complex. In such cases,
non-wetland areas may be included within the boundary of the complex to ensure connectivity
and continuity. The connotation of wetland tluoughout this document includes wetlands
complex, as may be the case. . . - ,
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30. For each wetland and wetlands complex, a map should be prepared using a Geographical
Information System (WGS84 datum and UTM (Universal Transverse Mercator) projection) and
adopting professional cartographic standards. Essential features to he included in the map are as
follows:

a) Wetland boundary
b) The boundary of settlements located within and around the wetland
c) Connecting drainages, inflows and outflows
d) Main roads and railway (if any)
e) Major landmarks

31. Recommended scale for producing the wetlands maps is as follows:

Wetland / Wetlands complex area Recommended scale

Below 100 ha 1: 4000

Between 100 - 500 ha 1: 10,000

25,000Between 500- 4000 ha

4000 ha and above 1: 50,000
These scales have been recommended on die basis of spatial data available for preparing wetlands maps
and details thatmay be extracted for management planningand monitoring decisions. Resources at2LISS
IV data that may be used for preparing map of wetlands below 100 ha renders an approximate scale of

1:4000. Even larger wetlands can be mapped using finer resolution data. However, for expedience and
cost effectiveness, a lower scale maybe sufficient for meeting management needs.

Delineating zone of influence

32. For each wetland to be notified, a zone of influence is to be defined. The zone of influence of a
wetland is an area, developmental activities wherein are likely to induce adverse changes in
wetland ecosystem structure and (ecological) functioning.

33. The boundary of the zone of influence may be defined with due consideration to local hydrology
and nature of land use. For wetlands with a well-defined surface drainage system, its directly and
freely draining basin should be delineated as the zone of influence. This can be done using a
suitable digital elevation model data and validated using toposheets. The basin should encompass
all direct inflow as well as outflow areas. The river basin atlas of India (available at
Imp. .india-wTis.nrsc.^ov.in/wTninfo/ index.php?title:::: V Kl Publications) may be used to
support the delineation.

34. For wetlands with diffused drainage and where the slope is too gentle leading to large basin area,
the zone of influence can be delineated on the basis of features that are likely to influence wetland
functioning adversely. These could be based on the outer periphery of adjoining setdements, or
peripheral agricultural fields that drain directly into the wetland.

l
35. A map should be prepared to indicate die following elements in a Geographical Information

System (WGS84 datum and UTM projection) and adopting professional cartographic standards:

a) Zone of influence
b) Wetland boundary
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c) Connecting drainages, inflows and outflows
d) Main roads and railway (if any)
e) Major landmarks

36. The recommended scale at which the map of the zone of influence is to be produced is as follows:

Area of zone of influence Recommended mapping scale
Below 100 ha 1: 4000

Between 100 and 500 ha 1: 10,000

More than 500 ha 1: 50,000

vu. Wetlands wise use and ecological character

37. Management of notified wetlands is recommended to be based on ‘wise use’ approach. Human
beings and their use of resources form an essential component of wetland ecosystem dynamics.
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires
incorporation of linkages between people and wetlands. The wise use principle emphasises that
human use of these ecosystems on a sustainable basis is compatible with conservation.

38. Ramsar Convention defines flic ‘wise use’ of wetlands as “the maintenance of their ecological
character, achieved through the implementation of ecosystem approaches, within the context of
sustainable development”. Ecosystem approach requires consideration of the complex
relationship between various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can be
maintained not only in the present but also in the future. Seen in totality', wise use is about
maintaining and enhancing wetland values and functions to ensure die maintenance of the flow
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of
view.

39. Ecological character is “the combination of ecosystem components, processes and services that
typify the wetland at a given point in time”. Ecosystem components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem. These include:

a. Geomorphic setting (landscape, catchment, river basin);
b. Climate (precipitation, wind, temperature, evaporation, humidity);
c. Physical setting (area, boundaries, topography, shape, bathymetry, habitat type and

connectivity);
d. Water regime (inflow, outflow, balance, surface-groundwater interactions, inundation

regime, tidal regime, quality);
e. Wetland Soil (texture, chemical and biological properties);
f. Biota (Plant and animal communities)

40. Ecosystem processes occur between organisms and within and between populations and
communities, including interactions with the non-living environment that result in an existing
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, sedimentation, erosion); Energy - nutrient dynamics
(primary production, nutrient cycling, carbon cycling, decomposition, oxidation-reduction);

11
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Processes that maintain animal and plant population (recruitment, migration); and Species
interaction (Competition, predation, succession, hcrbivory).

41. Ecosystem services are benefits obtained by humans from ecosystems, categorized as:
Provisioning (fisheries, use oi aquatic vegetation for economic propose, wetland agriculture,
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational value). Supporting services are
included within ecosystem processes.

42. A wetland use is not 'wise-use' if:

a. The intervention leads to adverse changes in ecosystem components and processes, such as:

i. Reduction in water [lowing into the wetlands
11. Reduction in the area under inundation, or changes in inundation regime
iii. Reduction and alteration of natural shoreline
IV. Fragmentation of wetlands into small patches of water
v. Reduction in water holding capacity

vi. Degradation of water quality
vii. Reduction in diversity of native species

viii. Introduction or emergence of invasive species
ix. Decline in wetlands resources, such as fish, aquatic plants, and water

b. The intervention enhances some ecosystem services (such as food production values) while
diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands
regime).

43. Some examples of wetlands uses that may not be ‘wise-use1 are as follows:

Type of Intervention
wetland

Ecosystem services likely
to be enhanced

Ecosystem services
likelv to be diminished

Lagoon Prawn aquaculture by
creating enclosures within
the lagoon area

• Food provision
• Livelihoods for

wetlands dependent
communities

• Water regime
moderation

• Flood buffering

Lake Impounding water by
regulating outflows

Increased water
availability for human use

• Ability to moderate
floods

Marsh Construction of road
connecting settlements
located on the periphery

Transport • Hydrological
regime moderation

• Flood buffering
• Aesthetics

Urban
lake

Concretization of shoreline •
for beatification

Aesthetic value
• Tourism and

recreational benefits

• Ability to
accommodate
monsoon Hows

• Habitat values

41. In several cases, the impact on ecosystem structure and functions, or tradeoffs in ecosystem
services may not be immediately apparent. It is, therefore, recommended that the ‘precautionary
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approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information
uncertainty.

Prolubited activities in a notified wetland
4.5. The following activities are prohibited within notified wetlands:

a. Conversion for non-wetland uses including encroachment of any kind;
b. Setting up of any industry and expansion of existing industries;
c. Manuf acture or handling or storage or disposal of construction and demolition waste covered

under the Construction and Demolition Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of
Hazardous Microorganisms/Genetically Engineered Organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008;
electronic waste covered under the E-Waste (Management) Rules, 2016;

d. Solid waste dumping;
e. Discharge of untreated wastes and diluents from industries, cities, towns, villages and other

human settlements;
Any construction of a permanent nature except for boat jetties within fifty metres from the
mean high flood level observed in the past ten years calculated from the date of
commencement of these rules; and,

g. Poaching.
IRef. Rule 4 (2) of Wetlands Rules]

VIII

f.

46. State/UT Wetlands Authority, based on consideration of site-specific conditions, may consider
expanding the list of prohibited activities for a notified wetland (or wetlands complex). This
should be specified as such within die notification for specific wetland (or wetlands complex).

47. Permission for carrying out any activity included within the list of prohibited activities [as per
Rule 4(2) of Wetlands Rules] , within a notified wetland can only be given by the MoEF&CC. A
specific request needs to be made by the State Government based on the recommendation of
Wetlands Authority specifying:

a) Activity for which permission is sought;
b) Justification thereof;
c) The premise on which the activity is not considered detrimental to the wetland’s ecological

character; &
d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to

be undertaken etc.)

Developing a list of activities., to be regulated in a notified wetland:IX.

48. Activities within a notified wetland and its zone of influence, which when contained within a
specific threshold or area, are not likely to induce an adverse change in wetlands ecological
character may be placed under the ‘regulated’ category. Such activities should be notified within
the notification for a specific wetland (wetlands complex).

49. Following activities, when regulated , are not likely to induce m - uiv < I*M-
a) Subsistence level biomass harvesting (including li .u

;< in wetlands:
V
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b) Sustainable culture fisheries practices (in private lands) ;
c) Plying of non-rnotorized boats;
d) Desilting, in case where wetlands inflow regimes and water-holding capacity are impacted by

siltation (note that ‘deepening’ activities are not the same as ‘desilting’); &
e) Construction of temporary nature

50. Each activity, however, would need to be considered on a case to case basis keeping in mind the
ecological character of wetland or wetlands complex. A generic listing of a set of activities for all
wetlands of (he Slate / UT may not be feasible or desirable. For example, releasing treated sewage
may not be advisable for high altitude wetlands that have slow decomposition rates.

51. For each regulated activity, it may be desirable to set a threshold limit beyond which the activity
may be prohibited. The thresholds can be in the form of a spatial limit (such as areas wherein
capture fishing may be carried), temporal limits (such as observing closed season) , ecological
condition (such as maintenance of a water quality parameter within a prescribed range), number
of people (such as number of tourists permitted to visit die wetland on a given day), land use
(such as prohibiting use of intermittently inundated area for permanent agriculture, or
construction of enclosure), or any relevant dimension. Some examples of thresholds are:

Activity (Indicative list) Aspect on which threshold can he specified

a) Subsistence level biomass harvesting •
(including traditional practices)

Number of people that can be permitted to
harvest biomass within the wetlands

• Type of harvesting gears (mesh size) and crafts
• Area wherein harvesting is permitted

Water quality parameters (such as):

• Dissolved Oxygen,
• Biological Oxygen Demand
• Chemical Oxygen Demand
• Concentration of heavy metals
• Coliforms

b) Releasing of treated sewage

c) Sustainable culture-based fisheries • Area wherein culture-based fisheries is
permitted

• Stocking density
• Water quality

practices

d) Plying of non-motorized boats • Area wherein plying is permitted
• Number of boats

e) Desilting, in cases where wetlands • Area wherein desilting can be carried out
inflow' regimes and water holding
capacity* arc impacted by siltation

f) Noise Pollution • Limiting below' leyel suited for waterbird
habitat

g) Washing and bathing activities • Use of detergent

h) Construction of temporary nature • Area wherein temporary constructions can be
carried out

I
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• The period for which such structure can be
maintained inside the notified wetlands

i) Change in landuse pattern within the •
zone of inlinenee

Land use does not alter die hydrological
regime or interrupt species interactions (such
as bird migration pathways)

52. The Wetlands Authority shall be responsible for enforcing the regulations, through enforcement
machinery of the concerned State Government / UT Administration.

De veloping a list of activities permitted in a notified wedandX,

53. Activities aligned with the ‘wise use’ of wetland may he permitted within the wetland (wetlands
complex) or its zone of influence. The following activities are likely to be aligned widi the ‘wise
use’ approach:

a) Ecological rehabilitation and rewilding of nature ;
b) Wetlands inventory, assessment and monitoring;
c) Research;
d) Communication, environmental education and participation activities;
e) Management planning;
f) Habitat management and conservation of wedand-dependent species;
g) Community-based ecotourism (with minimum construction activities);
h) Harvesting of wetlands products within regenerative capacity; and,
i) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.

54. Permitted activities may need to be identified considering the ecological character of each
wedand to be notified. It is likely that an activity may be benign for one wetland, yet would need
regulation for others. For example, ecotourism may not be desirable for all wetlands.

Registration of wetlandsXI-
55. It is advised that the Statc/UT governments may ascertain whether the respective wetland has

been registered appropriately in the land revenue records. If the wedand has not been registered
as yet, necessary steps may be taken early. This w ould help in ensuring that the usage of wetland
is not altered in future through encroachment, illegal claim of ownership etc.

Account of pyfr-exisi m » < rights and \ n ivileges in a non tied wetlandX I L

56. Each wedand is likely to be associated with a range of pre-existing rights and privileges, and it
must be ensured that such rights and privileges are aligned with the ‘wise use’ approach. ‘Privilege’
is defined here as a special entitlement granted to restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
a human being. Thus, a fish lease granted in certain w'cdands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (for example, the use
of traditional fishing techniques, buffalo wallowing, elephant bathing, the source of drinking water
for bovines, etc.). Parking a houseboat against a lease right to clean environment are examples of
rights.

15
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o7. For assessing the consequence of a pre-existing right or privilege on a wetland , il may be
important to consider their implication on wetland ecological character. The privilege of fishing
granted along a migratory route can lead to an ad\ ersc change in fish stocks. Similaily, the
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, suc h
privileges are not aligned with ‘wise use’. On the other hand , in main cases, the subsistence level
haiYcst of macrophytes ma\ help in keeping species invasion in check and therefore aligned with
ecosystem health. Such considerations ma \ need to be made while deciding whether a wetland
use is to be regulated or permitted.

NotifyingwedandsXIIT

.58. For each wetland proposed to be notified, a ‘Brief Document’ containing the following
information needs to be prepared:

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground Irulhing;

b) Demarcation of its zone of influence alongwith land use and land cover thereof indicated in
a digital map;

c) Ecological character desc ription;
cl) Account of pre-existing rights and privileges;
e) List of site-specific activities, to be permitted within the wetland and its zone of influence;
f) List of site-specific activities, to be regulated within the wetland and its zone of influence; and,
g) Modalities for enforcement of regulation.
A formal for preparing the Brief Document is at Annex 2.

T). The nodal department, designated by the State Governmcnt/TT Administration for wetlands,
shall be responsible for preparing the Brief Documents.

60. In the case of transboundary wetlands, the respective Stale Gcnernmenls/UT Administration
may initiate the process of preparation of a common Brief Document and submit the same to
MoEF&CC. II required, MoEF&CC shall coordinate with the concerned State Governments/L'T
Administrations for preparation ol the Brief Document and addressing relevant issues. The
Ministry will further process Brief Document as per process laid under Rule 7(4) of Wetlands
Rules, 2017.

61. All Brief Documents shall be placed for approval of the Wetlands Authority. The Authority may
endorse the Brief Document for notification to the concerned Stale Government / I T
Administration.

02. The State Government l T Administration shall issue a draft notification indicating the wetland
(wetlands complex) to he covered under the Wetlands Rules. The notification should contain:

a) Description of the wetland (wetlands complex) boundary along with its map
b) Desc ription of the zone of influence along with a map
c) List ol activities prohibited within the wetland (wetlands complex) and its zone ol influence
cl) List o! activities regulated within the wetland (wetlands complex) and its zone of influence
e) List ol activities permitted within the wetland (wetlands complex) and its zone of influence
1) Name and contact details ol the nodal person, who is to he contacted for seeking permission

to undertake regulated activities.
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A format for notification is at Annex 3.

63. Each draft nolificalion shall lie placed for public consultation for sixty days.

64. The State Government after considering objections from the concerned and affected persons
shall publish the final notification within a period not exceeding 240 days from the date of draft
notification.

65 . MoEF&CC shall issue the draft and final notification for transboundarv wetlands.

66 . All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the process
laid out in paragraphs 57-64. This is proposed to ensure that the site boundaries are properly
delineated and the know ledge about die same is available in public domain. It is aclused that the
information in the ‘Brief Document' may be consistent with Ramsar Site Information Sheet
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.

XIV, Integrated Management Plan

67 . Wetlands are one of the most embedded and interlinked ecosystems with human livelihoods
and well-being. A balanced management approach, addressing biodiversity conservation values
while providing for sustainable utilisation in a way compatible with the maintenance of natural
properties of the ecosystem, needs to be adopted for these ecosystems. It is, therefore,
recommended that management of each notified wetland (is guided by an “Integrated
Management Plan”. The plan refers to a document which describes strategies and actions for
achieving ‘wise use' of the wetland and includes objectives of site management; management
actions required to achieve the objectives; factors that affect, or mav affect, various site features;
monitoring requirements for delecting changes in ecological character and for measuring the
effectiveness of management; and resources for management implementation. Besides
identifying resources, a management plan serves sew'oral important functions including generating
baseline information, communication with stakeholders and ensuring compliance with regulatory
frameworks and policy commitments.

68. While it is recognized that each wetland has its own distinctive ecological and hydrological
features and thereby distinctive management needs, the following broad planning principles need
to be kept in mind while formulating integrated management plans:

• Integrated planning: Aquatic and terrestrial ecosystems are intimately linked by the process
of the water flowing through them. Every land use decision has a consequence on water
availability. Delineating a basin or a coastal zone enables demarcation of a distinct
hydrological unit which is the natural integration of all hydrological processes within its
boundary and therefore an ideal and rational unit lor soil, whaler and bio-resources
conservation and management.Thus, management planning for wetlands should not be
restricted to a defined administrative boundary, but rather take into account wider planning
and management context of the basin or coastal zone within which the site is located.1/

The process of development and implementation of management plans for wetlands often
needs to be accompanied by governance improvements at basin and coastal zone level.
Such an approach underpins Integrated Lake Basin Management framework that calls foi
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achieving ‘sustainable management of w etlands through gradual, continuous and holistic
improvement of basin governance, including sustained efforts for integration of institutional
responsibilities, policy directions, stakeholder participation, scientific and traditional
knowledge, technological possibilities, and funding prospects and constraints.

Achieving close relationship between planning and governance is critical , considering
multiple stakeholder and sectoral interests which underlie and, to a large extent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s
involvement and participation in basin-scale management for considerably long periods of
lime.

Reflection upon the following six pillars of basin-scale governance may thus be useful:

• Institutions: Development of effective organisations and governance frameworks

• Policies: Setting broad directions and specific rules

• Participation: Expanding the circle of involvement

• Technology: Possibilities and limitations

• Information: Pursuing sources of knowledge and wisdom , and

• Finance: Seeking sustainable sources at the appropriate level

• Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness associated with each wetland , it is important that ‘one size lit all’ approach is
replaced with a diagnostic approach, wherein the ecological, hydrological, socioeconomic
and institutional features are comprehensively assessed and trends therein determined to
be able to spell out management objectives and actions clearly.

• Adaptable management: Wetlands are inlluenced by a range of drivers and pressures that
act at multiple spatial , temporal and political scales. Their management plan, therefore,
needs to be accommodative of uncertainties and challenges. This can be achieved by using
an adaptable management approach that allows for suitable modification of management
based on continuous site monitoring and assessment of new information.
Stakeholder participation: The condition of any wetland is an outcome of actions by a range
of stakeholders, which are linked to the ecosystem in a number of ways. Management
planning, therefore, needs to recognise these linkages, and build a mechanism for
participation of stakeholders in design , review' and implementation processes.
Governance: Being located at the interface of land and water, wetlands are inlluenced by a
range of developmental activities that lake place within their direct and indirect basins and
coastal zones. Institutional arrangements for managing wetlands need to be such that they
are capable of integrating activities across multiple sectors (such as agriculture, water
resources, forests, rural development, urban development, forests and wildlife and others) ,
and balancing the needs of a group of diverse stakeholders while ensuring that ecological
integrity of these fragile ecosystems is not adversely affected.
In the above context , association of entities or individuals as ‘Welland Milras’ can
encourage stakeholder participation and overall governance.

69 . An integrated wetlands management plan can he developed in the following steps, thus enabling
a systematic diagnosis ol wetlands features and their governing factors to arrive at management
objeetiv cs and activities.

18
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Step 1 Preamble Concise policy statement describing the rationale for the
application o( human, technical and financial resources for the
wetland management

Step 2 Description
wetland features

ol Collation and synthesis of‘ data to describe: wetland location and
extent, catchment, hydrological regimes, biodiversity, ecosystem
sen ices, socioeconomic and livelihoods

of Based on the description of features, identification of priority
wetland features that need to be maintained, and key threats that
adversely affect these features

Step 3 Evaluation
wetland features

Step 4 Institutional
arrangements

• Provide an overview of the current institutional
arrangements in the context ol wetlands management;

’ • Discuss why the current institutional arrangements arc
insufficient in ensuring wetlands conservation and wise use;

• Propose institutional arrangement for wetland management,
with specific focus on:
a) Nodal Agency
b) Role of various departments and agencies and

coordination mechanism, and
c) Role of civil society and communities.

• Develop an organogram for management plan
implementation.

• Regulatory regime specifying activities prohibited within
wetlands, activities to be regulated within wetlands and zone
of influence and regulation thresholds and activities
permitted

Step 5 Setting
Management
Objectives

• Provide a statement ol the overall goal that the management
plan seeks to achieve;

• Summarize the ecological and economic benefits that are
expected from management plan implementation;

• Enlist specific objectives;
• Describe stratcgy(ics) for achieving each of flic management

objectives;

• Provide a strategy for implementing regulatory regime -
including list of activities liable to he prohibited, regulated
and permitted within the welland (wetlands complex)

Step 6 Monitoiing and
Evaluation Plan

• Present an overview of monitoring the wetland, and
management plan implementation;

• Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

• Describe how coordination between different monitoring
agencies will be achieved;

• Discuss the infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

• Discuss the frequency in which reporting shall be done and
the lcsponsible agency; Discuss how the monitoring
outcomes will he used to adapt management

Step 7 Action Plan Listing of management o
achieve

w and specific activities to
or each activity,managetp^:-i
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implementation location, prioritisation, implementing agency
and timeline should be specified.

Step 8 Budget Assessment of financial rcsouices required for implementing the
management plan and sources of funds.

A description of each step and format for the compilation of integrated management plan is at
Annex 4.

70. The management plans should be presented to the Wetlands Authority, The implementation
shall begin only after receiving their endorsement Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

71. The diagnostic management planning process, as described above, may also he used to guide
management of wetlands excluded from notification under Wetlands Rules.

Violations and penal provisionsXV,

72. The Wetlands Authorities are entrusted with ihe responsibility of ensuring enforcement of
Wetlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant
Central and State Government Acts are applicable.

73. All prohibited and regulated activities beyond their thresholds, if taken up within the wetlands
and its zone of inlluenee, shall be deemed violations under the Wetlands Rules.

74. The violations of the Wetlands Rules shall attract the penal provisions as per the Environment
(Protection) Act, 1986.

73. Complaints may need to be filed in the case of violations. In exercise of powers conferred under
clause (a) of section 19, the Central-Government has authorised the officers and authorities fisted,
in the Table (p. 238) vide S.O. 394 (E) published in the Gazelle No. 183 dated 16-4-87, S.O.
237(E) published in Gazette No. 171 dated 29-3-89 and S.O. 636(E) published in the Gazette
No. 319 dated 21-8-89, and amendments thereafter, il any.

76. The Authority' should evolve a mechanism for continuous watch and ward of wetlands within
their jurisdiction. At the local level , the concerned Gram Panchaval and Urban Local Bodv may
be entrusted with watch and ward in association with any body constituted by' the State Wetlands
Authority, such as a Wetlands Management Unit for a specific Wetland. At District levels, the
responsibility' may be entrusted to the DDO/CDO (District/Chief Development Officer)/CEO
(Chief Executive Olfteer)/ Chief Programme Officer ol the Welland level body, such as a
Wetlands Management Unit.

77. The State Governments should proactively’ ensure incorporation of wetlands within land records.

78. The Wetlands Authority shall report the status of notified wetlands on half yearly basis to the
Stale Government/UT Administration and Central Government (recommended proforma at
Annex 3).

*
1 -LU
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79. The MoKF&CC has created a web-portal lor sharing inlorniation regarding implementation of
Wetlands Rules. The portal may he accessed at MoEFCC website. The Central Government,
State Government and l IT Administration are required to upload all relevant information and
documents pertaining to wetlands in their jurisdiction. State Governments / UT Administrations
are encouraged to develop their own portals and hyperlink the same to the national portal. The
State Governments and IT Administrations are also encouraged to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
management in general, and implementation of regulator y framework in particular.
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Annexes

for compiling list of vAnnex1: For

Geographical
coordinates

S. Wetland
Name

District (s)
in which

the wetland
is located

Village Wetlands
type

Wetlands
sulMypc

Whether Tails
within category

of regulated
wetlands as per

Wetlands
Rules

Area Khasra
No. (ha) or

Suivcy
numbers

(latitude and
longitude of
the centre of
the wetlands)

(inland or
coastal)

(natural or
human-
made)

Total no. of wetlands:
Total no. of wetlands to be regulated/notified under Wetlands Rules:
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Annex 2:Format, for preparing Brief Document

State / Union Territory:

Name and address of person(s) compiling this information

Section1: Identification Location andJurisdiction

1.1 Name of the Wetland (Alternative names, including in local language should be given in
parenthesis after official name)

1.2 Name of the Village(s) , Tchsil (s), Municipal area (s)

1.3 Name of the Dislrict(s) in which wetland complex is located

1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and second)

Latitude: From to

Longitude: From to

Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex1.5

Section 2: Site Characteristics

2.1 Ar ea of wetland / wetlands category (ha)

2.2 Wetland type (Please tick appropriate categories and sub-categories)

SubealegoryCategory
Cl Natural (Inland) Permanent lakes

Seasonal/ intermittent lakes
Permanent streams/ creeks
Seasonal/ intermittent streams/ creeks
Oxbow
River floodplain
Permanent freshwater marshes

n Seasonal/ intermittent freshwater marshes
Shrub-dominated wetlands

nTiee-doniinaled wetlands
n Geothermal wetlands
O Karst and other subterranean hydrological systems

23
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Natural (Coastal) Coastal lagoon
Estuary
Intertidal mud, sand or salt Hats
Mangroves
Coral reefs

Human-made Aquaculture pond
Tank
Saltpan
Dam / Reservoir

2.3 Depth (m) Average Maximum

2.4 Elevation (m above mean sea level) m

2.5 Watcr regimes

a) Main source of water (tick all applicable)

Rainlall Groundwater Catchment runoff Direct / indirect inllovv from river

Others, please specify

b) Water pennanencc

Mostly permanent Mostly intermittent

c) Destination of water from wedand

Feeds groundwater To downstream catchment To river To sea

d) Water pH

Acid (< 5.5) Circumneulral (5.5 - 7.4) Alkaline (> 7.4)

Not known

e) Water salinity

Fresh (< 0.5 g/1) Brackish (0.5 - 30 g/1)) Euhalinc (30- 40 g/1)

Hypersaline (>40g/l) Not known

0 Nutrient in water

Eutrophic Mesotrophic Oligotrophic

Not known

2.6 Climatic setting

?
b
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a) Annual Rainfall /Snowfall(mm)

b) Temperature CO Minimum Maximum

c) Humidity (%) Minimum Maximum

Area of zone of influence (in ha)
the guidelines on wetlands]

2.7 IRef. paras 32-34 of

Major land use within zone of influence (provide as approximate % of catchment area)2.8

Forests %

Plantation %

Agriculture

Settlements (Rural) %

Settlements (Urban)

Industrial %

2.9 Map of wetland complex and zone of influence

(To be enclosed as Annex I and II to this proposal)

Section 3: Biodiversity

3.1 Notable plant species present in wetland

3.2 Notable animal species present in wedand

3.3 Species of conservation significance (rare, endangered, threatened, endemic species)

3.4 Major plant invasive alien species

\ 3.3 Major animal invasive alien species

*—i
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Section 4: Ecosystem services

Importance Relevant For the site
(please tic k yes or

If Yes, Details (ujito 50 words for
eac h category)

no)
Source of drinking water for people living
and around

Yes No

Yes QNoSource of water for agriculture
Fisheries Yes No

Cultivation of aquatic food plants Yes No

Yes DNoFor buffalo wallowing and use of
domesticated animals
Medicinal plants Yes No

Yes DNoIs a recreational site

Buffering communities from extreme
events as floods and storms

Yes QNo

YesGroundwater recharge No

Water purification Yes No

Yes NoActs as a sink for sediments

Yes DNoHas significant cultural and religious values

Yes ONoIs a site for recreation and tourism

Yes NoSupports noteworthy plants species

Yes DNoSupports noteworthy animal species

YesSite of high congregation of migratory
water birds

No

Yes NoSupports life cycle of fish or amphibians

Mining Yes DNo

Any other, please list
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege? Relevant for the Does litis negatively
impact the wetland s
ecological health?

Urieldescription (upto .’>0
words for each category)site (please tick

yes or no)
Yes ONo Yes NoCommunity Fishing (without any

lease or permission 1'rom
government department) Not assessed

Yes ONo Yes ONoFishing under lease from
government department

Not assessed
Yes ONo Yes ONoHarvest of plants (without any

lease or permission from
government department) Not assessed

Yes ONo Yes NoHaiTest of plants under lease
from government department

Not assessed
Yes ONo Yes NoAgriculture or horticulture within

wetland
Not assessed *

Yes ONo Yes ONoGrazing

Not assessed
Yes ONo Yes ONoReligious practices

Not assessed
Yes NoYes ONoWithdrawal of water for

domestic use
Not assessed

Yes No Yes ONoWithdrawal of water for
agriculture or Fisheries

Not assessed
Yes NoYes ONoBathing or wallowing of domestic

animals
Not assessed

Yes ONo Yes ONoPlying of boats

Not assessed
Yes ONo Yes ONoAny other, please list here

Not assessed

tl
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Section 6: Present and Potential Threats

Threat Degree Present or Potential Additional
information, if any

HighDMedium GLowChanges in water inflow
and outflow

Present
Potential

High Medium DLowPollution Present
Potential

High Medium OLow Present
Potential

Unsustainable harvest of
biological resources

High Medium Low' Present
Potential

Mining

High Medium DLow Present
Potential

Siltalion

High Medium DLow Present
Potential

Encroachment

High Medium Low'Spread of invasive
species

Present
Potential

High Medium DIJOWAny other, please list Present
Potential

Section. 7: ActivitiesProposed to be Prohibited (other than thoselistedinRule 4(2) of Wedand Buies
and Regulated

Activity Whelhei
prohibited

Regulation within
wetlands or zone of
influence

If regulated,

indicate the level
oi regulation (in
terms of people,
restricted area or
any other)

Name of
department/
agency
responsible
for regulation

prohibition

Additional
information , if

or any
regulated11111111

Withdrawal of water /
impoundment/diversion
or any other
hydrological
intervention

Wetland /
Wetlands complex
boundary

Zone of influence

Wetland /
Wetlands complex
boundary

Zone of influence

Harvesting of resources
(living / non-living)

Wetland /
Wetlands complex
boundary

Zone of influence

Grazing

Wetland /
Wetlands complex
boundary
D Zone of influence

Discharge of treated
sewage/ effluent /
wastewater

28
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Welland /
Wetlands complex
boundary

Zone of influence

Construction of boat
jetties, and facilities for
temporary use , as
pontoon bridges

Welland /
Wetlands complex
boundary

Zone of influence

Aquaculture, agriculture
and horticulture
activities within die
wetland boundaries.

Welland /
Wetlands complex
boundary

Zone of influence

Any other, please list

Section 8: ActivitiesProposed to be permitted

Place a tick
mark if
relevant

Within wetlands or zone of
influence

Activity Additional information, if any

Wetland / Wetlands complex
boundary

Zone ol influence
Wetland / Wetlands complex

boundary
Zone ol influence
Wetland / Wetlands complex

boundary
D Zone of influence

Wetland / Wetlands complex
boundary

Zone of influence
Wetland / Wetlands complex

boundary
Zone of influence
Wetland / Wetlands complex

boundary
Zone of influence
Wetland / Wetlands complex

boundary
Zone of influence

Section 9: Listing of Available Scientific Resources Used

29

985



u

CHECKLIST

Responsible agency has been clearly identified and details of contact person included

Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

Welland/ wetlands complex map has been provided at required scale

Zone of influence has been delineated and included in wetland map or a separate map

Wetland zone of influence is sufficient to manage all activities

Site’s importance have been listed, and for major categories, justification is provided

Site’s biodiversity values are listed , and for major categories, justification is provided

List of pre-existing lights and privileges is provided

Consistency or inconsistency of pre-existing rights and privileges is indicated to be best of
available knowledge

Threats to site are listed, and for major categories details are provided

Activities prohibited, other than those listed in Rule 4(2) have been mentioned

List of activities to be regulated within wetlands and zone of influence is provided

List of activities to be permitted is provided
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Annex 3: Format for draft, notification of wetlands under Wetlands (Conservation and Management)
Roles, 2017

Government of [State / Union Territory / India]

[Date]

S.O. The draft of ihe notification, which the [name of the issuing entity] proposes to issue in
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the
information of die persons likely to be concerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after die expiry of a period of sixty days
from the dale on which copies of the Gazelle of
to the public;

containing this notification are made available

Any person interested in making any objection or suggestion on the proposals contained in the draft
notification may forward the same in writing, for consideration of the [State Government / LIT
Administration / MoEFCC, Gol] , within the period so specified to the [insert designation and address],
or at email address5

Draft Notification

1. WHEREAS, the
tehsil (s) , district(s) of state of
services and biodiversity values for the local communities and society at large;

wetland / wetland complex, situated in village(s)
, is considered to be critically significant for its ecosystem

3

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosystem needs to be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

NOW THEREFORE, the [State Government, UT Administration / Government oflndia] declares
that the said wetlands shall be covered under the provisions of Wetlands (Conservation and
Management) Rules, 2017.

3.

I
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4. The extent of the wetland /wetland complex and its zone of influence is described in Schedule I of
this notification;

5 . Activities prohibited within the wetland and its zone of influence are listed in Schedule II of this
notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and
listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective Acts and Rules shall
apply in such areas.

6. Activities regulated within the wetland and its zone of influence, i.e. permitted only with permission
of [State Government, UT Administration / Government of India] are listed in Schedule HI of this
notification. Request for permissions can be made to the [Designation, contact address and email].
Sucli regulations shall not apply for areas designated under other Acts and Rules, and listed at para
1.2 a), b) and c) of Schedule I. Relevant provisions of respective Acts and Rules shall apply in such
areas.

Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions howev er shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (c) of Schedule 1. Relevant provisions of respective Acts and
Rules shall apply in such areas.

7.

8. The [State / UT Wetlands Authority] and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1,1 Wetland / wetlands complex

The wetland / wetlands complex, as delineated, extends within an area of
geographical coordinates as under:

ha within the

Extremity North South West East
Latitude
Longitude

The map of wetland / wetlands complex boundary is at Map1(a).

1.2 Boundary' of area already designated under provisions of other Acts and Rules

The wetland / wetland complex boundary includes an area of
Acts and Rules, with the geographical coordinates as under:

ha designated under other

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest
Acts and amendments thereof

Extremity North South West East
Latitude
Longitude

1.2 ( 1 >) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof
Extremity North South West East
Latitude
Longitude

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereof.

Extremih North South West East
Latitude
Longitude

The above areas should he clearly demarcated on the map of wetland / wetlands complex boundary
i.e. Map 1(a).y

1.3Zone of influence

The geographical coordinates of the zone of influence span an area of ha within the
geographical coordinates as under:

Extremity North South West East
I itl illicit*

Longitude

The map of zone of influence of the wetland is at Map 1(b).

1.4 List of revenue villages / municipal areas falling fully or partly within the wetland is as under:

88
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[ Insert list)
1.5 List of revenue villages / municipal areas falling fully or partly within the zone ofinlhience is as under:
[Insert list )

Schedule II: List of activities prohibited within wetland/ wetlands complex boundary

a) Conversion for non-wetland uses including encroachment ol any kind;
b) Setting up of any industry and expansion of existing industries;
c) Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste

covered under the Construction and Demolition Waste Management Rules, 20 Hi; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms
Genetically engineered organisms or cells, 1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008; electronic waste covered under the E-Waste
(Management) Rules, 2016;

d) Solid waste dumping;
e) Discharge of untreated wastes and diluents from industries, cities, towns, villages and other human

settlements;

1) Any construction of a permanent nature except for boat jetties within lift) metres from the mean high
Hood level observed in the past ten years calculated from the date of commencement of these rules;
and,

g) Poaching.

[Other activities, likely to have an adverse impact on the ecosystem to be inserted from the Brief
Document]

Schedule HI: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of [State Government/ U'f Administration/MoEK&CC] is
required to be obtained

Activity Restrictions
Within the boundary of Within the zone of influence
wetland / wetlands complex

|Insert from brief document| [Insert from Brief Document] [Insert from Brief Document]

Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone
of influence

levels and typos not requiring permissionActivity
W'ithin the boundary of
wetland / wetlands complex

Within the zone of influence

[ Insert from brief document] [Insert from Brief Document] (Insert from Brief Document]
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Annex 4:Steps and format for developing Integrated Management Plan

I . Wetlands provide wide-ranging ecosystem services that support human well-being in a number of
ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services and support
biodiversity, 'it is essential that a well-defined strategy and actions arc identified for their conservation
and wise use. An Integrated Management Plan reflects a common understanding between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, opportunities and specific actions for addressing these threats, and mainstreaming
wetlands within the wider developmental planning.

The Integrated Management Plan is formulated to sene ( he following purposes:2 .

Identify the objectives of wetland management;

Identify the factors that affect or may affect the wetland;
Resolve conflicts between various stakeholders Inning an interest in the wetland;

Define monitoring requirements and research needs;

Help obtain financial resources for managing (he wetland;
Enable communication between different wetland managers, organizations and stakeholders;
Ensure compliance with extant laws and regulation; and,

Demonstrate that management is effective and efficient

Systematic diagnosis of various wetlands features and factors influencing these features is essential to
arrive at management objectives and actions. The following eight steps arc recommended for
developing an Integrated Management Plan:

3.

Step 1: Preamble

The process for management planning must begin with an exercise ol setting up an overarching
preamble describing the rationale for application of human, technical and financial resources for the
wetland. This is a concise policy statement that expresses the commitment of the State Government/

Administration for integrated management. The preamble can be developed on the basis of:

4 .

UT

Importance of the wetland for the state / L’T
Ways in which the wetlands conservation and wise use will contribute to conservation and
developmental goals
Alignment with sectoral policies, directives and planning frameworks

\
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Step 2:Description of wetland features

5. This step entails collation and synthesis of existing information on various site features so as to
provide a basis for the identification of management objectives. A generic listing of management
information needs and data requirements are presented in Table 1 .

Table I: Information Required for Description of Wetlands Features

Wetland
leature

Management information needs Data requirement

Wetland type
and extent

Location
Wedand type
Wetland area
Significant inter-annual changes in the
wetland
Major changes in the wetland extent in
the last 20 - 30 years (if available)

Geographical coordinates
Land use and land cover data for die
wetland (at least for two seasons, pre and
post-monsoon)
Historical map of the wetland ( can be
developed from the Survey of India
toposheets) (if available)

( 'aid uncut/ Direct and indirect catchment of the
wetland
Geological and geomorphological
characteristics diat have led to die
formation of die wedand
Present land use and land cover of the
catchment and their implication for
wetland
Major developmental activities in the
catchment and their impacts on the
wetland

Geology and geomorphology
Topography
Drainage pattern
Soil types
Climate setting
Land use and land cover change

1 )raiiKigt *

Basin

Hydrological
regimes

Major sources of water inflow and
outflow from the wetland
Major sources of sediments into the
wetland
Inundation regime
Trends in water holding capacity and
factors for the decline
Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland
Species richness
Role of the wetland in the life-cycle of
migratory species
Invasive species and major contributing
factors
Major changes in species richness and
habitat and factors thereof

Water inflow, outflow and balance
Inundation pattern
Sedimentation
Groundwater
Water quality
Water use within the basin

Biodiversity Species richness and diversity
Biological significance of habitats
Risk of species invasionv

/
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Ecosystem
Services

Key ecological and hydrological
characlerislics required for the sustained
provision of ecosystem services
Ecosystem services trade-offs

Provisioning services(direcl wetland
products, eg: food, fibre, water)
Regulating services (the ability of an
ecosystem to regulate hydrological
regimes, influence micro-climate, reduce
disaster risk, groundwater recharge)
Cultural services (recreational values,

cultural and religious norms and beliefs
related to wetlands)

Supporting services (Primary production
and other ecosystem functions which
enable wetlands to deliver all above
ecosystem services)

Socioeconomi
cs and
livelihoods

Extent of dependence on wetlands for
livelihoods
Status of community infrastructure (such
as water and sanitation) and implication
for wetlands
Livelihood vulnerability and relationship
with changes in wetland resources
Resource use conflicts
Major shifts in livelihoods and
implications for wetlands

Demographic features of communities
living in and around
The contribution of vvedand to income
and employment
Comnumilv resource use and
management practices

( j. Attention should be paid to the robustness of data and associated uncertainties thereof. It is
recommended that the data on-site features and linked metadata are, to the extent possible,
maintained in a spatial format to enable updation at a later stage as more information becomes
available through monitoring programmes. The step should also include identification of data gaps.

Step 3: Evaluation of wetland features

This step entails an ev aluation of information on status and trends on wetlands features (conducted
in the previous step) to identify:

a) Key wetland features that should he a priority lor management planning
b) Natural variability within these features, including describing thresholds, if any
c) Threats that limit (or potentially limit) maintenance of wetlands features in the desirable state

7 .

8. Evaluation of wetland features can he done on the basis of criteria such as:

• Naturalness
• Rarity
• Criticality for ecosystem functioning

• Socioeconomic importance
• Requirement under the extant regulatory regime

i

9. The evaluation process w ill lead to narrowing down of the list of wetland fealmes, for which threats
may he identified. The management plan is a response to these threats. Through this process, it is

87
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on
the root causes (in this case, ineffective sewage management in wetland catchments).

Step 4: Defining an institutional arrangementfor wetlandmanagement

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and
effective in addressing the threats to wetlands. Based on the gaps identified, an institutional
arrangement for implementation of the management plan is developed.

11. This step includes:

a) Enlisting of government departments having programmes which impact (or have the potential to
impact) wetlands features or threats on these features;

b) An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension;

c) Ownership, rights and privileges pertaining to wetlands;
d) Analysis of the role of CSOs and communities in wetlands management , with particular reference

to their views, rights and capacities; and,
e) Gaps and challenges.

12. Based on the analysis, an institutional arrangement for wetlands management should he developed,
clearly stating:

a) The nodal agency responsible for managing wetlands
b) Role of different government departments and mechanisms for intcr-dcpartmcntal coordination
c) Role of CSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should he specified:

a) Activities prohibited within the boundary of wetlands;
b) Activities to be regulated within wetlands and zone of influence and regulation thresholds; and,
c) Activities permitted.

Step 5: Setting management objectives

14. This step involves the identification of site management objectives that need to he met so as to ensure
that site features are maintained or improved. The management objectives may address the threats
identified in the previous step, and issues relating to maintenance of wetland in a desired healthy
stale.

i5 . While defining objectives, the following may he considered:

a) Measurability - The objectives must be measurable so as to enable reporting on progress towards
meeting them (for example, reducing silt load from the wetland catchment by xx %)

b) Achievability - The objectives must he achievable at least in the medium or long term. An
objective that cannot be achieved can lead to an overall loss of sense of direction and
misallocation of resources (for example, completely preventing nutrient enrichment in a wetland
located in the intensive agricultural landscape is an unachievable objective, a much bcllci
proposition would be to reduce the current rate by xx9o) .
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c) Indicative of purpose and not the process - The objectives should not be prescriptively stating
the way die objective should be achieved. It should ideally reflect the purpose of management
(for example - afforestation in xxx ha is not an objective but a way to reduce siltalion. Focusing
just on afforestation then limits the use of other options for reducing siltation in a wetland).

Step 6: Developing a monitoring and evaluation plan

16. This section aims at outlining a monitoring and evaluation plan to enable assessment of overall
management effectiveness and identify needs for mid-term correction.

Performance indicators

17. For each of management objectives, a set of performance indicators should be identified.

Table 2: Performance Indicators

Wetland Feature Management
objective

Performance Indicator Means of measurement

Maintain wetland Welland area which has
not been altered for non-
wetland usages

Area estimated from analysis
of remote sensing images and
ground truthing

Area
area

Catchments Reduction in silt
load from
catchment

Silt load Monitoring pilot watersheds

Hydrological
regimes

Reduce pollution Biological Oxygen
Demand, Chemical
Oxygen Demand or any
other water quality
parameter assessed
against a threshold

Water quality monitoring

Area of wetland complex
inundated during high
floods period

Eiilia iur
hydrological
c< )iincdj\ ily wilhin
wetlands complex

Analysis of remote sensing
data, and hydrological surveys

Biodiversity Maintain and
enhance habitat of
waterbirds

Area of wetland used b\

waterbirds
Physical suivey

Area under invasive
macrophyte

Reduce area under
invasive
macrophyte

Analysis of remote sensing
images and ground truthing

Maintain fish
species richness

Fish species richness Sampling

/
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Socioeconomics Reduce use of
harmful fishing
practices

Number of destructive
fishing gear used in the
wetland

Survey

Reduce direct
dependence of
communities on
capline fisheries

Reduction in % of
income derived from
wetland

Socioeconomic surveys

18. For each performance indicator, a baseline value at the beginning of management plan
implementation may be specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met.

Monitoring mechanism

19. Besides setting up performance indicators for the management plan, it is also essential to set up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
of time.

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (* *) are
relevantfor wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts.

21. Photographic documentation (before, during and after management intervention) may also be
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission
for online data updating may be used for large wetlands, which will further help in enriching the
management practices.

Table 3: Parameters for wetlands monitoring

Wetland feature Monitoring parameter Monitoring method Recommended
Frequency

Wetland extent Remote sensing and
ground truthing

Once in a year• Wetland area*

Remote sensing and
ground truthing

Once in a vear• Land use and land
cover within the
wetland area

'V Remote sensing and
ground truthing

Once in a vear• Connectivity with
olitei adjoining
we i lands, rivei /
streams. coastal
/one
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Wetland Catchment Data from the nearest
weather station

Monthly• Climate

Remote sensing and
ground trutiling

Once in 3 years• Land use and Land
Cover*

Stream gauging station Monthly• Total
yield

sediment

Stream gauging station Monthly• Total nutrient yield

Hydrological regimes Stream gauging station MonthK• Water inflow and
outflow*

Bathymetric survey Once in 5 years• Walerholding
capacity

Remote sensing and
ground truthing

Once in 2 years• Peak inundation

Data from water
quality sampling
stations

Atleasl monthly• Dissolved Oxygen,
Biological Oxygen
Demand *

Data from water
quality sampling-
siations

Atleast monthly• Chemical Oxygen
Demand * *

Surveys Once a year• Number of point
sources discharging-
untreated sewage
into the wetland * *

Biodiversity' and
Habitat

Mid-winter counts Once a year• Population
major
dependent species
groups (such as
walerbirds,
mammals etc.) *

of
wetland

Physical surveys Once a year• Habitat use bv kev
species

Physical surveys Once a year• Number
migratory species

using the wetland as
a habitat

of

V,

/
Physical surveys Once a year• Area under invasive

macrophyte
I

* *

Ecosystem Services Samj)ling Monthly samples
collated into an annual
estimate

• Annual Fish yield\

41
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Sunevs Monthly samples
collated into ail annual
estimate

• Number of tourists

Hydrographic surveys Monthly samples
collated into an annual
estimate

• Volume of surface
water abstracted
from wetland

Hydrographic surveys Once a year• Volume
groundwater
recharged

of

Hydrographic surveys Once a year• Proportion of
Hoodwalers stored
in the wetland

Surveys Annual estimate• Use of wetland for
research and
education

Livelihoods Surveys Once every three years• Population living
around
wetland *

the

Surveys Once every three years• Population
depending
wetlands
livelihoods

on
for

Surveys Once every three years• Number
households around
the wetland using
safe
practices

of

san i t a t ion

Surveys Once every three years• Participation
communities
wetlands

of
in

management
Note: (i) The frequency, as above, is advisable for wetlands above 100 ha and is indicative in

nature. The Wetland Authority may suitably modify based on logistics involved.
(ii) For wetlands less than say 100 ha, the frequency may be appropriately divided.

Step 7 - Developing anaction plan

22. The last stage of the management planning process includes defining the action plan, or specific
interventions that address the identified management objectives. A generic listing of activities is
presented in Table 4. The projects need to be defined very clearly to ensure good implementation.
While identifying activities for management of wetlands, die following must be kept in mind:

a) Ecosystem-based interventions should be promoted as far as possible
b) Engineering interventions in wetlands should be taken up in a limited manner, with impact

assessments conducted for all major works
c) Operations and maintenance of all structural worU yhould h& nk In

42 / ; > XLO/ i,
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d) Participation of local communities should be included to the extent possible

Tabic 4: Generic listing of activities for management of wetlands

Management
Plan component

Activities Rev considerations

Boundary
delineation and
demarcation

Boundary mapping
and delineation

Site boundaries should be established with reference to
inundation regimes, soil conditions and vegetation types.
Landscape conneclhity should also be taken into account when
wetlands exist in patches. All activities should be completed
within die first year.

Removal of
encroachments

Boundaries should be notified and legally protected wherever
possible. All activities should be completed within the first year.

Shoreline
management

Mostly required for wetlands in urban and peri-urban setting. For
stabilizing bunds of wetlands, naturalization of slopes using
vegetative measures should be preferred. Development of
promenade for urban lakes can be included based on an
evaluation of natural drainage and shoreline ecosystem niches.

Catchment
conservation

Afforestation and
aided regeneration

Catchment conservation plans should be developed at watershed
scales and based on Joint Forest Management approaches.

Native species should be used for forestry operations.

Pilot watershed should be periodically monitored to assess
changes in soil moisture regimes.
Livelihood interventions for catchment communities aimed at
reducing dependence on wood as an energy source should be
included as appropriate.

Small scale
engineering measures
(gully plugging, check
dams, gabion
structures etc.)

Community participation in design, implementation and post-
project maintenance of structures should be ensured.

y./ Watcr
management

Selective dredging
and desilting to
improve hydrological
connectivity

Dredging to be used only selectively, and be based on
assessments of bathymetric profile and species interactions. For
inflowing channels, dredging ca be used to improve water inflow'.

Interception,

diversion and
Mostly recommended for w'cllands in the urban and peri-urban
setting.

43
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Management
Plan component

Activities Key considerations

treatment of point
sources of pollution

Provision of comprehensive sanitation and safe drinking water
coverage to communities living around die wetlands may be
ensured.

Engineering (STPs) as well as biological options (constructed
wetlands) should be evaluated for application. Planning for
Operation and Maintenance expenses should be included for all
engineering structures.

Construction and
operation of hydraulic
structures for
maintenance of water
regimes and flood
control

For each significant structure, environmental impact assessments
should be carried out prior to construction.

Balancing water
allocation for human
and ecological
purposes

Environmental flows for wetlands, hydrological regimes of which
are affected by hydraulic structures, should be assessed and
implemented in consultation in water managers

Biodiversity
conservation

Habitat evaluation
and improvement

Until specifically desired, plantation of terrestrial plant species in
wetlands should be avoided.

Improvement and
maintenance of
migratory routes

Community groups should be involved in habitat monitoring and
maintenance of migratory routes

Maintenance of
breeding and
spawning grounds for
key species

Community groups should be involved in the maintenance of
breeding and spawning grounds

Management of
invasive species

A mix of mechanical and biological methods for controlling
species invasion should be used.

For plant invasives, economic utilization along with physical
removal should be included.

Sustainable
resource
development
and livelihood
improvement

Microenterprise
development for
reducing dependence
on wetland resources
for livelihoods

Identification of micro-enterprise development options should be
based on an assessment of community' livelihoods, capacities,
resources and market linkages.

Sustainable fisheries
development

Only capture based fisheries techniques should be promoted in
natural wetlands

44
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ActivitiesManagement
Plan component

Key considerations

Options for improving culture fisheries in areas ai'ound wetlands
may he included to reduce dependence on capture fisheries

Sustainable
agriculture
development

Organic farming practices in immediate catchments should be
included to minimize nutrient enrichment in wetland.

Institutional
development

Setting regulatory
regimes

Site regulation should be harmonized with national and State level
regulations.
Local customary self-regulation which supports maintenance of
conservation values should he promoted

Development of
monitoring and
evaluation svstem

Comprehensive monitoring and evaluation mechanism for
hydrological, ecological, socio-economic and institutional features
should be made a part of the management system

Involvement of stakeholders in monitoring should be
encouraged.

Communication and
Outreach

Increasing awareness on values and functions of wetland should
be made an integral part of the management plan.

The use of television, print, electronic and social media for
awareness generation and outreach may be included as
appropriate. Developing and disseminating dos and donls in
wetlands for general public may also be considered.

Research For each site, key research areas to support management needs
should be identified and included in the management plan

Step 8:Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure
of the plan using the existing norms of the State and central government, as may he the ease. Year
wise requirement of funds for various items of work/ activities, band PERT charts for the
works/activities should be prepared. Summary of Cost Estimates and year-wise breakup of the
requirement of funds may be presented in the formats given below:

V.

Table 5: Summary of budget

Management Plan componentS. No. Budget

45
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Table 6: Year wise breakup of requirement offunds

Funds
Required
in Yr II

8. No. Activity Funds
Required
in Yr I

Funds
Required
in Yr III

Funds
Required
in Yr IV

Funds
Required
in Yr V

Total

44—
Table7:year wise breakup ofrequirement of funds

Total Funds from Funds from ! Funds from
State

Fluids from Funds
available
from

FundsS.
No * Budge Central other

Governmcn i Gqvernmcn I d< >nors(Proiec i seclor(Nam
private require

< 1 to be
convergent' raised

I t

t Scheme | t (Scheme t and donor
(Scheme j Name) |name)

Name)

e of the
agency) e sources

(f)= (b) +(c) I (g) = (a)-
+(d) + (e) I (0

(a) (b) © (d) (e)

Format for compilingIntegrated ManagementPlan

24. The management plan should have a cover sheet with the follouing information:

Wetland Name

Wetland Area (in ha)

Location: (District(s), State / LIT)

Area of the direct catchment (in ha)

Name of the nodal agency for management plan implementation

Management plan period

Date on which approval of State / UT Wetland Authority was obtained

Total budget

Total funds available from convergence sources

46
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25. The management plan may be compiled in the following eight ch.ipu i •> :

Chapter heading I Sul>-1 leadings Explanation Reference to
•Management
Planning Steps

1. Introduction 1.1 Rationale for
management planning

Describe the importance of
wetland, ways in which wetlands
conservation and wise use will
contribute to state conservation and
development goals and alignment
with state and central government
policies, directives and planning
frameworks

Step 1

1.2 Terms of reference Enlist the overall terms of reference Step 1
for the management plan

Provide an overview of approach Step l
(ways in which the recommended

;steps have been used)

Describe the data sources and
research carried out for
management planning if any

1.3 Approach and Method

2. Description of Description of wetland
wetlands features features

• Location and extent

• Welland catchments
• Hydrological regimes

• Biodiversity

• Ecosystem Services
• Socioeconomics and

livelihoods

Describe wetland features. As far as Step 2
possible, present the data in maps.

3. Evaluation of Evaluation
wetlands features

Prom the wetlands features
• Priority wetland features described in the previous section,

enlist the priority wetlands features.

Step 3

that need to be
maintained and
thresholds thereof

• Threats
Describe the threats that adversely
affect die priority wetland features.

*
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps

HI .

4. Institutional
arrangements

4.1 Review of existing
arrangements

• Key organizations and
programmes

• Rules and regulations

• Role of civil society and
community based
organizations

Provide an overview of lhe current (Step 4
institutional arrangements in the
jeontext of wetlands managemen t j

4.2 Gaps Discuss why the current
•institutional arrangements are
insufficient in ensuring wetlands
conservation and wise use.

Step 4

4.3 Proposed arrangements Propose institutional arrangement IStep 4
for wetland management |for wetland management, which

specific focus on a) nodal agency,
b) role of various departments and
'agencies and coordination
mechanism, and c.) the role of civil 1

society and communities.
(Develop an organogram for
[management plan implementation. |

Provide a statement of the overall Step 5
Igoal that the management plan
|seeks to achieve j

5. Setting
Management
Objectives

5.1 Goal and purpose

5.2 Benefits (ecological as
well as societal)

'Summarize the ecological and
economic benefits that are expected!
from management plan
implementation

‘Step 55.3 Management objectives ‘Enlist, the specific objectives

Describe strategy(ies) for achieving (Step 5
each of the management objectives |

: 5.4 Strategies

Present an oveniew of monitoring Step 6
die wetland, and management plan
implementation

6. Monitoring
and evaluation
plan

6.1 Monitoring strategy

6.2 Monitoring parameters,
frequency and responsibility

Describe the monitoring
parameters, the frequency of

•monitoring and the agency that will i
be responsible formonitoring

Step 6

48
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps

6.3 Institutional design Describe how coordination
between different monitoring
agencies vtill be achieved.

Step 6

Step 66.4 Infrastructure and
human resources design

Discuss the infrastructure and
human resource requirement for
implementing the management
plan as far as possible, including
local universities, research
organizations and NGOs in
wetlands monitoring

6.5 Reporting Discuss the frequency in which
reporting shall be done and the
responsible agency.

Step 6

6.6 Review’and adaptation (Discuss how the monitoring
(outcomes will be used to adapt
management

‘Step 6

7. Developing an 7.1 Component wise
Action Plan

Generic listing of activities
indicating:
• What will be done?
• Where will the actirity be

done?
• What is the priority for the

activity?

(Step 7.1
activities linked with
management objectives

7.2 Components for
consideration for support
under National Plan for
Conservation of Aquatic
Ecosystems (NPCA)

For all activities eligible for supportStep 7.2
under NPCA indicate:
• Why is the actirity important?
• How will the activity be
• implemented? (include

intermediate steps, technical
specifications and relevant
drawings, as may be the case)

• Where will the actirity be
implemented?

• Who will implement the
activity?

• What are the quantitative
targets to be met?

/ vV f

v
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Chapter headbig I Sub-headings Explanation {Reference to
Management
Planning Steps

< l i l i i i l i i i i i i l l uU

8. Budget and
activity phasing

8.1 Activity linked budget Present a summary budget in line Step 8
with Table 5
Provide details of funding available
from convergence sources in line
with Table 6
Provide detailed budget for NPCA
in line with Table 7

8 2 Time planning Present a monthly Gantt Chart for Step 8
management plan implementation

Checklist for submission of Integrated Management Plan

Approved by the State Govt./ UT Administration/ State Wetlands Authority/ UT Wetlands
Authority (minutes of meeting to he enclosed)

Forwarding letter states -commitment of the Slate Government/ UT for providing their share
of budget (supporting document indicating concurrence to he enclosed)

Integrated Management Plan has a cover sheet providing details on Welland, catchment area,
implementing agency, total budget and fund requested from NPCA

Brief Document is enclosed with the management plan (as per Annex V)

Wetlands map is provided in a standard GIS format

Map of zone of influence in provided in a standard GIS format.

Management plan is aligned with recommended format of eight chapters

All activities proposed to be funded by the NPCA fall within the list of core and non-core
activities

Necessary drawings and technical specification for major activities is provided.

Core activities have been allocated not less than 75% of the budget

Non- core activities have been allocated not more than 25% of the budget

Budget has been prepared with reference to an approved Schedule of Rates
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Annex 5t Format for reporting status of notified wetlands

1. Wetlands / Wetlands Complex Name Report Date:

Reporting Officer:

2. Wetlands status

2.1 Area: current- ; in notification -

2.2 Water inflow and outflow' (attach data in an annex)

2.3 Water quality (attach data in an annex)

2.4 Status of major threats

(such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive species,
habitat modification / destruction/alteration or any other that has or may induce an adverse change in
wetland ecological character)

3. Status of enforcelifenl ol the regulatory regime

Activity regulated Whether
regulation
complied with?

Violation if any? Where has the
violation been
reported?

Action taken

4. Implementation ol the management plan

Management Plan
Component and
Activity Planned for
the period

Progress of
implementation during
the period

Nodal agency Remarks (successes
and challenges)
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ITEM NO.102 COURT NO.5 SECTION PIL(W)

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).230/2001

M.K. BALAKRISHNAN & ORS. Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respondent(s)

(with appln. (s) for including the applicant in the Committee of
Experts and to sanction an amount of Rs.10 crores for National
Wetlands Yatra and early hearing and intervention and directions
and directions and office report)

Date : 08/02/2017 This petition was called on for hearing today.

CORAM :
HON ? BLE MR. JUSTICE MADAN B. LOKUR
HON 1 BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Zeeshan Diwan, Adv.
Dr. Joginder Samal, Adv.
Mr. Naresh Kumar, AOR
Mr. Ravindra Kr. Singh, Adv.

For Respondent(s)/
applicant(s)
UOI Mr. A.K. Panda, Sr. Adv.

Mr. Ajit Kumar Sinha, Sr. Adv.
Mr. A.K. Sanghi, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Shalinder Saini, Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Pankaj Pandey, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.

Prasad, Adv.
Rajesh Mishra, Adv.
M.K. Maroria, Adv.
A.K. Kaul, Adv.

Mr. B.K.
Mr.
Mr.
Mr.
Mr. Abhinav Mukerji, Adv.
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Mr. Jayant Bhushan, Sr. Adv.

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.
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Ms. Prerna Singh, Adv.

Assam Mr. Shuvodeep Roy, Adv.

Arunachal Pradesh Mr. Anil Shrivastav, AOR

Bihar Mr. Gopal Singh, AOR
Ms. Varsha Poddar, Adv.

Chhattisgarh Mr. A.P. Mayee, Adv.
Mr. A. Selvin Raja, Adv.

Gujarat Ms. Hemantika Wahi, AOR
Ms. Puja Singh, Adv.
Ms. Mamta Singh, Adv.

Haryana Mr. Sanjay Kumar Visen, AOR

H.P. Mr. D.K. Thakur, AAG
Mr. Williams Vinod, Adv.
Mr. Varinder Kumar Sharma, Adv.
Ms. Pragati Neekhra, Adv.

Mr. Sunil Fernandes, AORJ&K

Jharkhand Mr. Tapesh Kumar Singh, Adv.
Mr. Mohd. Waquas, Adv.
Mr. Aditya Pratap Singh, Adv.
Mr. Sukant Vikram, Adv.

Karnataka Mr. V. N. Raghupathy, AOR
Mr. Prakash Jadhav, Adv.
Mr. Lagnesh Mishra, Adv.

Kerala Mr. G. Prakash, AOR
Mr. Jishnu M.L., Adv.
Mrs. Priyanka Prakash, Adv.
Mrs. Beena Prakash, Adv.
Mr. Manu Srinath, Adv.

M.P. Mr. Purushaindra Kaurav, AAG
Mr. Mishra Saurabh, AOR
Mr. Ankit Kr. Lai, Adv.1/

Maharashtra Mr. Nishant R. Katneshwarkar, Adv.

Manipur Mr. Sapam Biswajit Meitei, Adv.
Ms. B. Khushbansi, Adv.

Meghalaya Mr. Ranjan Mukherjee, AOR

1009



3

Mizoram Mr. Pragyan Sharma, Adv.
Mr Shikhar Garg, Adv.
Mr Ganesh Bapu, Adv.
Mr. P. V. Yogeswaran, AOR

Nagaland Mrs. K. Enatoli Serna, AOR
Mr. Edward Belho, Adv.
Mr. Amit Kumar Singh, Adv.
Mr. K. Luikang Michael, Adv.

Odisha Mr. Sibo Sankar Mishra, AOR
Mr. Umakant Mishra, Adv.

Punjab Mr. Sanchar Anand, AAG
Mr. Apoorv Singhal, Adv.
Mr. Anant K. Vatsya, Adv.

Rajasthan Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Ankit Raj, Adv.
Mr. Milind Kumar,Adv.

Sikkim Ms. Aruna Mathur, Adv.
Mr. Yusuf Khan, Adv.
Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.
Mr. Amit Arora, Adv.
for M/s Arputham Aruna & Co.

Tamil Nadu Mr. B. Balaji,Adv.
Mr. S. Kumar, Adv.

Telangana Mr. S. Udaya Kumar Sagar, Adv.
Mr. Mrityunjai Singh, Adv.

Tripura Mr. Gopal Singh, AOR
Mr. Rituraj Biswas, Adv.
Ms. Varsha Poddar, Adv.

West Bengal Mr. Joydeep Mazumdar, Adv.
Mr. Debojyoti Bhattacharya, Adv.
Mr. Parijat Sinham Adv.y

Puducherry Mr. V. G. Pragasam, AOR
S. Prabu Ramasubramani, Adv.Mr.

A&N Islands Bhupesh Narula, Adv.
G. Indira, AOR

Mr.
Ms.

Dr. Monika Gusain,

AbhijitMr.
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Mr. Abhishek Chaudhary, AOR

Mr. Anil Kumar Jha, AOR

Mr. Anuvrat Sharma, AOR

Mr. A. Venayagam Balan, AOR

Mr. B. S. Banthia, AOR

Mr. Khwairakpam Nobin Singh, AOR

Mr. Kunal Verma, AOR

Mr. Naresh K. Sharma, AOR

Mr. P. V. Dinesh, AOR

Mr. R. Ayyam Perumal, AOR

Mr. R. D. Upadhyay, AOR .

Mr. R. Nedumaran, AOR

Mr. S. Chandra Shekhar, AOR

Mrs. D. Bharathi Reddy, AOR

Mr. Shiv Sagar Tiwari, AOR

M/s Corporate Law Group (NP)

Ms. Kamini Jaiswal, AOR

Ms. Sumita Hazarika, AOR

Ms. Minati Rani, Adv.

UPON hearing the counsel the Court made the following
O R D E R

We have, at length, heard learned counsel for thev
/

parties including learned counsel for the Union of India.

An affidavit dated 7th February, 2017 filed by the

Union of India has been shown to us.

r

1011



qa

5

Annexed to the affidavit is an Office Memorandum

issued on 6th January, 2017 with reference to the Draft

Wetlands (Conservation and Management) Rules, 2016. The

Draft Rules were made available to the public for

inviting objections/suggestions some time in March, 2016.

As many as 175 comments were received. For the

examination of these comments, a Committee has been

constituted. The Committee was given 45 days to look

into the suggestions and submit its report to the Union

of India.

We are told orally by learned counsel appearing for

the Union of India that perhaps the term of the Committee

may need to be extended. This is stated by him on the

basis of information received pursuant to a meeting held

yesterday, i.e., 7th February, 2017 by the said Committee.

Be that as it may, for the reasons given below, we

are compelled to direct that the Wetlands (Conservation

and Management) Rules, 2016 should be notified on or

before 30th June, 2017. We are compelled to issue this

direction since the matter has been pending with the

Union of India for the last almost a year and there has

to be some finality to the publication of the Rules. The

comments/suggestions have been given by all stakeholders

such the State including itsGovernmentsas

organizations, individuals and civil society

organizations. That being the position, there is

obviously a great deal of interest in /the Rules being
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formulated and notified. Under these circumstances,

there is no justification why the Union of India should

not have taken prompt action and constituted the

Committee much earlier for the purposes of finalizing the

Rules. Finally, the conservation of wetlands is of

immense ecological importance.

Learned counsel for the Union of India says that all

efforts will be made to ensure compliance with this

direction and to ensure that the Rules are notified on or

before 30th June, 2017.

We are sure that both the Committee as well as the

Union of India will take into consideration the comments

and suggestions offered by the State Governments and its

organizations, individuals and civil society

organizations before taking a final decision.

With regard to the Central Wetlands Regulatory

Authority, we are told that its term is expiring on 14th

February, 2017. We have been informed by learned counsel

for the Union of India that the Central Wetlands

Regulatory Authority will be notified on 13th February,

2017. The Union of India is bound by the statement made

by learned counsel for the Union of India, which

statement has been made on instructions received by him

from an officer of the Ministry of Environment, Forest

and Climate Change.

In our order dated 31st January, 2017, we had required

the Union of India to tell us the steps taken to preserve
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the 26 wetlands covered by Ramsar Convention, 1971. The

affidavit that has now been filed by the Union of India

merely gives the disbursal of amount made by the Union of

What specific steps have beenIndia from time to time.

taken including how the funds made available have been

utilized and what is the impact of those steps have not

We must have specific details. Webeen adverted to.

direct the Union of India to file an affidavit within

four weeks positively giving required specific details.

Learned counsel for the petitioners has drawn our

attention to an additional affidavit filed by the Union

of India on or about 9th September, 2014. The additional

affidavit contains an Information Brochure "National

This Brochure indicatesWetland Inventory & Assessment".

on page 11 thereof that 2,01,503 wetlands have been

mapped at 1:50,000 scale. All these wetlands have an area

As a first step, the ’Briefof more than 2.25 hectares.

with regard to these 2,01,503 wetlands shouldDocuments!

be obtained by the Union of India from the respective

State Governments in terms of Rule 6 of the Wetlands

We are told(Conservation and Management) Rules, 2010.

that obtaining these 'Brief Documents' may take some
.1/

if We are inclined to grant adequate time for thistime.

The Union of India should follow this up withpurpose.
V

the State Governments and inform us of the time frame on

the next date of hearing.

ij

>v/v\
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The apprehension expressed by learned counsel for the

petitioners is that with the passage of time there is a

possibility that some of the wetlands may disappear. On

a reading of the Information Brochure, this apprehension

is not unfounded.

Accordingly, we direct the application of the

principles of Rule 4 of the Wetlands (Conservation and

Management) Rules, 2010 to these 2,01,503 wetlands that

have been mapped by the Union of India. The Union of

India will identify and inventorize all these 2,01,503

wetlands with the assistance of the State Governments and

will also communicate our order to the State Governments

which will also bind the State Governments to the effect

that these identified 2,01,503 wetlands are subject to

the principles of Rule 4 of the Wetlands (Conservation

and Management) Rules, 2010, that is to say:

"(i) reclamation of wetlands;

(ii) setting up of new industries and expansion of
existing industries;
(iii) manufacture or handling or storage or disposal

hazardousof substances covered under the
Manufacture, Storage and Import of Hazardous Chemical
Rules,
27th November, 1989 or
Use, Import, Export and Storage of Hazardous
Micro-organisms/Genetically engineered organisms or
cells notified vide GSR No. 1037(E), dated the 5th
December, 1989 or the Hazardous Wastes (Management,
Handling and Transboundry Movement) Rules, 2008
notified vide S.O. No. 2265(E), dated the 24th

1989 notified vide S.O. No. 966(E), dated the
the Rules for Manufacture,

September, 2008;
(iv) solid waste dumping: provided that the existing
practices, if any, existed before the commencement of
these rules shall be phased out within a period not
exceeding six months from the date of commencement of
these rules; /* N'f

\\
O / Î YA\*y ^II*0, />-* //

“!^7
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(v) discharge of untreated wastes and effluents from
industries,
settlements: provided that the practices, if any,
existed before the commencement of these rules shall
be phased out within a period not exceeding one year
from the date of commencement of these rules;

any construction of a permanent nature except
for boat jetties within fifty metres from the mean
high flood level observed in the past ten years
calculated from the date of commencement of these
rules;
(vii)
impact
specified in writing by the Authority constituted in
accordance with these rules."

cities towns and other humanor

(vi)

any other activity likely to have an adverse
on the ecosystem of the wetland to be

Learned counsel for the Union of India has shown us a

chart of proposals/brief documents that have already been

received by the Union of India under Rule 6 of the

Wetlands (Conservation and Management) Rules, 2010. The

total number of wetlands covered in this document are

Many of these proposals/brief documents received1683.

by the Union of India contain deficiencies which have

already been identified in the document handed over to

us.

The Central Wetland Regulatory Authority will take up

the rectification of deficiencies with the State

Governments with promptitude and ensure that all these

deficiencies are removed and complete proposals/brief

documents are furnished within the next about one month

so that the Central Wetland Regulatory Authority is in a

position to take a final decision with regard to these

1683 wetlands and their notification, if required, on or

*•! '•) /before 31st March, 2017.

/ ,

// V. — * ** v
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List the matter on 3rd April, 2017.

(SANJAY KUMAR-I)
AR-CUM-PS

(JASWINDER KAUR)
COURT MASTER

/:

I
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ITEM NO.4 COURT NO.3 SECTION PIL-W

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 230/2001

M.K. BALAKRISHNAN & ORS. Petitioner(s)

VERSUS
UNION OF INDIA & ORS. Respondent(s)

Date : 04-10-2017 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON!BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Shrutanjaya Bhardwaj, Adv.
Ms. Veera Mahuli, Adv.
Mr. Naresh Kumar, AOR

For Respondent(s)/
applicant(s)
UOI/Delhi

Mr. A.N.S. Nadkarni, ASG
Mr. A.K. Panda, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Mr. Ajay Kumar Singh, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Sanjai Kumar Pathak, Adv.
Mr. Shalinder Saini, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V, Balram Das, Adv.
Mr. S.A. Siddiqui, Adv.
Mr. Satya Siddiqui, Adv.
Mr. Zaki Kazmi, Adv.

Intervenor Mr. Jayant Bhushan, Sr. Adv.
Mr. Ketan Paul, Adv,

Ms. Reeja Varghese, Adv.
Mr. Chirayu Jain, Adv.

Ni.:Wi i , i

SANJAYXUWAK
I'-tlb 20UJ9.M
iMaCniKfM —*•
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UPON hearing the counsel the Court made the following
O R D E R

We have heard learned counsel for the petitioner and

the learned Additional Solicitor General.

We have been informed that the Wetland Rules have

since been notified and they are now called the Wetlands

(Conservation and Management) Rules, 2017. These Rules

have come into force on the date of publication in the

official gazette, that is, 26th September, 2017.

Learned counsel for the parties say that they have

very serious objections to some of these Rules. It is

submitted that it appears that the Central Government has

abdicated its responsibility under the Environment

(Protection) Act, 1986 and instead of delegating its

it has abdicated its power in favour of the Statepowers,

Governments. We have also been informed that the Central

Wetlands Regulatory Authority has since been disbanded

and the State Wetlands Authority and the National

Wetlands Committee have been constituted under Rules 5

and 6 of the new Rules.

With regard to the expenditure on Ramsar Convention

sites, we have been informed by learned Additional

Solicitor General that the audited accounts have so far

been received from the States of West Bengal, Madhya

Pradesh and Odisha. Audited accounts have not been

received from any other State wi to the Ramsar
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Convention sites.

We have also been informed that apart from Ramsar

Convention sites, further funds have been given to the

States and the Union Territories for conservation of

wetlands. No audited accounts have been received in

regard to these funds disbursed as well as their

expenditure by the State Governments and the Union

Territories.

With regard to the brief documents required to be

furnished under the old Rules, it appears that only ten

States and one Union Territory have responded. It

appears that there is now no necessity of brief documents

under the new Rules. We make it clear that this does not

that the earlier brief documents already submittedmean

can be discarded completely. The contents of these brief

documents will still be followed as far as the

implementation of the Wetlands (Conservation and

Management) Rules, 2017 is concerned.

Finally, with regard to the satellite images, we are

told that the Space Application Centre would require

between 12 to 18 months to make an inventory of 1,75,740

wetlands as they exist today. We make no comment on this

but request learned Additional Solicitor General to

re-check with the Space Application Centre since the

wetlands are diminishing in our country at a very fast

It is very likely that many more will disappear by
% 1 \ . < s

the time the task is completed by the Space Application

rate.

n *

' .i
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Centre.

We make it clear and reiterate that in terms of our

order dated 8th February, 2017, 2,01,503 wetlands that

have been mapped by the Union of India should continue to

remain protected on the principlessame as were

formulated in Rule 4 of the Wetlands (Conservation and

Management) Rules, 2010.

Learned counsel for the parties may file their

objections to the new Rules within a period of two weeks.

We direct that only one set of objections should be filed

and both learned counsel should sit together and arrive

at some consensus on the objections.

We further direct the State Governments that have not

complied with earlier orders or directions given by the

Central Government should do so within a period of four

weeks from today failing which we will be constrained to

require the presence of the Chief Secretaries of the

State Governments in addition to imposition of heavy

costs keeping in mind the necessity of conserving

whatever water bodies are left in the country.

List the matter for further directions and for

thhearing on the objections to the new Rules on

November, 2017.

We would require the presence of a senior officer of

the Ministry of Environment, Forests and Climate Change,

Government of India to be present in Court on the next

date of hearing so that any ques: ions that may be raised

• >
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can be answered immediately. Needless to say, the senior

officer who should be present in Court should be

well-versed with the subject. The files on the basis of

which the new Rules have been framed may also be kept

ready for perusal when the matter is taken up.

if .

(SANJAY KUMAR-I)
AR-CUM-PS

(KAILASH CHANDER)
COURT MASTER

\

i / P V

1022



/03

F. No. W-4/4/2022-WTL
Government of India

Ministry of Environment, Forest & Climate Change
(Wetlands Division)

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

Dated 8th March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon’ble Supreme Court vide Order dated 4th October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8th February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010”.

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon’ble NGT has also reiterated the same in various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

(Dr. M. Ramesh)
Scientist ‘E’

Tel.: 011-20819249
Email: ramesh.motipalli@nic.in

To
The Member Secretaries of State and UT Wetlands Authorities
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ITEM NO.6 COURT NO.13 SECTION PIL-W

S U P R E M E C O U R T O F
RECORD OF PROCEEDINGS

I N D I A

Writ Petition(s)(Civil) No(s). 304/2018

Petitioner(s)ANAND ARYA

VERSUS

Respondent(s)UNION OF INDIA

(IA No. 131361/2018 - INTERVENTION APPLICATION)

WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA NO. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)
(FOR impleading party ON IA 172736/2024
FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024
FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

APPROPRIATE ORDERS/DIRECTIONS

Date : 11-12-2024 These matters were called on for hearing today.

HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

CORAM :

For Petitioner(s) Gopal Sankaranarayan, Sr. Adv.
Trisha Chandran, Adv.
Naresh Kumar, AOR

Mr.
Ms.
Mr.

Jayant Bhushan, Sr. Adv.
Reena George, Adv.
Rohit Kumar Singh, AOR
Amartya Bhushan, Adv.
Yojit Mehra, Adv.

Mr.
Ms.
Mr.
Mr.
Mr.V

Anitha Shenoy, Sr. Adv.
Shibani Ghosh, AOR
Ayushma Awasthi, Adv.
Himanshi Gupta, Adv.

Ms
Ms .

Ms
Sign I'Amt >i<-i 7/irifiC"! MS
Jjy.ml KjiiruriVix
D.U- 20*142 17

FiJr Respondent(s) Ms. Aishwarya Bhati, A.S.G.
Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv.
Mr. Gurmeet Singh Makker, AO)? •T

V i
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Mr. Bhuvan Mishra, Adv.
Mr. Aman Sharma, Adv.
Ms. Sunita Sharma, Adv.
Mr. Rohan Gupta, Adv.

Mr. P. V. Yogeswaran, AOR

Mr. Manish Kumar, AOR
Mr. Ravi Shanker Jha, Adv.

Mr. Kunal Verma, AOR

Ms. Sumita Hazarika, AOR
Mr. Shiv Sagar Tiwari, AOR

Mr. Shiv Mangal Sharma, A.A.G.
Mr. Manish Chaubey, Adv.
Mr. Milind Kumar, AOR

Mr. Anil Shrivastav, AOR
Mr. Ashok Kumar Singh, AOR

Mr. Guntur Pramod Kumar, AOR
Ms. Prerna Singh, Adv.
Mr. Samarth Krishan Luthra, Adv.
Mr. Dhruv Yadav, Adv.

Mr. Shuvodeep Roy, AOR
Mr. Deepayan Dutta, Adv.
Mr. Saurabh Tripathi, Adv.

Mr. Abhimanyu Tewari, AOR
Ms. Eliza Bar, Adv.

Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. A K Panda, Adv.
Mr. Wasim Qadri, Sr. Adv.
Mrs. Ruchi Kohli, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Sunita Sharma, Adv.
Mr. Rohit Pandey, Adv.

Ms. Swati Ghildiyal, AOR
Mr. Prashant Bhagwati, Adv.
Ms. Devyani Bhatt, Adv.

Ms. Supriya Juneja, AOR

Mr. Anand Sharma, Adv.
Mr. Sandeep Jindal, AOR —Mr. Vishwanathan Iyer, Adv.

-'-T
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Mr. Arman Sharma, Adv.
Mrs. Shimpy Sharma, Adv.
Ms. Pooja Sharma, Adv.
Mr. Yeshasvi Shrivastava, Adv.

Mr. Parth Awasthi, Adv.
Mr. Pashupathi Nath Razdan, AOR

Mr. V. N . Raghupathy, AOR

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.
Mr. Alim Anvar, Adv.

Mr. Sunny Choudhary, AOR
Mr. Abhimanyu Singh Ga, Adv.
Mr. Sarad Kumar Singhania Aor, Adv.
Ms. Rashmi Singhania, Adv.

Mr. Bharat Bagla, Adv.
Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. Upendra Mishra, Adv.
Mr. P. S. Negi, Adv.
Mr. T.k. Nayak, Adv.

Mr. Anando Mukherjee, AOR
Mr. Shwetank Singh, Adv.

Ms. K. Enatoli Serna, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Mr. Gaurav Khanna, AOR
Ms. Natasha Sahrawat, Adv.
Mr. Rudraksh Pandey, Adv.
Mr. Gautam Barnwal, Adv.
Ms. Deepali Bhanot, Adv.
Ms. Alisha Roy, Adv.

Ms. Baani Khanna, AOR
Mr. Robin Singh, Adv.
Mr. Rohit Kumar, Adv.
Mr. Siddharth Mishra, A$f0.

N\/V / C
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Mr. Sameer Abhyankar, AOR
Mr. Rahul Kumar, Adv.
Mr. Aakash Thakur, Adv.
Mr. Aryan Srlvastava, Adv.
Ms. Ayushi Bansal, Adv.
Mr. Sarthak Dora, Adv.

Ms. Purnima Krishna, AOR
Mr. M.f. Philip, Adv.
Mr. Karamveer Singh Yadav, Adv.

Mr. R. Ayyam Perumal, AOR

Ms. Garima Prashad, A.A.G.
Mr. Sudeep Kumar, AOR
Mr. Abhishek Saket, Adv.
Ms. Manisha, Adv.
Ms. Rupali, Adv.

Mr. Srisatya Mohanty, Adv.
Ms. Astha Sharma, AOR
Ms. Ripul Swati Kumari, Adv.

Ms. Aishwarya Bhati, A.S.G.
Ms. Swarupama Chaturvedi, Sr. Adv.
Mr. S.wasim A. Qadri, Sr. Adv.
Mr. Ashok Kumar Panda, Sr. Adv.
Ms. Ruchi Kohli, Sr. Adv.
Mr. Varun Chugh, Adv.
Mr. Krishna Kant Dubey, Adv.
Mr. Bhuvan Kapoor, Adv.
Mr. Neeraj Kumar Sharma, Adv.
Ms. Indira Bhakar, Adv.
Ms. Sunita Sharma, Adv.
Mr. Gautam Kumar, Adv.
Mr. N Visakamurthy,aor, Adv.
Mr. Shreekant Neelappa Terdal, AOR

Mr. Aravindh S., AOR
Mr. Abbas B, Adv.
Mr. Aman Gautam, Adv.

Ms. Suveni Bhagat, AOR

Mr. Gopal Prasad, AOR

Ms. Srishti Agnihotri, AOR
Ms. Sanjana Grace Thomas, Adv.
Mr. D.p.singh, Adv.
Ms. Tara Elizabeth Kurien, Adv.

"V\0j '1'-j
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Mr. Shishir Pinaki, AOR
Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.
Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR
Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
O R D E R

Prior to 2017, the figures given by ISRO regarding the number of

wetlands in India having an area more than 2.25 Hectares was 2,01,503. The

latest ISRO data, which is of the year 2021, shows that this figure has now

increased to 2,31,195.

Now these figures have to be checked on ground. The Wetlands

(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the

guidelines issued thereunder prescribe that the next step after identification of

such wetlands is what is called Ground truthing, which is the term given to the

actual inspection of these wetlands by a team constituted by the State for that

purpose. This step has, however, been neglected by almost all the States

except the State of Punjab to some extent. As regards demarcation of these
Vv wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a

Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands

Authority has already been constituted. Rule 5, by which the State Wetland

Authority as well as such Authorities in the Union Territories have been

\
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constituted and the powers to these Authorities have been given, reads as

under

The Central

Government hereby constitutes the State

Wetlands Authority in each State with the

following members, namely ; -

XXXXX

(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

“Wetland Authorities (1)

xxxx
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other

members, not exceeding three in number, if
reguired.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the

following powers and perform the following

functions, namely
a)Prepare a list of all wetlands of the State
or UT within three months from the dateof
publication of these rules;

b) Prepare a list of wetlands to be notified,
within six months from the date of

publication of these Rules, taking into
cognizance any existing list of wetlands
prepared/notified under other relevprjfState/ '
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Acts;

c) Recommend identified wetlands, based
on their Brief Documents, for regulation

under these rules;

d) Prepare a comprehensive digital

inventory of all wetlands within one year

from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central

Government for the said purpose; the
inventory ought to be updated every ten
years;

e) Develop a comprehensive list of activities,

to be regulated and permitted within the
notified wetlands and their zone of

influence;

f) Recommend additions, if any, to the list of

prohibited activities for specific wetlands;

g) Define strategies for conservation and

wise use of wetlands within their jurisdiction;

wise use being a principle for managing

these ecosystems which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants) as being compatible with

conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as
recreation and cultural) are maintained or

enhanced ;

“ V
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h) Review Integrated Management Plan for

each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support

to traditional uses of wetlands that are

harmonized with ecological character;
I) Recommend mechanisms for maintenance
of ecological character through promotional

activities for land within the boundary of

notified wetlands or wetlands complex have
private tenancy rights,;

j) Identify mechanisms for convergence of
implementation of the management plan

with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations

and on a half-yearly basis (June and
December of each calendar year) inform the
concerned State Government or UT

Administration or Central Government on

the status of such notified wetlands through
a reporting mechanism;

L) Coordinate implementation of Integrated
Management Plans based on wiseuse

principle through various line departments
and other concerned agencies;

\

V.

C V
•
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration;

n) Issue necessary directions for the

conservation and sustainable management

of wetlands to the respective implementing
agencies.
o) Undertake measures for enhancing

awareness within stakeholders and local
communities on values and functions of

wetlands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT

Administration.

(5) The concerned Department of the State

Government or Union Territory shall provide all

necessary support and act as nodal Department

and Secretariat to the Authority.

(6) The Authority shall, within ninety days of

publication of these rules, shall constitute -

(a) a technical committee to review brief

documents, management plans and advise on

any technical matter referred by the Wetland

Authority and

(b) a grievance committee consisting of four

members to provide a mechanism for hearing

\
/
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and forwarding the grievances raised by public to

the Authority;

(7) The Committees referred to in sub-rule (6)

shall meet at least once in every quarter to

perform their functions.
(8) The Authority shall meet at least thrice in a

year.
(9) The term of non-official members of the

Authority nominated by State Government or

Union Territory Administration, shall be for a

period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland

boundary is the next step, which is to be undertaken by each of the State/UT

Wetland Authorities in coordination with concerned nodal Department as

provided under the Rules. It is a Statutory function which has been assigned

to them under the Rules. We, therefore, direct each of the State/UT Wetland

Authorities to complete ground truthing as well as the demarcation of wetland

boundaries of each of the Wetland which have been identified for their State

by Space Application Center Atlas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
lr

shall complete this work as expeditiously as possible, but definitely within a

period of three months from today. Ms. Aishwarya Bhati, learned Additional

Solicitor General, has assured this Court that they shall be doing the

monitoring with each of the State and shall file a detarted-affidavit before the
M/pu// *f /
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001)

this Court has passed certain directions regarding protection of Ramsar

Convention Sites (of wetlands) to be monitored by each of the High Court

concerned and 15 High Courts were given such a direction. The relevant

portion of order dated 03.04.2017 is reproduced as under

“We have put it to learned counsel for the petitioner that

insofar as the Ramsar Convention sites are concerned,

since they are matters of international heritage, it might

be more appropriate if the concerned High Courts

monitor the management of these sites at least till there

is some visible improvement. Learned counsel for the

petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this

Court to make photocopies of the affidavit filed by the

Union of India by Dr. A. Duraisamy, Scientist 'F and

Member Secretary, Central Wetland Regulatory

Authority and send it to the following High Courts:High
\lr

Court of Judicature at Hyderabad for the States of

Telangana and Andhra Pradesh, Gauhati High Court ,

Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Pradesh High

A
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Court, Manipur High Court, Orissa High Court, Punjab

and Haryana High Court, Rajasthan High Court ,

Madras High Court, Tripura High Court, Allahabad High

Court and High Court at Calcutta. The affidavit be sent

to the Registrar General of all the aforementioned High

Courts within two weeks from today. A copy of all the

orders passed by this Court from 10th September, 2014

till today shall also be sent to the concerned High

Courts along with the affidavit. We request Hon'ble the

Chief Justice of the concerned High Court to treat the

affidavit as a suo motu public interest petition and, if

necessary, appoint an amicus to assist the court so as

to ensure that the Ramsar Convention sites within their

jurisdiction are properly maintained. The affidavit by the

Union of India should be filed within six weeks. List the

matter on 12th July, 2017”

Now, the latest figure shows that these Ramsar sites have increased

from 26 to 85, including 59 additional sites (cited below) falling under 5 other

additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench

as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-
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“List of 85 Ramsar Sites

Date of
Designati Area

(hectares)State/UT Wetland
on

Andhra
Pradesh (1)

19-08-
20021 . Kolleru Lake1. 90100

19-08-

2002Assam (1)2 . Deepor Beel2. 4000

21-07-
20203. Kabartal Wetland 2620

11-10-

2023
Bihar (3)3. Nagi Bird Sanctuary4. 206

11-10-

2023Nakti Bird Sanctuary5. 333

24-09-
2012

6. Nalsarovar 12000

05-04-
2021

Wadhvana Wetland7. 630
Gujarat (4)4. Thol Lake Wildlife

Sanctuary
05-04-

2021
8. 699

13-04-
2021

Khijadia Wildlife Sanctuary9. 512

08-06-
2022Goa (1)8 . Nanda Lake10. 42

25-05-
2021

Sultanpur National Park11. 143
Haryana (2)9. Bhindawas Wildlife

Sanctuary
25-05-
2021

12. 412

19-08-
200213. Pong Dam Lake 15662

Himachal
Pradesh (3)

08-11-
200511. Chandertal Wetland14. 49

Y 08-11-
2005Renuka Wetland15. 20

Jammu and
Kashmir (5)

14 23-03-
1990Wular Lake16. 18900

08-11-
2005Surinsar-Mansar Lakes17. 350

08-11-18. Hokera Wetland 13752005
Hyqam Wetland19. 08-06- 802
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Conservation Reserve 2022
Shallbugh Wetland

Conservation Reserve
08-06-
202220. 1675

Ranganathittu Bird 15-02-
202221. 518Sanctuary

Ankasamudra Bird 10-03-
202322. 98.76Karnataka Conservation Reserve19. (4) 14-02-
202323. Aghanashini Estuary 4801

Magadi Kere Conservation
Reserve

14-02-
202324. 54.38

19-08-
2002

25. Asthamudi Wetland 6140

19-08-

2002
Kerala (3)20 . Sasthamkotta Lake26. 373

19-08-
200227. VembanadKol Wetland 151250

17-11-
202028. Tso Kar Wetland Complex 9577

Ladakh (2)23. 19-08-
200229. Tsomoriri Lake 12000

19-08-

200230. Bhoj Wetlands 3201

07-01-
2022Sirpur Wetland31. 161

25. Madhya
Pradesh (5)

07-01-
202232. Sakhya Sagar 248

07-01-
202233. Yashwant Sagar 823

08-01-
202434. Tawa Reservoir 20050

21-06-
201935. Nandur Madhameshwar 1437

Maharashtr
a (3)

22-07-
2020

29. 36. Lonar Lake 427

13-04-
202237. Thane Creek 6521l
23-03-
1990

32. Manipur (1) Loktak Lake38. 26600

Mizoram 31-08-
2021

33. Pala Wetland39. 1850(1)
Odisha (6)34. 01-10-

1981
40. Chilka Lake 116500

19-08-
200241. Bhitarkanika Mangroves 65000

Satkosia Gorge42. 12-10-
2021

98197
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12-10-
2021Tampara Lake43. 300

12-10-
2021Hirakud Reservoir44. 65400

12-10-
2021

45. Ansupa Lake 231

23-03-
1990Harike Lake46. 4100

22-01-
2002Kanjli Lake47. 183

22-01-
2002Ropar Lake48. 1365

Punjab (6)40. 26-09-
2019Beas Conservation Reserve49. 6429

Keshopur - Miani
Community Reserve

26-09-
2019

50. 344

26-09-
2019

Nangal Wildlife Sanctuary51. 116

Keoladeo Ghana National
Park52. 1-10-1981 2873Rajasthan

46 . (2 ) 23-03-
1990

53. Sambhar Lake 24000

48. Tamil Nadu
(18)

Point Calimere Wildlife and 19-08-

200254. 38500Bird Sanctuary
Koonthankulam Bird 08-11-

2021
55. 72Sanctuary

08-11-
2021

Chitrangudi Bird Sanctuary56. 260

08-04-
2022Karikili Bird Sanctuary57. 58

08/04/202Pichavaram Mangrove58. 14792
Pallikaranai Marsh Reserve 08-04-

202259. 1248Forest
Gulf of Mannar Marine

Biosphere Reserve
Vembannur Wetland

Complex

08-04-
202260. 52672

08-04-
202261. 20

08-04-
202262. Vellode Bird Sanctuary 77

Udhayamarthandapuram 08-04-
202263. 44Bird Sanctuary

Vedanthangal Bird 08-04-
202264. 40Sanctuary

Suchindram Theroor 08-04-65 . 94Wetland Complex
Vaduvur Bird Sancfgdr66 . 113
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2022
Kanjirankulam Bird

Sanctuary
08-04-
202267. 97

24-05-
2023Karaivetti Bird Sanctuary68. 453.72

Longwood Shola Reserve
Forest

24-05-
202369. 116.007

16-01-
2024Nanjarayan Bird Sanctuary 125.86570.
16-01-
2024Kazhuveli Bird Sanctuary71. 5151.6

08-11-
2005Tripura (1) Rudrasagar Lake62. 72. 240

08-11-
2005Upper Ganga River 2659073.
19-09-
2019Nawabganj Bird Sanctuary74. 225

02-12-
2019Parvati Arga Bird Sanctuary 72275.
02-12-Saman Bird Sanctuary 52676. 2019
03-10-
2019

Uttar
Pradesh

Samaspur Bird Sanctuary 79977.
63. 26-09-

2019Sandi Bird Sanctuary78. 309(10)

19-09-
2019Sarsai Nawarjheel79. 161

21-08-
2020 43180. Sur Sarovar

13-04-
2021Haiderpur Wetland81. 6908

29-06-
2021Bakhira Wildlife Sanctuary82. 2894

Uttarakhan
d (1)

21-07-
2020Asan Conservation Reserve73 44483.
19-08-
2002East Calcutta Wetlands 1250084.West

Bengal (2)74 30-01-
2019Sunderbans Wetland85. 423000

13,58,068.23 States & 85 Ramsar Sites 335UTs

The Registrar General of this Court is directed to send the complete list
O'to all the High Courts, including the 5 High COUM -; which are mentioned above

v \
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and the High Courts are requested to treat the affidavit as a Suo Moto Public

Interest Litigation where an Amicus be appointed, if necessary, to assist the

Court and ensure that the RAMSAR Sites within their jurisdiction are properly

maintained. We say this only as a continuation of our order dated 03.04.2017.
List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA)
ASST. REGISTRAR-CUM-PS

(RENU BALA GAMBHIR)
COURT MASTER

/
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ITEM NO.34 COURT NO.15 SECTION PIL-W

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition (Civil) No.304/2018

Petitioner(s)ANAND ARYA

VERSUS

Respondent(s)UNION OF INDIA

IA NO. 131361/2018 - INTERVENTION APPLICATION

WITH
W.P.(C) NO. 230/2001(PIL-W)
I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 INTERVENTION APPLICATION

W.P.(C) NO. 302/2020 (PIL-W)
IA NO. 172737/2024
IA No. 172736/2024

APPROPRIATE ORDERS/DIRECTIONS
INTERVENTION/IMPLEADMENT

Date : 19-08-2025 These matters were called on for hearing today.

HON'BLE MR. JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTICE N.V. ANJARIA

CORAM :

For Petitioner(s) : Mr. Shishir Pinaki, AOR

Jayant Bhushan, Sr. Adv.
Rohit Kumar Singh, AOR
Amartya Bhushan, Adv.
Rajlakshmi Singh, Adv.
Vidushi Srivastava, Adv.
Rambha Singh, Adv.

Mr.
Mr.
Mr.
Ms.
MS.
MS.

Anitha Shenoy, Sr. Adv,

Shibani Ghosh, AOR
Sadhana Madhavan, Adv.
Kavana Rao, Adv.

Ms.
Ms.
Ms.
Ms.

Mr. Shovan Mishra, AOR
Bipasa Tripathy, Adv.
Shlok Luthra, Adv.

For Respondent(s) : Mr. Anil Shrivastav, AOR
Mr. Ashok Kumar Singh, AOR
Mr. Kunal Verma, AOR

S-jr »T|'r* fiot V<M>llm1

tllill »
Srlfi
Prtlrt
17:07:34TST
Reason:

20HJ032

I n

Ms. Aishwarya Bhati, A.S.G.
* I
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\
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Ms. Swarupma Chaturvedi, Sr. Adv.
Mr. Gurmeet Singh Makker, AOR
Mr. Bhuvan Mishra, Adv.
Ms. Sunita Sharma, Adv.
Mr. Aman Sharma, Adv.
Mr. Pratyush Srivastava, Adv.
Mr. Rohan Gupta, Adv.

Mr. P. V. Yogeswaran, AOR
Ms. Sumita Hazarika, AOR

Ms. Aakanksha Tiwari, Adv.
Mrs. Priyanka Dwivedi, Adv.
Mrs. Monika^Adv.
Ms. Nazish Fatima, Adv.
Mahipal Singh, Adv.
Ravinder Pal Singh, Adv.
Dilip Kumar, Adv.
Mr. Supriya, Adv.
Kanchan Kumari, Adv.
Javed Raza, Adv.
Mr. Shiv Sagar Tiwari, AOR

Mr. Manish Kumar, AOR
Mr. Divyansh Mishra, Adv.

Mr. Milind Kumar, AOR

Mr. Guntur Pramod Kumar, AOR
Ms. Prerna Singh, Adv.
Mr. Dhruv Yadav, Adv.

Mr. Shuvodeep Roy, AOR

Ms. Eliza Barr, Adv.
Ms. Disha Singh, AOR

Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr, Adv.
Mrs. Ruchi Kohli, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Sunita Sharma, Adv.
Mr. Pratyush Srivastav, Adv.

Ms. Swati Ghildiyal, AOR

Ms. Supriya Juneja, AOR

Mr. Alok Sangwan, Sr. A.A.G.
Mr. Akshay Amritanshu, AOR
Mr. Sumit Kumar Sharma, Adv.
Mr. Rajat Sangwan, Adv.
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Mr. Shikhar Narwal, Adv.
Ms. Drishti Rawal, Adv.
Ms. Drishti Saraf, Adv.
Mr. Mayur Goyal, Adv.

Mr. Vishwanathan Iyer, Adv.
Mrs. Shimpy Sharma, Adv.
Ms. Pooja Sharma, Adv.
Mr. Sandeep Jindal, AOR

Mr. Parth Awasthi, Adv.
Mr. Pashupathi Nath Razdan, AOR

Mr. Muhammad Ali Khan, A.A.G.
Mr. Sanchit Garga, AOR
Mr. Shashwat Jaiswal, Adv.
Mr. Kunal Rana, Adv.
Mr. Bhanu Pratap Singh, Adv.

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.
Mr. Alim Anvar, Adv.
Mr. Santhosh K, Adv.
Mrs. Devika A.L., Adv.

Mr. Sunny Choudhary, AOR

Mr. Adarsh Dubey, Adv.
Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR
Mr. Shrirang B. Varma, Adv.

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.
Ms. Anupama Ngangom, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. T.K. Nayak, Adv.

Mr. Anando Mukherjee, AOR

Ms. K. Enatoli Sema, AOR
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.
Ms. Yanmi Phazng, Adv.

Mr. Gaurav Khanna, AOR
Ms. Natasha Sahrawat, Adv.
Mr. Gautam Barnwal, Adv.
Mr. Rudraksh Pandey, Adv.

/*
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Ms. Deepali Bhanot, Adv.

Mr. Siddhant Sharma, AOR

Mr. Shiv Mangal Sharma, A.A.G.
Ms. Abhinandini Sharma, Adv.
Mr. Amogh Bansal, Adv.
Ms. Nidhi Jaswal, AOR

Mr. Sameer Abhyankar, AOR
Ms. Yashika Sharma, Adv.
Mr. Aryan Srivastava, Adv.

Mr. R. Ayyam Perumal, AOR

Ms. Purnima Krishna, AOR
Mr. M.F. Philip, Adv.
Mr. Karamveer Singh Yadav, Adv.
Mr. Togin M. Babichen, Adv.

Mr. Sudeep Kumar, AOR
Ms. Garima Prashad, Sr. A.A.G.
Mr. Sudeep Kumar, Adv.
Mr. Abhishek Saket, Adv.
Ms. Manisha, Adv.
Ms. Rupali, Adv.

Mr. Kunal Mimani, AOR
Mr. Prashant Alai, Adv.

Mr. K.M Nataraj, A.S.G.
Ms. Aishwarya Bhati, A.S.G.
Ms. Swarupama Chaturvedi, Sr. Adv.
Mr. Ashok Kumar Panda, Adv.
Ms. Ruchi Kohli, Adv.
Ms. Sunita Sharma, Adv.
Mr. Gautam Kumar, Adv.
Mr. N Visakamurthy,aor, Adv.
Mr. Varun Chugh, Adv.
Mr. Krishna Kant Dubey, Adv.
Mr. Bhuvan Kapoor, Adv.
Mr. Neeraj Kumar Sharma, Adv.
Ms. Indira Bhakar, Adv.
Neeraj Kumar Sharma, Adv.
Diksha Verma, Adv.
Mr. Shreekant Neelappa Terdal, AOR

Y\
1*

Mr. Aravindh S., AOR
Ms. Anika Bansal, Adv.

Ms. Ishita Bist, Adv.
Ms. Suveni Bhagat , AOR

4
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Mr. Gopal Prasad, AOR

Mr. Rishi Sehgal, AOR
Mr. Akash Vashishtha, Adv.

Mr. Sravan Kumar Karanam, AOR
Mr. Kumar Abhishek, Adv.
Mr. Kumar Nikhil, Adv.
Mr. P. Venkatraju, Adv.

Mr. Sanjai Kumar Pathak, AOR
Mrs. Shashi Pathak, Adv.
Mr. Arvind Kumar Tripathi, Adv.
Ms. Shweta Jayshankar Dwivedi, Adv.
Ms. Smriti Singh, Adv.

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.
Ms. Anupama Ngangom, Adv.

Ms. Srishti Agnihotri, AOR
Mr. D.P. Singh, Adv.

Mr. Shishir Pinaki, AOR

Mr. Abhimanyu Singh, GA
Mr. Sarad Kr. Singhania, AOR
Ms. Rashmi Singhania, Adv.

UPON hearing the counsel the Court made the following
O R D E R

This Court by order dated 11.12.2024 had taken note of the1.
fact that prior to 2017, the figures given by ISRO regarding the

number of wetlands in India having an area of more than 2.25

Hectares was 2,01,503 and the latest ISRO data of the year 2021V
reflected the figure having increased to 2,31,195. Hence, this

Court was of the view that said figures will have to be checked at

the ground level. The manner, method and mode in which this

evaluation has to be undertaken has been traced to the Wetlands

(Conservation of Management) Rules, 2017 namely identification of

5

/
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such wetlands, which is described as 'Ground truthing'. This

exercise ought to be undertaken by the respective States, same have

been neglected by most of the States, except the State of Punjab to

some extent and nothing have been done in that regard. Hence, Court

vide order dated 11.12.2024 directed each of the State / Union

Territory Wetland Authorities to complete ground truthing as well

as demarcation of wetland boundaries of each of the wetland which

have been identified by Space Application Center Atlas (SAC Atlas),

2021. A specific direction was issued by this Court that above said

task was required to be expeditiously completed and at any rate

within a period of three months from the date of the order.

Ms. Aishwarya Bhati, learned Additional Solicitor General2.

assured that Union of India had undertaken the task of monitoring

with each of the State and a detailed affidavit was agreed to be

filed before the next date. Accordingly, an affidavit has been

filed on 24.03.2025 and today, a brief note has also been furnished

enclosing therewith a chart, which reflects the ground truthing and

boundary demarcation undertaking by respective State Wetland

Authorities. The comparative statement via-a-vis with reference to

the ground truthing carried out as on 22.03.2025 and 21.07.2025 as

well as the boundary demarcation carried out by the authorities

would reflect the sorry state of affairs.

Mr. Jayant Bhushan, learned Senior Counsel appearing for the3.

petitioner(s) would draw the attention of the Court that seven

States namely, Andaman & Nicobar Islands, Arunachal Pradesh, Dadra

Nagar Haveli & Daman and Diu, Haryana, Goa, Jharkhand, Puducherry,

Sikkim, Karnataka and Ladakh have achieved less than 50% and the

6

I
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States of Delhi, Haryana and Himachal Pradesh have achieved less

than 40%. This would clearly indicate that the respective States

Wetland Authorities seem to be moving at a snail's pace and the

direction issued by this Court has not yielded positive results.

In that view of the matter, we direct these States to expedite4.

the ground truthing and boundary demarcation expeditiously and at

any rate within an outer limit of two months from today, failing

which, the Secretaries of the concerned States of the Department of

Environment and Ecology will have to personally remain present

before this Court on next date of hearing. It is also made clear

that inaction on the part of these State Wetland Authorities would

compel this Court to pass coercive orders against such of those

States which has failed to comply with the direction issued earlier

as well as the direction issued by this order.

In the light of the wetlands having been identified, it is5.

incumbent upon the State Wetland Authorities to publish the same in

the respective State Governments' website indicating such of those

Wetland which have been identified together with the areas, where

ground truthing and demarcation of boundaries have been undertaken

by distinctly and separately indicating the same, which exercise

shall be undertaken before next date of hearing.

Let the affidavit of compliance be filed immediately after6.

such an exercise being undertaken and at any rate before the next

date of hearing.

Union of India shall coordinate with the State Level Wetland7.

Authorities and expedite the issuance of notifications for which

the draft notifications are already tch would reflectJ A>
bx/ i7
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the pro-active action undertaken by such authorities and a meeting

in this regard shall be conveyed by Union of India of all the State

Level Wetland Authorities and make them aware of the situation and

expedite the works which are required to be undertaken by them.

8. The statistics furnished today would also reflect that

wetlands which are less than 2.25 Hectares are required to be

identified as prescribed under the extant Rules and the affidavits

of the State Governments of Wetland Authorities shall also dwelve

upon as to the manner and method in which steps have been taken or

being taken to protect these wetlands which are less than 2.25

Hectares which according to the statistics is around 5,55,557 as

mentioned in the Wetland Atlas.

List on 07.10.2025.9.

IA No.203606/2022 in W.P. (C) No.230/2091:

Issue notice to the respondents in W.P. (C) No.230/2001,

returnable on 07.10.2025. The petitioner(s) shall furnish requisite

number of copies in the Registry for issuance of notice.

(NEHA GUPTA)
SENIOR PERSONAL ASSISTANT

(AVGV RAMU)
COURT MASTER (NSH)

i m8
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Execution Application No. 16/2019

In

Original Application No. 153/2014

NOTARIAL

Indian National Trust for Art & Cultural Heritage Applicant(s)•* «

Versus

Govt, of N.C.T of Delhi & Ors Respondent(s)•••

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No, 10)

I, Dr. R. B. Lai S/o Shri Jhamman Lai, aged about 49 years, presently working as

^ Scientist ‘F’ at the Ministry of Environment, Forest & Climate Change

(MoEF&CC), Regional Office, Lucknow, Kendriya Bhawan, 11th Floor, Sector

/n
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“H”, Aliganj, Lucknow-226020, Uttar Pradesh, do hereby solemnly affirm and

declare on oath as under: -

1. That, I am, the above-named Deponent, authorized and well conversant with

the facts and circumstances of the present case and thus competent to swear

the present affidavit.

2. That, the present execution application has been filed seeking execution and

compliance of Judgment/Order dated 20.02.2017 in the matter of Indian

National Trust for Art & Cultural Heritage vs. Govt, of NCT of Delhi & Ors

(OA No. 153/2014), wherein, the Hon’ble Tribunal was pleased to direct:

“We have heard the Learned Counsel appearing for the parties. The

Learned Counsel appearing for the State of Haryana submits that in

Original Application No. 325 of 2015 titled as Lt. Col Sarvadaman Singh

Oberoi Vs. Union of India & Ors., the State Government has taken up the

stand that the Najafgarh Jheel has been accepted to be a water body and the

Government has decided to identify the said water body and approval in that

behalf is under process. He says, however, the matter still has to receive

approval fi'om the competent authority in the State Government. In light of

that, nothing survives in this Application and the same is disposed of.

I
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Thus Original Application No. 153 of 2014 stands disposed of without any

order as to cost.

The Applicant is at liberty to move the Tribunal, if the occasion so arises.
In view of this statement, the NCT of Delhi is directed to take appropriate

steps in accordance with law."

3. That, vide Order dated 01.05.2025, the HorTble Tribunal directed;

“8. The issue concerning the exact area of the Najafgarh Lake on the

Haryana side is required to be decided and the exact area is required to be

determined by some independent competent body. Hence, we direct the

Applicant to implead the National Wetland Authority in this execution

application through the Chairman and serve the same.

10. The National Wetland Authority is expected to file the reply affidavit at

least one week before the next date of hearing.

4. That at the outset, it is submitted that this respondent, MoEF&CC is the

nodal agency of the Central Government for planning, promotion, co-
ordination and overseeing the implementation of India’s environment and

forest policies. The primary concern of the Ministry is the implementation of
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policies and guidelines relating to conservation of the country’s forests,

lakes and rivers, its biodiversity, natural resources and wildlife.

5. That the ‘land’ & ‘water’ are a subject matter of State Government. The

forest/wetland areas and the legal boundaries thereof, are determined and

maintained by the concerned State Government. That being the repository of

land records, State Govermnent has the primary responsibility to determine

status of any parcel of land, giving due regards to gazette notifications,

provisions under Central and State Acts and concerned judgments and

directions of the Hon’ble Courts/Tribunals.

6. That, for effective conservation and management of wetlands in the country,

the MoEF&CC, had notified the Wetlands (Conservation and Management)

Rules, 2017, superseding the Wetlands (Conservation and Management)

Rules, 2010 with decentralization of powers in view of the fact that “Water

and Land” are subjects which come under the purview of the State List.
Under these Rules, the State/Union Territories Wetland Authorities have

been constituted, thereby, replacing the erstwhile Central Wetlands

Regulatory Authority. The powers & functions of State/UT wetland

authorities are outlined under Rule 5, while Rule 7 specifies the delegation
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of powers and functions to the State Governments and UT Administrations

for notification of the wetlands. The Wetlands (Conservation &

Management) Rules, 2017 are annexed as Annexure/R10/1.

7. According to Rule 2(g) of the aforesaid 2017 rules, '‘wetland" means an

area of marsh, fen, peatland or water; whether natural or artificial,

permanent or temporary, with water that is static or flowing, fresh, brackish

or salt, including areas of marine water the depth of which at low tide does

not exceed six meters, but does not include river channels, paddy fields,

human-made water bodies/tanks specifically constructed for drinking water

purposes and structures specifically constructed for aquaculture, salt

production, recreation and irrigation purpose.

8. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)

wetlands categorized as 'wetlands of international importance' under the

Ramsar Convention; and (b) wetlands as notified by the Central

Government, State Government and Union Territory Administration.

Provided that these rides shall not apply to the wetlands falling in areas

covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,
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1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 2011 as amended from time to time.

9, That, Rule 4 of the aforesaid rules, provides the list of activities that are

restricted in the wetlands. Rule 4(1 ) provides that wetlands shall be

conserved and managed in accordance with the principle of 'wise use' as

determined by the Wetlands Authority. Rule 4(2) enumerates the activities

which are restricted:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries;

c. manufacture or handling or storage or disposal of construction and

demolition waste covered under the Construction and Demolition Waste

Management Rules, 2016; hazardous substances covered under the

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or

the Rules for Manufacture, Use, Import, Export and Storage of

Hazardous Micro-organisms Genetically engineered organisms or cells,

1989 or the Hazardous Wastes (Management, Handling and Trans-
<r V boundary Movement) Rules, 2008; electronic waste covered under the E-y

Waste (Management) Rules, 2016;
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d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities,

towns, villages and other human settlements;

f. any construction of a permanent nature except for boat jetties within fifty

meters from the mean high flood level observed in the past ten years

calculated from the date of commencement of these rides; and,

g. Poaching.

10. That, Rule 7 of the Wetlands (Conservation & Management) Rules, 2017

stipulates the delegation of powers and functions to the State Government &

Union Territory Administrations. As per the provisions of Rule 7 (1 ) and (4)

of the Wetlands (Conservation & Management) Rules, 2017;

(1) The concerned Department of the State Government or Union Territory

Administration shall, within a period of one year from the date of

publication of these rules, prepare a Brief Document for each of the wetland

identifiedfor notification, providing: —
(a) demarcation of wetland boundary supported by accurate digital- V
maps with coordinates and validated by ground truthing;
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(b) demarcation of its zone of influence and land use and land cover

thereof indicated in a digital map;

(c) ecological character description;

(d) account of pre-existing rights and privileges;

(ej list of site-specific activities to be permitted within the wetland and

its zone of influence;

(j) list of site-specific activities to be regulated within the wetland and

its zone of influence; and

(g) modalities for enforcement, of regulation;

(4) a) In case of trans-boundary wetlands, the Central Government shall

coordinate with concerned State Governments and Union Territory

Administrations to prepare the Brief Document containing information as

listed in sub-rule (J ).

b) Based on the Brief Document, the National Wetlands Committee shall

make recommendations to the Central Government for notification of the
K wetland.
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c) The Central Government shall, after considering the objections, if any,

from the concerned and affected persons, notiff the wetlands in the Official

Gazette, within a period not exceeding 240 days from the date of

recommendation by the committee.

11. That, according to Guidelines for implementation of Wetlands (Conservation

& Management) Rules, 2017,

"60. In the case of transboundary wetlands, the respective State

Governments/UT Administration may initiate the process ofpreparation of a

common Brief Document and submit the same to MoEF&CC. If required,

MoEF&CC shall coordinate with the concerned State Governments/UT

Administrations for preparation of the Brief Document and addressing

relevant issues. The Ministry will further process Brief Document as per

process laid under Rule 7(4) of Wetlands Rules, 2017."

Guidelines for implementation of Wetlands (Conservation & Management)

Rules are annexed as Annexure/R10/2.
A

<r 12, That, vide order dated 11.12.2024, the Hon’ble Supreme Court observed that

"Prior to 2017, the figures given by ISRO regarding the number of wetlands
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in India having an area more than 2.25 Hectares was 2,01,503. The latest

ISRO data, which is of the year 2021, shows that this figure has now

increased to 2,31,195.”, and further, inter-alia, directed that each of the

State/UT Wetland Authorities shall complete ground truthing as well as the

demarcation of wetland boundaries of each of the Wetland which have been

identified for their State by Space Application Centre Atlas (SAC Atlas),
2021 as expeditiously as possible, but definitely within a period of three

months from 11.12.2024. The order dated 11.12,2024 is annexed here

as Annexure/R10/3.

13. It is pertinent to mention that in compliance of order dated 01.05.2025, a

virtual meeting was convened on 15.05.2025 by Wetlands Division,

MoEF&CC, with representatives from the State Wetlands Authorities of

Haryana and Delhi to deliberate on issues related to the notification of

Najafgarh Jheel—a transboundary wetland situated along the Delhi-
Gurugram border—in accordance with the Wetlands (Conservation &

Management) Rules, 2017. Accordingly, it was decided that “a joint report

shall be submitted within two months by Wetlands International South Asiaa.'

Z'
(WISA), and World Wildlife Fund (WWF)-India. They shall also prepare a
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joint Brief document; delineate the boundary on both Delhi and Haryana

side after proper stakeholder consultation including the farmers and other

community members in the adjoining areas. Further, the report should

include assessment of the impact of the bund on Haryana side on the

wetland ecosystem. Concerned authorities from both the Governments of

Haryana and NCT of Delhi are kindly requested to cooperate with the team

for effective compliance.” Minutes of meeting dated 15.05.2025 are annexed

as Annexufe/R10/4.

14. That, in furtherance of the aforesaid meeting dated 15.05.2025, a team

comprising of representatives from WISA and WWF-India conducted a field

visit to the Delhi side of Najafgarh Jheel on 06.08.2025, and to the Haryana

side on 19.08.2025, to carry out the assessment. During these visits, the team

undertook detailed field surveys, engaged in consultations with the relevant

Government departments and local stakeholders, and prepared an interim

field visit report. Photographs of field visit conducted on 06.08.2025 &

19.08.2025 are annexed as Annexure/R10/5.

15. That, the interim report submitted by WISA and WWF-India in relation to

the Najafgarh Jheel is required to be revalidated by the National Centre for
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Sustainable Coastal Management (NCSCM), an Expert institution of repute

working with the Ministry of Environment, Forest and Climate Change for

protection, conservation, restoration and sustainable management of India’s

coastal & marine environments. The said revalidation is being undertaken in

compliance with the directions passed vide order dated 01.05.2025, for the

purpose of determining the exact area of the Najafgarh Jheel. Such

revalidation is necessary to ensure uniformity of methodology, adoption of

scientifically accepted parameters, and legal sustainability of the boundary

delineation, so that the same withstands judicial and administrative scrutiny

and can form the basis of subsequent regulatory actions.

16. That, it is pertinent to submit that NCSCM is already undertaking similar

scientific demarcation exercises in other States, including Maharashtra,

where it has been engaged in delineation of wetlands and coastal stretches in

consultation with the State authorities. Reference to such ongoing work

demonstrates that NCSCM is the nationally recognized expert agency for

such tasks, and its involvement in the present case will add value to the

entire exercise.
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17. That, the Interim report is prepared, and it is most respectfully prayed that

the Hon’ble Tribunal may be pleased to grant a period of eight weeks for

submission of Final Report by the NCSCM.

18. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

it deems appropriate.

DEPONENT

VERIFICATION

rt>Verified at Lucknow on the JZ of September, 2025 that the contents of

Paragraphs of the aforesaid affidavit are true and correct to the best of my

knowledge and belief and nothing material has been suppressed or concealed

therein.
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

afrr FRNT? % TTT r̂ 4 ftfNT, 2010 ft f.RT.4T.ff. 951(N) ?PT NJspjjir (RTSPt 3?K 3RSR)2010,smfSRffrtf;
sfp *1^TT RTWR aft? 3HNPT « 1*4 aftT 11'-fIM ft Hl <1H TrNR vfT7' NUrdST-mt trmNT ttmT £ <mfjffaI.K<FP f^fvr?r Stff f PTF ff+vr NprtTTi yurr Ptfr %ir ft trff4Tit an4^,Pi f «Rf4trrr -m viPN'diMt itNTfi ft qpRi ft RTST yirr ft RET % f%rr VIRH » £;
affi, <I*<1 71747? 3tt7 7PT 7T37T StN WPTTt ft Ipft '.I’M 1'H1"4! iIJl it sttf^fiT ’UPP-dPtfl vi '<11•(! 4--iiJTf ajjfr fy (dRlFTt Rejtft I RT R4H. d*r.H atp ftt «fTrT fr’tsTFt it Hf ft 3d4VTf r̂ $ ff mftPyPWii rmtifr f fr *p5N TTftftqfitft aftr NR,HKrfld 4Rlyl'(% 3|"J*i|‘. V.|*«|f |q'|d f wf if ft',
affr ffnr ?N+Ir % try it orr̂ ’-if îT ; wftRTRR- 3ftr wp % RTTT (RTWN 3?fT yfurr)ffqrr, 2010 FT arfrJTppT TTvfr RRHT it ;
aft7, 3**, ffpt •T'+P it 'TdR - 'il (TORT) arfltfipPr, 1986 ft TTUPT (1) afp TTUPT (2) f RN (v)aftr HPT 3 ft TMUPt (3) f HTN Tfet OTP 25 5PT tFPT ?rfWt NT TPrPT 47%|tr RRTmrP«r ftNFH'lfi fRPT.Rntf 3tmTmfft fry ft TT»TPPTT £, RT.4t.fR. 385 (at) 70*1-131 nrf, 2016 ?manshjfrr (OPTOT afrrTfm) ftOTT, 2016 4T TPP tHTtfaRT ffm NT; afpNs R^FTT ft ft ff fftNHTTTT SPT TTtT OPR ftrpfi

T7", 3tt rtrfra H, fttR -lt TFSPTT it TPtnRiTprrt IT arf&TJW ft ttf^Tt =HtTT ft T'RRtr W ft 5ttfttrns fft ftNrfir ft HHIPH f ffrR ff.4t srtrRt;
ate. f f̂nt *R3FTT ft TRR 3nf<jf?r (ftniRr ifir rrf;rT) ffnr, 2016f travif TTW trcyrtf, ?Rt Tt̂ rSift < I 'Wl Sit7 7idiHi, WlfttiMl afR P'lR-1 RMT4 RliATt H^3Tt4 tPtt aftStt Ur-r| gTT
3te, ^tt vITvTfT NK T3TT TT, ft TTR M I^T Pl'iH I % if Ml '-cl gF ft, TT TF»4 tmtHTf3frt ^TtViMHI f TTTTvf it -h-tTl *! tTTTTT ^(PT •TR't. K R-1l' ffdTTPtT;
apt: 3T5T, f^NRTF, TTtTrnt (ifTSFTr) 3rf«R7TR', 1986 ft ffTTT 3 ft TT-tTRT (1) 4fr UT-yPT (2)f g?(v) sttr TT-yrrr (3) f HT4 ’tftr ypT 25 ifp ypr 23 «ITT TTR stf̂ Fft TT TfPr r̂it IRTT Nrd'^li(TOPT afrr TWT) fipPT, 2010 ft "Pt eTRT f f5t 2TtN srf&sffr TRtt fif. i?T atRtifPTJr it if ff4T 44T ’<tT4T TZf TT vtFT ffTt TTT 4T, 5(t5‘*jR f fTSW aftT W5PT f pTF RMPIPT

1 . n'fSiH HtR sflrttrirt.—
2017 ti

(2) 4 it ft rnftsr ft ttfTt^ffi
2.MR’Ht'll'i.—
(1) vrftwif,^ctTrfftr^irarpmTNTRpTT^t,—

(*F) "3Tf&ftWiTTfTTR (FTSTT) STfyfitpT, 1986 3tf«tfT
(̂ ) '3ttf̂ <% wfî TrRrNT^^Trf?tTRW 4tfRT1̂ ^Stlf^Trf?FFW stff r̂t;
(F) "FritR" % ffpr 6 ir frfnFi rr^y srr^fir Hfqfit 3tPtTT t;
(y) "'iiPRyRifi't rpr ir MiPffedRtft nrrrrft Tpff, yffrrat tprt TT ^?rr iwr art̂ ririt tft srTfijfirfr ft f̂ fip̂ rn f%ffr TTPTT t;
(5) “"fl'Jitl yf?FT qiJill" it ft? I\HI NpritT ^ Pi+lH TT (jfrlFprrT TTri'I f PtFT TT yfr ffrr irrt f. TR TINTT if r-Pt tnmf T?sfr ft

VIIvi r̂if fi fi(if arffWit ItfUT tt|i«Hs<||, f 4^4, NT Rhf«1 T F̂T f P̂l^riiNt ft TMlRd TTy
FtT.TTffT TF TEpf TTpfferfttftNPRif Rpdrift TT Sett NTI%%PtF 3tF VR>Ft ft TNlfftTf *( IMH f f%F N'lrs'H irpftTvt afl 7 y'ldi'd'-H tnî PT +ldI-dlH f ffr 1i^I»JT ^|A|Piri T1;

(R) piw JaflftRpf ir 1971 f ;kiHf TTWif ?̂ mTPw NR îfit tifrfr aif5pmatfiriw k ;
(is) "atriNpt if frt it?t FT 'tr, ftr^jfit nr NN; tn^tfr; <n jRpfr di ap>N'pfr, NR ft

5NP ft NT .mf,Rif NT RNfnt. f^tf NtPirT tf^t NR W Hinfl NtPTC r'TIT f̂r fiyff R7fkr ^ 3tf?tTi ft N ?!f Nf*ttpr % TPr TRif NR RPt, WPT f ^Ct, ipToTR JtftWf PtfspN
ir JTRN fRfi?R NR PfN.M/NRT-tPt, fpTNTTRH, Rtpr TAtlXT NP fipnT vffjtft f PtF
^TRt̂ Rtr RTRRpi 'ifwiR'W T^r

*"14«.HI rf'dT NTRSN

NNtrft ?, ar<rtr:—
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['FT 1I-TO5 3(i) J 3TO5T TO Tnm : FWtrtFI

(*T) "JTT -̂jfn qffTO' TT ft FT IT MfipT TtP alfc TOffa H^TMTO 4T TOT fSM1 W
f: C;*

(3T) " ^̂*1^1 TTT qfTOTTO TOTf % W f f̂arNlfTO-lft#'!W FT TOJ-TOITO 'irfSrTO?..
(«r) 'VtTT^r^ Tipr' ^ ?1R^’ 'T^rr ^ ^T ^rg OTT TO flro
(2) 3* TOft STSgt % TOIT %, TO IRT fnw TT F^RT f 3?k TfbTTftrT Tff|, froj arfsrfifcpr ififf n̂f^TT %, «r^V 3T4 TOT TO TO% TOT *rfy1?tTO *f §i

3. g>T TO;$TO\—if P)TO R * »iRf-ad 3n£‘»jP)<i) FT'TlS'i.Pl qP
.tKI F̂T T̂PJ,^1%,

(*F) TOT 3Tf^?TTO % 3ttffa- ’3j(iui *# <t TOTO#SufvjffT % TOT *f TOfffn Tld’^ITOi;
(^) TO#fa TTTOR, vTTO TOOTT 3ftt TOT TITOT OT TOITTOT TOT TOT 3Tf?Rjf%TT STTf'^TOI
TOg ir f%TO TOPT-TOTOT TO TOT OTlfiTOT VTTTOflTO TO arfSrffoTO, 1927, TOTOft? (TOOT) srf%1Rw,1972, TO (TOOT) ifRrf̂ TO, 1980, TOTO TO >TRrPT

3u% TOTTOTT *f *TTOMI«TI srra'JFTROTOTTOPJT -r^f TON
4. 3nsbjpprf if fifrororpif TO (1) sirsvjnr TO TOOT sfh: wr, arr^Pr 'snf&ronr TOT TOTarroiRri 'gfrorro TOTTOT' % f n̂sror % y^Tro f%ro TOTONTI
(2) snfijfir % TftTO;, fitTO+T-inl TO 11RR4 frorrTOTOiT, OTfrj:-

% TOTSTOT % TITOw

(i) T11 Q. '

(ii) ftft 44iPr 4P PiiRd HKTIT fir R ĴHM -̂iWi 44 4*'<HT;
(iii ) i%^r 3fn~ fftsPr '44P44 4444 2016 r> frpfa m 444 PRTW aft*. ftm sprfw*44 RPWlui 4T pm 4T ’43! v;yf TJT PHZT4; '* MIMM % IHRHI '4, '*TYTTW^RTTrT f̂ TR, 1989 4T qf^T R̂T #fr T̂ % ffim ^Nt TT ^tP'nTRf T̂mni, <jfRR, PFTPT VTSTC*r t̂fr Pm, 1989 TT f̂̂ nrwr ’̂rfvnz (v̂ pr, pw*V f̂TTimfpT rrwr) f̂ H 2008 T ipptrT «1% p̂TTRipi w4; f-iTTp^ (SR>R)Pm, 2016 % Wpf m T̂TTT ^il P̂rrTT;
(iv) ^T 4TH4;

^fpft, vTiff , ntPf sftr 3T̂ r 4m P̂cRf ^ sfrrPlHiR4T ;
(v) ^rnft ^TJ*R «FT Pr4r4 Pi MI M HIM Mirii %, H ^ i ti PTHT «?* -J ) >i ^ RM ^ I % TTTT4r̂ Hl «r14 4 ^4 441 4 4pf7T 415 % <HVTMH 4 'ft 'JlM ' Pl ; <$K

(vi) 3t%Pma
’T^4 4.̂ )4 TPTTTP 4Tprmr Pr?rrfv^i ^ ftv.fr ftrrnr % Prt^ TF?4 4 <MIK 4T 44TR 441444 4P4- 4̂ 441 4*

*“ fftfP4T 4%lfri
6. fcllfjjPl 4lf^H*<«r.—(1) ^XPT 4T4TR, TR 4 TR siftljft 4Tf&4R4 44 et>Vfl f^RpTPfRpTRRT R, ^4Pt>

(i) TR4 ^T4TF 4? ftm 44 r4TOT^ -Rp 4T ’atT^Pt % fftPT 4 vWPpT W4 4R <tvprnm 4ft - wmw,
(ii ) g!̂4 4f%q « 4W4S4;

(iii ) 44ft T̂ PT4RT 44 4K4[^4f%4 4ftf OT;
(iv)

(v) ft444 ftiTFT 44 4TWRI4^ -44444*4;
(vi) 4Tfp4ft444 ft4T444 4TT4RJ414f%4 — 444 4444;

(vii) SIR 44RRft4T4 44 4K4T^4f%4-444 4444;

/
Ot A_̂

L

W Tw
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(viii) R’HHI W 4J3*q;
( lx ) RNrf

(xi) XFTR' '̂ nFFTTSFF - *1%^FTR-;
(xii)

(xiii) ^3?T

(xiv) TTŜ R̂firtRTT #̂-^WT,

(xv)

(xvi) T r̂f F̂" ,̂ 3frf aftr T̂̂ RTJ'ifoH*! *NI?H % ESrT̂ ft̂ r ^T 3RT yyH 4js^ HT$RT 7̂%̂ TT̂ T;
(xvii) oili Ĵ*iMiP 1*^4R) -R, jf*T RisiM, ^ftW 3ftr tiiHif*to-31if*fo 3k *T ^ TtFk <FT TRJ

k$k»l RFT < 1*4 JTTTfrr ^jrT HIHRR^ f̂ 4T T̂iT; sffc
(xviii) ‘RRwmf̂ TFT TT 37T^j1̂ ff^ r̂tf&TT f̂ THT *T 3TTC *rf*R/ *Fjq=rT *lFVtltt?TT> -

(2) T k̂ H'+K, TF̂ T TFS^T $k %Fk;*k^TR-^37T^k TlftW T̂ ^FTR £m, arafcp-
(i) *kTJ&X sk r̂ *?rT*Pf> *IT *FR Hf%*r-
(ii) <RRK«I f̂ mr *nv&TOT» - THTO;
(xii) r̂fkFmWOT#^--#rw7;
(iv) R+H f^TRT '̂ TTOTTfcrT — TT%Hr W^T,’
(v) iii4Ri fa+m
(vi) f̂cT kTFFTk*TFT T̂TOTTSR^
(vii) R'-nHr r̂ - TFFTTIW,
(viii) Rkrt #r *rr$ k*mr *r mxMjm - *k* *FTR;
(ix) wr̂ mr^ -^FT
(x) fa*TFl fiRq - -q%7T^J_4;

(X )

HSTM

(Xi) ttm, TFkt % T̂ - Ĥ RT;

(xii) tif̂ , Tk TFR £k^4,ji Rfakw tKw;
(xiii) w&t H-f̂ r, *kTFHT *kdk-f%kiraT r̂i - yk

(xiv) STF£T - TT^TFFR;
(xv) ^T̂ kpRT, T̂ 3?fc SFRTJ HR*T<RI *kFR % skk
(xvi) wfffi qTRfkrfibfif, F̂f-f̂ iM, ’-m’rft , VJ-^R ^RRT Hmtr̂ î rrRki f̂t % TT̂ .TT^» f ?̂tw

f^FT 7TR SWTFFT F̂T ^niRf?^ fTRT f̂[T(; f̂lT
(xvii)

r̂aTTi -* T̂ T fTFR;

D̂ TFPT R'HDf F5RTHt^'T/^i^FT - TTSFR

TTR 8d$^’TrftkTTur r̂r ^srr̂ jf^ *TrRkrroT, #RF 3fRks^3kf%?r 3F?r w^ff,r̂r^-wr,^TFiki
TF̂ T V< |f?)4»' 'M TT RR tR ' T̂T^fft' 5nfS^<V| f PnPkf^R ?lRb4r T̂ WTT*J <R-*n sflT
RnftPJraf fkr TFFT ^Trr. awT^ :—

T̂ f F̂FT! % V|=M9FT T̂ <rilO^ ^T rfFT FUT % e+fRR TFR TFR
t T̂T 4RHT;

I

(3)

(4)

f^mt % spiTWT # rirO^ w HTHi ••frar srf&TjPm ifr «n% M
“Mfi I; -̂7 ippm Tr̂ f srf>jIHJ-< 4f % anfrr ^M iT/iify^jPt^ 'Pi
r̂^TT;

W

Aftvocaie
«..<U Housu Lio. IO

NQ- 31(34)3000/
ii v /'

* •
I •

\
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[W\ n-W 3(i >] 5MTCfl TT TO7T : SraiHTRI

ft^RT % ORJH ftftWT
TPTT;

Pmf % TTTSFT jnfl*g- if ^ q4 ^ -F-fftr ?r vfRrr ^ ^rrvjPrti $\
4 <JF TPTT ifP *31rf M <4 M H 4 M'v^l7-f H 7 TF 3TTT RTF-FT Pf ^TF? TFT ^ TT MVI»1 TT PT
^41 ^ Tf *TI ; f̂r7"1FT *}4t Tt 7ftT TTT 74 if ^ -yriH ft.'If *t M '/il ;

tfrifyfall % sfpF:ftft'Tpft 5^T aFptTcf ftlf TlftcM I 4t ^K ^T% TTFr STT #t
f ŜJcT Tj4t fW.PH TPTT;
RRRvi r ^ f^Tf uftftW ^rpft^rrTT if , 7ft TT?iff , Rri>rft^r TPTT;

ro ..si

f^fter *j4t(*0 *7TTT

w
(^)

HTTnft ^ 1 "ST 3ff?J .̂|P-r1 l ct > '4trR 4H4> 47 Sfp’ ^pr^FT TTTIT ’f* P^TT TF4 »fift7i ‘nf T̂lPH
TO-tftMbRT 4%) *iT^(W7^ 3-frr TTF^RT ^FT) TT SFR/iPT ft T̂T JTFTT o TT 37FT Tf %\ TT ^ TTfH T̂ m T

fi TT v-iftnr VH T fti «\ TT^ ftn^Trf , jjr 4* CFJT v *TPT TPT^fnr ^ST̂ FFT TT
( 44 ^TTT-PrTTo 7^T Ki M **41 TTXTT TT ^H -̂'fft ! l 4~

< M K TvFTT) T1 ftP-H'S”!^RTHT T^TT;
7ft <T TRFjftFT 'vTTT<Tf44f :i» pTR Mtf*l *|' rf 7TbFT TT T̂TT TT 'pfR’TFfTT T * HI (Tftl7 *T77TT7 T
«*M <M ?r tftoj-*nffcr an^.jRnfr q&r). 3jj? ?*r qtaprnjr % '<frar r̂thjftr f̂r. aft qrfifferffrKN

m)
TFTTT; <TK «51^1,

*sFnT

TP":M.HT;

Tnw if , -rfwjf r̂ ^ '^1% nf^m #r ifmr ^ -*fmT^ &nr nr f?ffr '^JF^T
irRmj ^RT % tw w4+Hn >if V*msrf t TT RFT FFT* w
i'i 4<iHi tr f +i^iiP T̂ H-.<H I ;

(*0

ft?nm * i TFR ft̂ rnr sftr “tii ^^iHl % ITR irty %(31)

^r Pkm affr 3TJ5T w afrr f^f^rnr TT I#T
3TWF rrr (nFffi qt % "^r nfrr t%HFF qr) nq: JJRHI chrt FTFFT n irfc^rf ir ĵPnit
•ft P îfn qr qq'RlTTrj i »•! +i < m *’rq < i ->q iiq *Tvii*t *i FT ^nrr qqr;

ira-q#h.ct » < *11

ftfSpq 41*M itiTFTT ollT ilR'’Tqfftrl srfvnrjqfr T> TTR.W % ^frh^'W Iqq'iq % Pll'M q; SiraTC TT
q^t^rf yqyq' ql jHi^t t Rh^iRqq TT ^nFqqq

n-sq qT qq tq q^rmq % -jftcF:?r*ft 3ut-qiir Rf^tf^q qTf^i x̂uff % Rnr qrRfenq % ~m
SR>IT;

(5)
“fFTiJ;

C?)

qqfe RTFFF!arfspl.vufl' qq jfff’ijfrFn % tisrq 3ftT tTcRT HWT'Pg STRsqqi 1t%?T n̂fl qrr?rr;
if % iRw t 'FlttlRql sftr. ^i 41q ti »j,<siqf % 4R" 'JiHI^'tiai %

(5)

TO iirf r|i<'

7FJTT; 'ifp

(rf) Hvl * 'J||if 7T TP7 TTTRT TP7 7^1 l *H ^TTT :75MTftl'^,-^ 3fpf hIHH 7T ^RTF^^TT!
(5) 7T^7 ^F- ef 'K ^T 4^ < I -*M 7?rPRT 7T 44TvH pRTFT, TTftPW % f^Tf *TV^' 1̂ ft^TRT 3ffP 4

if ’Tift ^TWP M?» R-lffr 7< I *T ^PiT TFT TP1TI

(6) TTRRF̂ r,^ ftW % 7TTVRT T f^T % 4tcR :
(T) Tfftr^cf TTfTT^Sfr 3ft?f 7«iy TpjFTTTT TT 'tHftHHivi' W ^*<T UlFQt.^J ^TTT ftftvi

ft41 dT'Thfl ft MT RT ^RfT^ TT T ftrrr FT dT'fi^if * lf4ft TT, ^>flT
(W) WF ?T7T TTftFTF^T TT Tf ftlTFFTT 4TT T]H MIf TTTT 4l7 iRTpTcf 7RT T ftfR TfT

*|.i 4ri ^ vMH T̂ TfTT TTT TTFTT 4 f4HT* T4l ’fT ft'TFTT Tf4f <T
(7) ^T-ftnr (6) if f?4f % ft^qiTT ^ ftp7 7C4T ft^nfr if TTT 4 TT F/T TIT trr

TRfr I

TT TPTTTTffl

(8) 7Tp)"f .» uf # «pf t TT t T^T 4ft TR fer^ftl
(9) 7PT TTmr Tr TFT TRT Cfa 75TRIT ^TTT TTTftff4^ TrftrWf T fe' Wfflfi TT 4n4TPT

^rftwr 4Tn-VJ 4n T̂TpTTTKT,ni *.

^*v1
TV‘v •

^ *
\

( ) y
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3jr£^Ffafa W>-<1) *RqR, T£F TT^R qq W Rrq*f
RSfftnRI

6.
ifPT, 3Rf^:—WM

TqfqTT,qq 4RqqqRT ^RdR TOR, r*TKcTŴ K - 3flSq$T;
ÎfsPjR TRfcft ^V|4^ Rifa fipR TT Tl1%T, ^ 1<H <«1 t

qq 4K 'oRRTJ MR<R«I

TRRR, WTcTFRR-^flR;

*TK ^iR^PS, q* ^ 4W, TqfqTR, qq 4R qKqpj Hp.cRd1 HdM^, TTT7TT FRiK - TR
KR;

0)
(ii)

(iii)

t- P̂TrfTP: qT H555 TqfqTR, qq 4R MR^dd(IV)
R̂TFTT-qqqqTR;

(v) qf%q,Tfer Tprnrq, TTRT qmr-RR
(vi) TT^rT TrfR, 5fR PT1T?PT, q^T R^M 4RRT T̂OP7!qqTqq, qTKT tR T̂T-RqH^RT;

TT5̂ T qfR, fR4KR*IM ^MI’J! qqT P̂T, TTKcf flT«ftK -qR tRRT;
(viii) HR«4, ^iHiPr̂ ^rq 4R 3TR«wRqr ÎRQH^K-q%qqd*q;
(ix) tt^qqqfR, R^RT qqrqq, r̂cr 7rrqnT - qqqqqrq;
(X) d^Ki qf%q, qpfW R^KT qRiqq, VTITq ti <qK - qqq TRTq;
(xi) w, q^rr Rqq«r ŵ t

(xii) R%$HS qrdtqsrrf r̂ qq^Rr qi ^sriR* x^- qqqqq*q;

(xiii) R%*rqr, *TK4R qdfMR qr ^viiRqi^q;- q^q
(xiv)
(xv) TRTT ^>qftq *IR <HI4M - qqqqq*q;
(xvi) 4)14 3TPTtT -KR qqKT;

(xvii) RT^q M * ^.|; 7TT qq TRq^q T5TRPT % 4hT yfdRR, 3TT&TK TC, qKR qt q1? %
qqqqqq% RTT;

(xviii) 'wi qft TrRRqRpfn-, qq Rqiq, *rKq#t $q, TKRT 4KQTQIPI* sr&rKK % 4
qTRT qq W-TT^ ftmrq; 4K

(xix) rr 2KKKT qrq din RS^rq/qqr fq^^prKr^qqR%^rr, Tqfqcq, qq 4lr
qRqqq:m7rq Kq̂ r qf-rri

(vii)

qi Tiqr - TT^T4>

TT^tqKr^jf4‘^Rft, qfq3T f̂Sr?r ^t, 4H' % srqf&r 3Kqqqrqt^^^4lPid qr fiq>4u
Tprftq qftR ITcqt qq MHd 3rqf^;—
(q>) ĵfnqT % qqT ^feq̂ rpjnt tjqqni % 4rRqt 4K qrtqrf K r̂ff

q*r4iMf qiRqq 4 q^iq R^q̂K qt HHI,-; qqi;
iTtqfqqr r* n fr^q qqyq % ^f^Ktrpjyf KKitr % R&M qq c^KuRcf HM^ 4T

mqqyfqi fq^tq PIK r̂r;
(q) qrf&qKq^KT Rq4f qRqKqqq#Rq^ivTi T̂HT;
(q) Rqq 4 %iTT Prqq (2) q qqrRfe qRqf&cr f^qTqRpff % fm* rr r̂ HWPff qT wTRq

’itq q&rprqt 4 TIKI Trq îf£nr y n̂qi % .KRT *T ^»*4I^ *M/ IKKTTT;

(q.) TKKR qRrqqq % mfrq sRrf^tq q^?q^ sq^jRqt 4t qf f̂|cT KR # R'-hTft^rqm;
(g) 3rf?)^d R:i| *tT%%Pnr #RPTI< atra^f f̂t ftPî rl>«r ^wr;

w r y -ii fcf ^T^rî fr T̂ -r^
% 5FTW ^f

. #RRi>i’K^ i!

(2)

(3)

(̂ )

(̂ ) =t> i-'n
3,|^4I % '5^1''K STcTTf'ift^T STf^'ti.-.uif %
f%ffr 3HT WR MT WV) ÎT

/̂ x°
w:

; 4K «1(=0
/ VA.K. MAUKVAV Y(50 >C> Advocaie

7. M xlci H ' AJSU, Uo. I O
5f»!^* 3104)2̂ 10 >

c#-N, 4^\ m/ faU \^ ' N %\\4J
i •

X ^ o,}- og£fg(' 'i \ ^ ' ft.v v. , t

'V, • • ;
Vv ( A N w ^%,; V

r C a.p . YC /
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[ w\ 3(i)l 7qrca <sj TOT? :

tiRR 3r frr-h' M^ w*t4i ^I^M cfhr f̂ TF ^ ^TTI
‘tfftfcf 'Ark^Wo T̂FT *T 3T*f ^ tr^ ^|T ^53> ^T^ftl

srĉ Kf aftr *r*r TÎ T fa TORR!*r?t sfhc 3(>RT ^RFfr^R.—( 1) TTR W W* R *ra
TW r̂ ft^TPT r̂ f^jrfr ^ !̂ TPR i <rrfr*JnRT <fi <RPJ % tffar r̂Pj^pR fw

E"g Mf^ld MTsfVjfrt *tf PW ^T TRRTf ^ <JK -*1!. f ^RPT fd1«ffM PsH ^TT 7<% ^PTT.—
tl r l̂|Ml ^J7J 3TI^^ ^T

(4)
(5)
7.

pt^rm ,wr^jfmi*M;
(*) dt

wrw ski RT 4T*u +*i aftr kt%RT U'lf -'k *f RfR
MIP.fkrffN7-*-̂ *1 RT R <H*I;

^r: R t̂^ M OTR̂ RTRTTFIR»Fnf&*fiKt R̂RRT;
an^R- RTT V-TDT m% ^TcR S^STRr fsRT-RfsRS fOT
Rfnjlk 3jlx <$*) + RCR % "ifidi RPkfR RR RFTRR W -̂RRP̂ T R^n^mf ^T; afk
f̂ -R^m % v<r£T # frfif;
snftHrur, RRTST R̂TT^% RUR TT, Mrhjfw w 3tf?|.jf=Rr Rk TIRT % 1%TT RRT

SSIRET RIM.IIR Tkrri
TTRT nwr ?rr RT *mr ^ HRFR ?Hf&?f Mk R*rrfan -'.Rii R TRT Mmr, #i <CT$ f t , <RR~TR TR % TVRPI ’TTfR̂ nr ^TT fr Tpfj fwfJ-ST tft nkW R *fi dl^i~H fvT R 3PTW*;^3T^% 4RR vT^m if MTikrftkf ki ^RRfkr knfri
R) ‘PRR/fnrr̂ R % nrn% it, kfSrRT Rdr%̂ r, f3mif TT-PRR (1 ) if ^-<TT

Kf , r̂ fRr iT R53ww jfR >RT M^nw *rr<r R«r?snTsfkffl
(^ % ;>nw- TC, RT#T iTi^kr 3?r£jf£r^ Mf>J-gf%cr M WT% % fktr

HTTR f̂iT R'tilpif «A411

•jR- -iMR -r 3ftr sr̂ jTfkr^ mL,(R) Kid'f' l

Cl)
N
(if. ) IT^ITM

c=o
(a)
(2) HRR "UT

(3)

(4)

(n) %rCf‘T qrqqr TRRT aftr T»7Tfkr n RR<T 5imf , nf% f t , nr R ^rr^% H
Rpifn srrcr'ft vi PtwPwr mfte if % kr r̂pftn f¥r if 3F#JP #f ifgrf^% yftrR an ĴfiWf m
nwrr if 5rf»k[Rrrr Rifri
(^i) W"<+ i < 3(|J»JJHMI if flcjRjTf ^-ddl ^ RR TTR Rirfd R7 'dlR w =tikfl!
(R) Mhr TTRTR, <Tf?T TRTrrT afrr TPR- kr aRrff jfRf -i.iRrr if f ^is-.jfjf’ir % Rr
if. Riff Rff&tf ^RfT 3rMR- RR-jffl

(5)
Tpr

[RT. t . k-22012/78/2003-’fnRff^) qk.V]
sf . xr cRrr'fl, RiRii R*

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 26th September, 2017
u

(i .S.K. I 2I)3( K ).—Whereas ihr wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which Mippoii rich biodiversity ami provide a wide range of ecosystem services such as w ater storage, water
purification. Hood miltgntiuii, erosion control uquilcr recharge, microclimate regulation, aesthetic enhancement of
I ; M I ipts Wki|C simultaneously supporting man) significant recreational, social and cultural activities, being pari of
our rich cultural heritage:

And whereas many wetlands me threatened by leclmnution and degradation through drainage ajitl hfultill,
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological. rtlloWfii/Avuier •

withdrawal and changes in inflow and outflow), over-exploitation of their natural ivsoui - e -- u- mltmg in I - s of
biodiversity and disruption in ecosystem services provided hv wcllnniU; -., K ''•.i-vIR'R.N

•. Vl> ’
» r! » 0i . *»ot>u: ' "--R .' Y

A.-boe^'

rill".'..
OA-cI

/
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And whereas clause (g) of article 51A of Ibe Constitution stipulates that it shall be the duty of every citizen of
India to prolect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment ( Protection) Act, 1986 is a conipidien ive legislation to provide protection and
improvement of the environment, inclu line in/ r -alia, wetlands, and for nutter connected therewith;

And whereas the National Environment Policy. 2006 recognises the ecosystem services provided by wetlands
and emi ha i /vs the need to up n r. gulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimate I support their mtc ’ utrd management;

AncLwhercas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management ) Rules,
2010, vide number G.S.R. 951(E), dated the 4*December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct 3nd indirect economic
benefit* to state and national economy, and third the Central Government stands commit ' to mainstreaming full
range ul wetland biodiversity and ecosystem in development planning .ir.d d.-cisi n nuking for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being ,

also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
Stale subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act. 1986,
published the draft Wetlands (Conservation and Management) Rules. 2016, vide number G.S.R. 385 (Ej dated 31*
M uch . 2UI6 for nfomuiion of the public likely to be affected thereby; and notice was given dial the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
v. hi'. li copie of ti ( iiiz . ii notification n made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the ibove mentioned draft rules have been
duly considered by the Centra! Government in consultation with State Governments and Union Territory'
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 or the Environment ( Protection ) Act, 1986 .inc! in
supersession of Ihe V ervatfon <tnd Management) Rules, 2010, exce els thing] done oi omitted to
be don. h< fore such u non, the Centra!Government hereby makes the following rules for cons m and
management of wetlands, namely:—
1. Short title and commencement—

( I ) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) 71te.se shall conic into force from the date of their publication in (he Official Gazette.

2, Definitions,—
(1) In these rules, unless the context otherwise requires,-

(a) "Act” means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union rniory Wetlands \ uh < u
be;

, Advocate |>:
/ House,
\ to* MW2W0
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character ' means the sum of ecosystem components, processes and services dint characterise
the wetlands;

(e) “integrated management plan’’ means a document which describes strategies and actions lor achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect , or limy affect, the various site features: monitoring
requirements for detecting changes in ecological character ami for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention cm Wetlands signed at Rumsar, Fran in 197 ( ;

(g) “wetland " means an area of marsh, fen, pcatland or water , whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh , brackish or salt, including areas of marine water the
depth of which at low tide docs not exceed six meters, but docs not include river channels, paddy fields,
human-made water bodies/tunks specifically constructed lot drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the coniext of sustainable development;

(j) “zone of influence” means that pail of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

( 2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in die Act.

3. Applicability of rulcs^—'The.se rules shall apply to the following wetlands or wetlands complexes, namely;—
(a) wetlands categorised us 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided ihnl these rules shall not apply to the wetlands falling in areas covered under the Indian Forest
Act, 1927, tin* Wild Life (Protection) Act. 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
( Coastal Regulation /one Notification, 2011 u - amended from time to time

4, Restrictions uf activities In wetlands.—r,1 ) The wetlands shall be conserved and managed in accordance with the
principle of wise use1 as determined by the Wetlands Aulhorily.
(2) The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for aon-welland uses including encroachment of any kind;

(ii) setting up of any industry and expansion of existing industries;

(iii ) manufacture or handling nr storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules* for
Manufacture, live. Import. Kxport an .l Stuiage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Tram-boundary
Movement ) Rules. 7008; electronic waste covered under the E Waste (Management) Rules, 2016;

( iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction ul a permanent nature except for boat jetties within fifty metres I tom tiv* nfeirn high ’ ^ *

flood level observed in the past ten years calculated from the dale of commencement ol. then* rules: *
and,

(vii) poaching.

(f)

M f » •h j
t* i

, r* 1 1

\

i

1070



r5 f
23

THE GAZETTE OF INDIA EXTRAORDINARY 111A i II —SHC. 3(1)310

Provided that the Central Government may consider proposals from the State Government or Union
Territory Administration for omitting any of the activities on the recommendation of the Authority.

Wetlands Authorities.—(!) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely;—

Minister (n-charge of the Department of Environmenl/Forests of the State Government or Minuter In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;

Secretary in-charge of the Department of Environment - Member -officio’,

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development * Member ex-officio:
Secretary iu-charge of the Department of Rural Development - Member ex-officio-,
Secretary in-charge of the Department of Water Resources - Member ex-officio;

Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio:
Secretary in-charge of the Department uf Tourism - Member ex-offiao;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio:
Member Secretary, Slate Biodiveisity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio:
Additional Principal Chief Consei valor of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio:
One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secrelary/Dircctor in the Department of Environment/Forests or
Department handling wetlands - Member Secretary,

The Cen:r.. l Government hereby onstirules Ibe Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—t

Administrator or Chief Secretary of the Union Territory - Chairpersu:.;
Secretary in-charge of the Department of Environment - Vice Chairperson;

Secretary in-chargc of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Mem er ex-officio:
Secretary in-charge of the Department of Rural Development - Member ex-officio:
Secretary in-charge of the Department of Water Resources - Member < \ officio;

Secretary m-charge of the Department of Fisheries - Member ex-officio;
Secretary in-chargc of the Department oflrrigation and Flood Control - Member ex-officio:

Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory !: illiu

5.

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vu)

(via )

<ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvh)

(xviii)

(2)

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(via)

(ix)

(x)

(XI)

(xii) * ' i ' 11 . i : i - Member
' A. K . MAURYA

Advocate ]
\ Model House, Uo. / O

OF V3V-
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(xiii) Member Secretary, Biodiversity Board of the UT - Member ex-ojJic:u\

(xiv) Chief Wildlife Warden - Member ex-ojjkio;

(xv) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment ,

Forest and Climate Change- Member ex-officio;

(xvi) One expert e.ih in the if ids of wetland ecology, iiyd ‘ > > lu! y, fisheries, landscape planning and socio-
economics to noun mt.d by the Union Territory Admini tration; and

(xvii ) A i ' > it .o. i.il Sccict.irv/Joint Secretary/Director in the Department of Hnvironment/Forests or
Dcpanm t iundlini ' wetlands - Member Secretary.

(3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required,

(4) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the Stale or Union Teniiorv within thiee months from the date of
publication of these rules;

(h) prepare a list of wetlands to be notified, within six mun from the v! of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notii u d under other id - . = nt vState Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d) prepare a comprehensive digital invent' try oi ull Hands within a period of one year from the date of
publication o: these rule -, and upload ih. vum on :: dedi - iited web portal to be developed by the
Central Government tor the *> uid purpose , the inventory r > > be updated every ten years;

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone or influence;

(f) recommend additions, if any, to die list of prohibited activities for specific wetlands;
(g) define strategics for conservation and wise use of wetlands within their jurridi ? ion. wise use being a

principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) ns being compatible with conscivalion , it
ecosystem functions (such as water storage, groundwater recharge, flow! buffering) and values (such
as recreation and cultural ) are maintained or enhanced;

(h) review integrated management plan for each of the noli lied wetlands (including trans-boundary
wetlands in coordination with Central Government), and within the; • plan o »;i .\ idei ntimmtion and
jiipjvrt to ti. dilional uses of wetlands which are harmonized with eeolo.t - ic <1 cliar.re .er;

( i ) in cases wherein lands within boundary of notified wetlands or wetland ; complex have private
tenancy rights, recommend mechanisms for maintenance of ecological chan ; r ilirougn promotional
activities;

( j) identify m < Jianisms for converterne of implementation of the management plan with the existing
St. t /1 i 7 oi , l rritory level d vclopment plans and programmes;

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each c l udiir year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

(l) coordinate im|UiucMatian of up.rgi iud i > i , - si it plans based on wise use principle through
various line departments and otln. • Tin-. ’ i > M

(m) function as nodal authority for all wetland specific authorities within the State or Ufhpi . (eirflpry .
Administration;

(n) issue necessary directions fur conservation and sustainable management of wetlands, to ,the respective
implementing agencies;

!y
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

(p) Advise on any other matter suo-nwnu or as referred by the State Governmeut/Union Territory
Administration.

(5) The concerned Department of the Stale Government or Union Territory shall provide all necessary
.support and act as nodal Department and Secretariat to die Authority.

(6) The Authority shall , within ninety days of publication of these rules, shall constitute,—
(a) , u technical committee to review brief documents, management plans and advise on any

technical matter referred by the Wetland Authority; and

( b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

(7) The Committees referred to in sub-nile (6) shall meet at least once in every quarter to perform their
functions.

(8) The Authority shall meet at least thrice in a year.

(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be lor a period not exceeding three years.

Constitution uf National Wetlands Committee.—( 1) '1 he Central Government , hereby constitutes the National
Wcilands Committee with the following members. namely:—

Secretary. Ministry of Environment;Forest and Climate Change, Government of India - Chairperson;

(i» ) Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India*Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment. Forest and Climate Change,
Government of India - Member ex-officio;

(iv) Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member Uf-officio;

(v) Joint Secretory, Ministry of Tourism, Government of India- Member ex-officio;
Joint Secretary > Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio:

( vii) Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

(viu) Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

(lx) Joint Secretary; Ministry of Urban Development, Government of India* Member ex-officio;
Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio ]

(xi) 'Hie Chairman, Central Pollution Control Board - Member ex-officio]

Director, Zoological Survey of India or Scientist F- Member e.x-officio]

Director, Botanical Survey of India or Scientist F- Member ex-officio ]

Director, Space Application CentTe. Ahmcdabad or Scientist F- Member ex-officio;

(xv) Member, Central Water Commission - Member ex-officio]

Adviser, Niti Aayog - Member ex-officio:
Three representatives of State Government or Union Territory Administration on a i*Haiiq|iaLbasujjpr
a tenure of two years each;

( wiii) One expert each in the Fields of wetland ecology, hydrology, fisheries, landsc
economics; and

6.

(0

(Wi)

(vi)

(x)

(\»i)

(Xtii)
(xiv)iy1

(xvi)

( wii )

v .
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(xix) Direclor/Additiouul Director/Joint Director dealing with wetlands , Ministry of Environment, Forest
und Climate Change - Member Secretary .

(2) The National Wetlands Committee may co-opt other members* not exceeding three in number, if
required.

(3) The National Wetlands Committee shall perform the following functions, namely:-

(a ) advise the Central Government on appropriate policies and action programmes for conservation and
wiseu c of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;

(c) monitor implementation of these rules by the Authority;

advise the Central Government on proposals received from Suit* Governments or Union Territory
Administration * l\ remission of the prohibited activities as refined in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Rarnsar Convention;

(0 recommend tracts-boundary wetlands for notification;

(g) review progress of integrated management of Ramsar sites and transboundary wetlands;

(h) advise on collaboration with international agencies on issues related to wetlands; and
(i ) advise on any other matter sua-rnoto* or as referred by the Central Government .

(4) The tenure of non-official members of the Committee shall nul exceed three years.

(5 ) The Committee shall meet at least once in every six months.

7, Delegation of powers mid functions to the Slate Governments and Union Territory Administrations. —
( 1 ) The concerned Dep irtnu’iu of the Stale Govermi ent or Union Territory Administration shall wnlmi a period
of one year from il dale of publication of these rules, prepare a Brief Document lor each of it . well ml identified
for notification, providing:—

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;

(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within die wetland and its zone of influence; and
(g) modalities for enforcement of regulation;

(2) Based on the Brief Document , the Authority shall make recommendations to the Stale Government or Union
Territory Adrninisir.irion for notifying the wetlands.

(3) Tii- - S ' ( imvnim -' i . t or 1 uioi 1 -ml Adi * i i i . s ' i . i t ion hall, after considnmg the • •Sjc - ' iv ' i - s, if any, from
the c - MKvn . . «i . nd affc * 1 .: 1 , i • > i ; . 11 * - l i t the 1 : , m the Official „ n within | < not exceeding
-
1

* 0 day- Horn the date of reco nmnidatioa by th« \uthorhy.
(4) (a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State

Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule ( 1 ).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(d)

Z1

(c) The Central Government shall , after considering the objections, if any. from the . u ) .>r ,

persons, notify the wetlands in the Official Gazette, within a period not exceeding \\}/
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands,

(b) The Central Government. Slate Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No, J-22Q12/7S/2003-CS (W) Pi. V]

Dr, A. DURAISAMY,Scientist fG
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The Ministry of Environment, Forest and Climate Chau# (MOEF8L( < ) lias notified Wetlands
(Conservation and Management) Rules, 2017 due. iir t ! i ; ; Wetlands Huh ule u

of the Environment (Protection) Act , 11)86 as regulator) framework fat conservation and
mm . guneni of wetlands in India. These guidelines have been drafted to support the State
Cov imiK ills / Union Territory (UD Administrations in the implementation of the Rules by
providing guidance on;

a) Preparing a list of wetlands in the Stale / UT
b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules,

2017
c) Delineating wetlands, wetlands complexes and zone of influence
d) Pi eparadon of Brief Document
c) Dctci mining ‘ wise use' and ecological < har.tcter
1 ) Developing a list of activities to be regulated and permitted
g) Developing an Integrated Management Plan
h ) Constitution and opei .iiional uiatLci .N o! the Wetlands Aillhoiilies
i) Overlapping provisioi is .

1.

2. These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10« 2018.Theccmimincccomprised Mi UJ\\ form< rCCF Wildlife, Government

• i ( iujarai ) , l ) r Arvind l (President India Watei Foundation), Dr B.C. Jha (Formu
Director (Wetlands), Genual Inland Pineries Research Institute), l ) i P. S. N. ftao (Director,
School of PI . inning and Architecture), Dr A&xz Ahmad (N r, Environment and
Rebabtlsiaiiott, Narmada Otnlim) kuthorily) and Dt Rilcsh Kurnar (Director, Wetland*International South Asia)* The committee met on live occasions at MoEF&CC, New Dellu I > .•

flic said purpose, and submitted final version of the guidelines to the Ministry on December 3,
2018. 'HK dtufl guidelines were subsequently sent lot comments to all Stale Governments / lrl
Administrations, and have been finalized after due consideration ot ih« comments received. The
Committee immensely beuefitted hum the discussions held with Ms Manju Pandey (Joint
Secretary). flic Committee also acknowledges the support received from Ms Rita Khanna
(Sc ientist ‘F*), Dr M. Ramcsh (Scientist TV), Mr ( Imndan Singh (Scientist ‘D ), Dr Ann Chetal
(Research Assistant ) and Ms Pallavi MukJierjee (Research Assistant) during the guidelines
preparation process.

8. The provisions of Wetlands Rules apply to:

. ! Wetlands designated by the Government ol India to ih« list of Wetlands oflntemational
Impoii .mcr undei the provisions of tin* ( ’ - invention on Wetlands (Ramsar Convention).
IRef. Rule 3 (;d of’ Wetlands Rule|

b) Wri la iu i s i : > i i l u d un < h : i . . mlcs bv ihe Cent ra l ( . < m n uncut, State Government and TJT
Administration. |Kcf. Rule 3 (b) of Wetlands Rule|

A.K. MAURYA *
y\

o Advocate
^ \ /^odeJ Houai lio.

Sir 3l(R)20X)

c

CD N3w- P - v#
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4. AU wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
values, can be notified under the Wetlands Rules, except:

a) River channels;
b) Paddy fields;
{ ) 1 I t iKiui i . i . u i r u . ii - i lxxl ics S\ K K i lu , ill \ onstructed for drinking water purposes;
d ) 11 . . muiMniuk Vx . ivibodu M .iet il’u . ill \ constructed for aquaculture purposes;
•:) I him.m - iii.uk- u .m/ rhudiev. sfxcilicallv - n structed for salt production purposes;
I ) f luin ; m- ) i ;. KK v.air l > o« iii;.. a K « IK .ill - < nstnicted for recreation purposes;
g) I lumaii-mndr waterbodies *\ n < ific.« ll \ constructed for irrigation purposes;
hj Wetlands killing within areas covered under the Indian Forest Act, 1927; Forest

(Conservation) Act, 1.980; State Forest Acts and amendments thereof;
i) Wetlands falling within areas covered under die Wildlife (Protection) Act, 1972 and

amendments thereof';
j) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011

and amendments thereof.
|Ref. Rule 2 (g) and Rule 3 of Wetlands Rules]

5. Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (.such .is providing water for irrigation, producing fish through culture
operations, producing salt, recreation, preventing salinity intrusion, Hood control etc.). Only
those human-made wetlands that have been built for pin poses, mentioned at paras Ic) - lg)
above, are excluded from notification under these Rules.

d Natural wetlands, partly or wholly used for purposes as mentioned at 4c) - 4g), attract the
provisions of the Wetlands Rules.

Wetlands designated as Ramsar Sites may IK* notified undei the Kules .is j>e* i the pi > M < s
mentioned in pat • ;;i apb$ 57-65, even when panic m whollr ovcrlaj pi..g with a c ov< i ed r. url ,. i

the Indian Forest Act, 1927; Forest (Conservation ) Ad. 1980;State Forest A« tsand amendments
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone
Notification, 2011 and amendments thereof, Kcnul.iiion -* for pails ol ut il .uuN uveilappmii wi th
4h-4j (supra) will, however, be as per the corresponding regulatory h .nmwoi k . U.um.r, sin .ue.is,
not covered under any of the overlapping lam and rules, will the provisions of the
Wetlands Kules (Refer illustration 1 below).

7.

y.\
3

/
7/
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Area designated
under The
Wildlife
Protection Act,

Area designated
under The Indian
Forest Act, 1027

1972

Area designated under
CRZ Notification, 2018

lllusualion 1: ( sing the If etkuids Mules to fillm thegaps in situations of multiple regulations in a Ratnsnr
Sue. hi (he situation ahoit*, wildlife sa/ictuatr Omheated as a) and a resent'd Idlest (indicated as h) parth
overlap with the Hains.n Stic Ixjunduy. Being a ir/astal wetland, a pait (indicated as i ) also falls under
Coastal Regulation /.one. In each eases, it is irronuucnded that the entire Ratnsar Site. inclmhv of

ou tlapping anas, is delineated and notified under (he W etlands Rules. Hie overlapping areas shah
continue to IK regulated ns per res/ feetm \ct> and Rules, and the ienmining area way he regulatedns per
the provisions contained in H clLitills Rules. Similar appi * >a< h < an he taken even for wetlands that have
not heat designated as RatnsarSite.

8* For wetlands falling within the criteria 8 (b) (supta), the exclusions mentioned at para 4 a) - 4j)
shall apply only in cases wherein the entire wetland Falls under the s;ud category. In cases wherein
areas falling within para 4 a) - 4 j) lorm a pari of l;u'gci wetland or wetlands complex, and
exclusion may result in impeded ecological contiguity and connectivity, such areas may be

luded within die boundary of w (land being notified. R(|ufctfiom within the boundaries of
areas mentioned at para 4 h) - 4 j) will, however, he as per die corresponding regulatory
frameworks (Uder IIlustration I and 2).

9. Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have
been excluded from notification under die Wetlands Rules, management of such wetlands may
benefit through the application of 'wise use' approach (within the framework of existing laws and
rules) as outlined in Section VII of these guidelines.

i

/>

l l
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Ulusfiridon 2: Consideringriver stretch and hunmwnade wetlands for noUticution. In situations when the
entire nethuid, (o he nunfkij, is a tiier suvtch !indicated as (a)!, p&dd) fields /indicated a* (h)j,human-

tk itedand nee *rbodics /hi irrigation limfioucd as (c)J} and humansnade waterbodies created tor
lUjuaculimv purposes [indicatedas (d)J, these maynot he notified underthe Wetlands Rules. However, in
cases as in (e)

f wherein river channels, paddy fields,and human-made wetlands such as aquaculture areas
form a /rut of a larger wetland or wetland complex,and excluding such area wav fragment the wetland
regime,die area to l>e nodded mayinclude river channels,paddy Helds oranyotherhuman-made wetland

10. Should die Stale GovenmienLs/UT Administrations he desirous, any wetland, even if included
within the list of wetlands excluded from notification unde* Wetlands Rules, may be notified
under die relevant state laws. In this regal'd, the approaeh/mechamsm outlined in Wetlands Rules
and these guidelines may be suitably adopted.

U. As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within Stales and UTs are
deemed as constituted with die following members:

a) Minister In-charge of die Department of EIIVIROMNENL/ForesLs of the Stale Government or
Minister In charge of the Department handling wetlands - Chaiipcrsoii;(Administralor or
Chief Secretary' of the UT - Chairperson in the case of LIT);

h) Chief Secretary of the State or Additional Chief Sea etary equivalent - Vice * bail j > « i ay -
c ) Secretary in-charge of the Department of Environment Member \ olli

Chairperson in die case of UO
cl) Secretary in-charge of the Department of Forests - Member ex-officio;
e) Secrelaiv i b. n gr » the Department of Urban Development - Member i >te< (• >\

/O/

Z' ^ -
• Or
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I) Secretary in-charge of the Department of Rural Development - Member ex-officio;
g) Secretin’ in-charge of the Department of Water Resources - MemlHi r ex-officio;
h) Secretin' in-charge of the Department of Fisheries - Member ex-officio;
i) Secretary in-charge of the Department of In ig ition and Flood ( onto 1 - Member cx-officio;
j) Secretary in-charge of the Department of U in ism - Member x-olficto;
k) Secretary in-charge of the Department of Revenue - Member ex-officio;
L) Director, State Remote Sensing Centre - Member ex-officio;
m) Clhel'Wildlife Warden - Member ex-ollicio;
n) Member Secretary, Statc/UT Biodiversity Board - M * mber cx-oHicio;

o) Member Secretary, State Pollution Control Board/UT Pollution Control Committee -
Member ex-officio;

p) Additional Principal Chief Conscrvatoi of Forests of die Regional Office of Ministry of
Environment, f orest and ('liman - ( hange - Member ex-ollleio;

q) OIK exp rt each in the fields ol wetland ecology, hydro! >; \ , fislu u s, landscape planning
and sue ioeamomics to he nominated fo tlu - State Governm nt / l I Administration

r) Addition;!!Secrelary/Joint Seeretan 1 hiecior :n the Department ol Environment/Foresls or
Department handling wetlands - Member Secret,uv

12. The Depiutment of Environment / Forests or Department handling wetlands shall designate one
expert eac h in the following fields for a period not exceeding three years: [Ref. Rule 5 (2) (xvi) of
Wetlands Rules)

a) Wetlands ecology
b) Hydrolog)’

e) Fisheries
d) Iiindscape planning
e) Socioeconomics

13. 'Hie Wetlands Authority may co-opt other members, not exceeding three in number. It is
recommended that at least one member may lie drawn from civil society to enable stakeholder
repi . sentution.

I T The Authority shall exercise following powers and perform die following functions:

a) Prepare a list of all wetlands of the State or lIT within three months from the date of
publication ol these rules;

b) Prepare a list ol wetland* to be notified , within six months from (lie dale of publication uf
these Rules, taking into cognizance any existing list of wetlands prepared/notiiied uud» r other
relevant State Acts;

c) Recommend identified wetlands, based on Iheir Brief Documents, for regulation under these
rules;

d) Prepare a comprehensive digital inventory of all wetlands within one year from the date of
public ation of the SC rules and uploid the ame on a dcdii aft d wt b portal, to be devef
b\ the Central Gowmnrut I » . tin i l purpose; the invr.nton ughI to be updated \\w
leu years;

< • > I > • f » p •• : me ] * : IK osiw list adivii • • . ( • > In ia ;nbii < < i . •. ml j . . uiiiih < i w fiiiu tlu* notified
wetlands and their zone of influence;

1 ) Recommeud tdditions, ifany, todu listof prohibited activities for specific^, , r.,
g) Define strategics lor conservation and wise use of wetlands* within iheir jpylsclictipnT* ' / '

h) Review- Inlegnited Management Plan for each of the notified wetlands tin^Uidiu.
boundary wetlands in coordination with Centra! Government), and yfjdiji /' tlu sV ’ijaMi!

IIQ [ Advocau

SJ

\ •5YA*
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V
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consider continuation and support to traditional uses of wetlands dial; are harmonized with
ecological character;

i) Recommend mechanisms for maintenance of ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy lights,;

j) Identify mechanisms for convergence of implementation of die management plan with die
existing State/UT lev el development plans and programmes;

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-yearly basis (June and December of each calendar year) inform the concerned State
Government or I IT Administration or Central Government on die status of such notilled
wetlands through a reporting mechanism;

l) Coordinate implementation of Integrated Management Plans based on wise use principle
through various line departments and other concerned ag nrics;

m) Function as a nodal authority For all wetland-specific authorities within the State or IT
Administration;

n) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

o) Undertake measures for enhancing awareness widiin stakeholders and local communities on
values and functions of wetlands; and

p) Advise on any other matter suo-motn, or as referred by the State Govenunent/UT
Administration.

IRcf Rule 5 (4) of Wetlands Rules)

15. The Slate Government or UT Administration shall designate a depailment as nodal department
for wetlands., Such department shall provide all necessary support and act as Secretariat to die
Awhonty. The Stan - Governments , 11 Admaii nations may allocate suhicient budget and
human resources to ensure smooth Rmctioning ol the Authority and conduct of its various
activities. 11ic Authority and the nodal department may identify a professional
instituted) Organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification etc.

16. The Authority shall meet at least thrice in a year. State Government / UT Administration may
decide an appropriate quorum, not less than half of the members. Minutes of meetings of the
Authority may be placed in the. public domain within a period not exceeding two weeks from the
day on which meeting lias been convened. ( Ref. Rule 5 (2) (8) of Wetlands Rules]

17. Each Wetlands Authority shall constitute:

a) Technical Committee to review Pi riel Doi umcnl>. Management Plans and advise on any
technical matter referred by the Welland* Authority: and,

b) Grievance Committee, consisting ol lour mcmbri s. i. > piovide a mechanism forbearing and
forwarding thegrievances nt red l>\ the j ml di < to the Autliorily.

( Ref. Rule 5 (6)(b) of Wetlands Rules)
i

//
IS. 1 lie composition ol these comnniiees may he decided l > \ the concerned State / UT Wetland*

Authority. Meetings ol these committees shall be held at least once every quarter - aild •
proceedings presented in the next meeting ol the Authority. •

If .1 The Wetlands Authority may cmjxiwcr the Grievance Committee to red ness.grievances ai (Hr '

local level and to recommeutl to the Autliorily lor the Imality at decisions. 1 lie Stale Guveinirtcut
" J

t. *y
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/ UT Administration may consider appointing at least one member with a legal background in
die Grievance Committee, |Ref. Rule 5(6)ft)) ol Wetlands Rules)

20. State or TIT level Wetlands Authorities constituted before notification ol Wetlands Rules, shall
he deemed dissolved for die purpose of these Rules.

21. Stale / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created
for specific wetlands. Management plans and notifications pertaining to the specific wetland shall
be subject to approval and endorsement ol the Stale / UT Wetlands Authority. Administrative
matters, however, may continue to IK* dealt by the nodal department specified within the
constitution of the wetlands specific authorin'.

22. The State / UT Wetlands Authorities are expected to prepare a list of wetlands within the
boundaries of their respective Stales / UTs.This list should be comprehensive, and not just focus
on wetlands that qualify for notification under these Rules. Therefore, it is recommended thatdie list is developed based on wetlands definition of the Rumsar Convention (to which India is aContracting Party).

22.1 The Convention, ratified by Government of India, defines wetlands as ’areas of marsh, fen,
peatlaud or water , whether natural or artificial, permanent or temporary, widi water that is
sialic or flowing, fresh, brackish or salt, including areas of marine water the depth uf which,
at low tides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1of die Convention provides that ‘wetlands may include riparian and coastal zones adjacentto the wetlands, and islands or bodies of marine water deeper than six meters at low tidelying within tile wetlands/

2;h The National Wetlands Atlas prepared by Space Application Center under the National
AssessmentWetlands Inventory and

htips: mhis.s.u .gov.in Vedas d< t\\11!o;u
data on wetlands for each State and UT.

and availableproject,
• \ \ i i i.m d '. V \ j \ \ u i i I f has spatial

at
i '

23.1 The GIS data lias already been made available by die Wetlands Division of the MoEF&CCto the representatives of the State Governments / UT Administrations during the regionalconsultation workshops held during 2016-18.
23.2 Wetlands Authority may seek the assistance of District Administration to validate theinformation provided in the Allas. Existing land records may also be considered whiledeveloping the list of wetlands.
23.3 1 he final list ol wellands/wetland complexes may be picparcd under the following heading:

a) Welland Name
l>) Geographical coordinates (latitude and longitude of the centre of the wetland)e) Wetland type (inland and coastal) and sub-type (natural or human-made)cl) Districts) witliin which die wetland is located
e) Approximate area of the wetland
I) Whether the wetland tails within the category of regulated reliant)Rules, ? as pVp Zetland's

'( YA.K . MAURYAy
Advocate |^7, House. Lko. j O\ Re,:Nu* 31(302000

w *8

*\llxv \
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A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such us the bordering Stale/!IT under
which wetland is falling along with corresponding area.

24. In addition to the National Wetlands Atlas, it may also be helpful to consider the list of wetlands
studied and described by various agencies, including revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake , tolab, snnmu etc.). The States/UTs may seek
the assistance of State Remote Sensing Agencies and local experts for preparing such wetland
inventory expeditiously. State Governments/ IJT Administrations are also encouraged n > make
use of satellite images available at National Remote Sensing Center’s Geo-platform Bliuvan,
accessible at blip:/, hlmvannirsr.gt * .in d.itu / Uyu MIIXKI/ index.[> hn.

2d. After the wetlands have been identified for notifications under the Wetlands Rules, the next step
involves delineation of each of these wetlands (or wetlands complexes) and their zone ofinfluence.

2(i, For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these
ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobicprocesses, WHIRLI in turn forces the biota* particularly rooted plants to adapt to flooding.Wetlands, thus, have the following general distinguishing characteristics:
a) Permanent or periodic inundation or saturated soils throughout the year or during parts ofthe year
b) Presence of macrophytes adapted to wet conditions (also known as hydrophytes)
c) Soil that are saturated or flooded long enough favouring development of anaerobicconditions

27, Water creates wetlands. The biological composition of wetlands, from fish to migratingwalerbirds, depends on the ways water moves within a wetland.The amplitude and frequency of
water level fluctuations are probably die most critical factors affecting the composition andfunctioning of’wetlands, Hydrological regimes may, therefore, be used as the primary delineationcharacteristics for defining wetland boundary*

28, Wetlands boundary can he derived as die outer envelope of die maximum area underinundation,, die area covered by hydrophytes, or saturation of soil near the surface during anormal monsoon year. The boundary should be such that during a normal monsoon year, theentire area is inundated for at least 15 days, or the soil is saturated roughly within one foot fromthe surface. It may be pertinent to exclude areas that <ire only intermittently inundated in thecase of high Hoods (such as one in 100-year Hoods) or extreme events (such as storm surges of
extreme intensity).

29. Where two or moie wetlands exist with a high degiee on hydrological connectivity (lor example ,vn thuds coniiet u « 1 during moiooon), or ecological connectivity (sharing waieibml habitats orlocated on lnigraioiy fish pathways), these can be delineated as i single complex In siu li e. a s,
non-wetland areas may be included within the boundary of the complex to ensure connectivityand continuity. The connotation of wetland throughout this document includes wetland* . .complex , as may be the case. >J >\

'/
* ,<

A ^ K A H- V 4 '
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80, For each wetland and wetlands complex, a map should be prepared using a Geographical
Information System (VVCS84 datiun ami l’ I'M (Unhrrsal Transverse Mercator) projection) and
adopling profession^ eai lographic standards. Essential features to be included in the map are as
follows:

a) Welland boundary
b) The bouudaiy ofseltlemcnLs loc ated within and mound the wetland
c) Connecting drainages, inflows and outllows
d) Mam roads and railway (if any)
e) Major landmarks

31. Recommended scale for producing the wetlands maps is as follows:

Recommended scaleWelland /Wetlands complex area

1: 4000Below 100 I la

1: 10,000Between 100 - 500 ha
Between 500- 4000 ha 1: 25,000
4000 ha and above 1:50,000

These sades have been recommended on (he basis of spatial data available for preparing wetlands maps
and details that WHY be extracted for management planningand monitoring decisions. Resources al 2 MSSIV data that may be used for preparing map of wetlands below WO ha renders rut approximate scale of
1:4000, Even huger wetlands can he mapped using finer resolution data. However, for expedience andcost effectiveness,a lower scale may be sufficient for meeting management needs.
] ;

i L i' a'e -.y 'one X * Mu I K «*V *

32. For each wetland to be notified, a zone of influence is to be defined. The zone of influence of awetland is an area, developmental activities wherein are likely to induce adverse changes inwetland ecosystem structure and (ecological) functioning.
33. ' Flic boundary ol the /one of influence may be defined with due consideration to local hydrologyand nature of land use. For wetlands with a well-defined surface drainage system, its directly andIreefy draining basin should be delineated as the zone of influence' This can be done using asuitable digital t lwafioti model data and \ alidated usingu » ; > « > 4 u i ts . '1 he basin sh< mid encompassall direct inflow as wfl as outflow ireas. The river basin atlas of India (available at1. M U i .y /wu \v,i ti( lin-n ri N.nVM •

>g< >v. t n -AM'I >i i I l o. n u1cx.t)h \ ?,* i i i 1c \ 1 ’ I S_ Fi i ' fit a I ions) maybe used tosupport the delineation.

34. lot wet I rods u ah dtilused drainage and where the slope is too gentle leading to large basinthe /one orinilt ; nee ran be delineated on the basis offealures that are likely to influence wetlandfunctioning adversely. These could be based on die outer periphery of adjoining .settlements, orperipheral agricultural fields that drain directly into the wetland.

area,

35. A map should be prepared to indicate the following dements in a Geographical InformationSystem (WGS84 datum and UTM projection) and adopting professional cartographic siauctod^r -

AO ,1*/Xa) Zone ol influence
^b) Wetland bounrlarv /,. _ \ . VA.K. MALTRYAX V

v
Advocate

\ ^Jiki House, Uo. /Hr 31(3400)
^
/^V

8i
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c) Connecting drainages, inflows and outflows
d) Main roads and railway (if any)
e) Major landnuirks

86. The recommended scale alwhich die map of the /.one ot influence is to be produced is as follows:

Recommended mapping scaleArea of zone of influence
1:4000Below 100 ha
1:10,000
1: SO,000

Between 100 and 500 ha
More than 500 ha

87. Management of notified wetlands is iceominended to be based on ‘wise use' appioaeh. Human
beings and their use of resources form an essential component of wetland ecosystem dynamics.
The ‘wise use’ approach recognises that restricting welland loss and degradation requires
mcorporation of linkages between people and wetlands. The wise use principle, emphasises that
human use of these ecosystems on a sustainable basis is compatible with c onservatiou.

88. Ramsar Convention defines the ‘wise use’ of wetlands as "the maintenance of their ecological
character, achieved through die implementation or ecosystem approaches, within the context of
sustainable development*. Ecosystem approach requires consideration of the complex
relationship IK* tween various ecosystem elements and promotion of integrated management of
land, water and bring resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can he
maintained not only in the present but also in the future. Seen in totality, wise use is about
maintaining and enhancing vvedand values and functions to ensure the maintenance of the flow
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of
view.

89. Ecological diameter is "the combination of ecosystem components, processes and services that
typify die welliuid at a given jioint in time*. Ecosystem components arc living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem, 'fhe.se include:

a. Geomorphic setting (landscape, catchment , river basin);
b» ( innate (precipitation, wind, temperature, evaporation, humidity);
c. Physical selling (area, boundaries, topography, shape, bathymetry, habitat type and

connectivity);
d. Water regime (inflow, outflow, balance, surface-groundwater interactions, inundation,

regime, tidal regime, quality);
e. Well uid Soil (texture, chemical and biological properties);

Biota (Plant and animal communities)f.
40. Ecosystem processes occur between organisms and within and between populations and

communities, including interaction : 1 non-living environment that result in ail existing
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, sedimentation, erosion); Energy - nutrient < K imini*
(primary production, nutrient cycling, carbon cycling, decomposition, id . « - i » n a g iGn )

] I

A %(1C <.*»

i—if«v-

v
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Processes that maintain animal and plant population (recruitment, migration); and Species
interaction (Competition, predation, succession, herbivory).

41. Ecosystem services are benefits obtained by humans from ecosystems, categorized as:
Provisioning (fisheries, use of aquatic vegetation for economic propose, wetland agriculture,
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational value). Supporting services are
included within ecosystem processes.

42, A wetland use is not ‘wise-use’ if:

a. The intervention leads to adverse changes in ecosystem components and processes, such as:
L Reduction In water Rowing into the wetlands

ii. Reduction in Lite area under inundation, or changes in inundation regime
iii. Reduction and alteration of natural shoreline
iv. Fragmentation of wetlands into small patches ol water
v. Reduction in wafer holding capacity

vi. Degradation of water quality
vie Reduction in diversity of native species

viii. Introduction or emergence of invasive species
ix. Decline in wetlands resources, such as fish, aquatic plants, and water

b. The intervention enhances some ecosystem services (such as food production values) whilediminishing other ecosystem sendees (such us the ability of wetlands to moderate wetlandsregime).

43. Some examples of wetlands uses that may not be Svisc-u.se/ arc as follows:

Type of Intervention
wetland

Ecosystem services likely
to IK* enhanced

Ecosystem services
likely ro he diminished
• Water regime

moderation
• Flood buffering

Lagoon Prawn aquaculture by
creating enclosures within
the lagoon area

• Food provision
• livelihoods for

wetlands dependent
communities

Lake Impounding water by
legulaling ontllows
Construct ion of road
connecting settlements
located on the periphery

Increased water
availability for human use

• Ability to moderate
floods

• Hydrological
regime moderation
Flood buffering

• Aesthetics

Marsh Transport

Urban
lake

Concretization of shoreline •
for beatification

Aesthetic value
* Tourism and

recreation;J benelils

• Ability to
accommodate
monsoon •

• Habitat \\0 7 \ .

AW"'O / At14. In several cases, the impact on ecosystem structure and functions, or ii.idcolE^tl' A < uAs'JOi
services mav or ; i uniiu -dutcf apparent . It is, therefore, iccommended Dial

' Sjf*dto' /o
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approach’ is adopted to ensure that wetlands conservation is prioritized in the ease ofinfoiniadoii
uncertainty.
*A »i » ) n! / if £ d

45« The following activities arc prohibited within notified wetlands:
a. Conversion for non-wetland uses inducting encroachment of any kind;
h. Setting up of any industry and expansion of existing industries;
c. Manufacture or handling or storage or disposal of construction and demolition waste coveredunder the Construction and Demolition Wiisle Management Rules, 20 Id; h;izurdous

sukslances covered under the Manufacture, Storage and Import of Htizardous ChemicalRules, 1989 or the Rules for die Manufacture, Use, Import, Export and Storage ofHitzardons Microorganisms/Genetically Engineered Organisms or cells, 1989 or theHazardous Wastes (Management , Handling and Transhornidary Movement) Rules. 2008:electronic waste coveted under the E-Waste (Management) Rules, 2016;
d. Solid waste dumping;
e. Discharge of untreated w«istes and diluents from industries, cities, towns, villages and otherhuman settlements;

Any construc tion of a permanent nature except for boat jetties w ithin fifty metres from themean high Hood level observed in the past ten years calculated front ( he date ofcommencement of these rules; and,
g. Poaching.

[Ref. Rule 4 (2) of Wetlands Rules)

« a : i • .

r.

46. State/UT Wetlands Authority, based on consideration of site-specific conditions, may considerexpanding (lie list of prohibited activities for a notified wetland (or wetlands complex). Thisshould be specified as such within the notification foi specific wetland (or wetlands complex).
47. Permission for carrying Odt an> activity included within the fist of prohibited activities [asRule ol Wetlands Rides], within a notified wetland can only be given Ijgi the MoEF&CC Aspecific re<|Uest needs to b< made 1 > \ the State Govcmmcni based on flic reci>mmendatiun ofWetlands Authority specifying:

a) Activity for which permission is sought;
b) Justification thereof;
c) Thu premise on which the activity is not considered detrimental to the ivethud\s ecologicalcharacter, &
d) SupiKirting evidence-base (such as an expert report, E1A. mitigating measures proposed tohe undertaken etc.)

per

\ clof /ai; * a li’ i t MI \ •aaineU ' i { » ».* ?:

48, Activities within a notified wetland and i (s zone of influence, which when contained withinspecific threshold or area , arc not likelv to induce an adverse change in wetlands ecologicalcharacter may be placed under die regulated1 category. Such activities should he notified withinthe notification for a specific wetland (uetlands complex).

a

o r49, Following activities, when regulated, an not likely to induce an adverse change m wetlands;
a) a < i » '• • •! li tt ’• ruling ( ticlud ng traditional practices);v

i a
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b) Sustainable culture fisheries practices (in private lauds);
c) Plying of non-motomed boats;
d) Dtvsihing, in case where wetlands inllow regimes and water-holding capacity are impacted by

sillation (note that "deepening' activities arc nut the same as ‘debiting ); &
e) Construction of tempoiat v nature

50, Each activity, however, would need to be considered oil a case to case basis keeping in mind theecological character of wetland or wetlands complex. A generic listing of a set of activities for allwetlands of the State / UT may not be feasible or desirable. For example, releasing treated sewagemay not be advisable for high altitude wetlands that have slow decomposition rates.
51, For each regulated activity, it may he desirable to set a threshold limit beyond which the activitymay be prohibited. The thresholds can be in the term of a spatial limit (such as areas whereincapture fishing may be carried), temporal limits (such as observing closed season) , ecologicalcondition (such as maintenance of a water quality parameter within a prescribed range) , numberof people (such as number of tourists permitted to visit the wetland on a given day), land use(such as prohibiting use of intermittently inundated area for permanent agriculture, orconstruction of enclosure), or any relevant dimension.Some examples of thresholds are:

Activity (Indicative List) Aspect on which threshold can he specified

a) Subsistence level biomass harvesting •
(including traditional practices)

Number of people that can be permitted to
harvest biomass within the wetlands

• Type of harvesting gears (mesh size) and crafts
• Area wherein harvesting is permitted

b) Releasing of treated sewage Water quality parameters (such as):
• Dissolved Oxygen,
• Biological Oxygen Demand
• Chemical Oxygen Demand
• Concentration of heavy metals
• Coliforms

c) Sustainable culture-based fisheries •practices
Area wherein culture-based fisheries is
pet milted

• Stocking density
• Water quality

d ) Flying ol non-motorizcd boats • Area wherein plying is permitted
• Number of boats

e) Desilling, in cases where wetlands •inflow regimes and water holding
capacity are impacted by siltation

f) Noise Pollution

Area wherein desilting can be carried out

• Limiting below level suited for waterbird
habitat

\W.linig and bathing activities

h) Construction of temporary nature

• Use of detergent

* Area wherein temporary a * n n
carried out i f

**KrMAURYA
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The period lor which such structure can be
maintained inside the notified wetlands

i) Change in landuse pattern within the •
zone of influence

Dmd use does not alter the hydrological
regime or interrupt species interactions (such
as bird migration pathways)

52. The Wetlands Authority shall be responsible for enforcing the regulations* through enforcement
machinery of die concerned State Government / UT Administration.

I )- At v. A \' Cn a . :r.: a / L < ' *: U\ iU \ m i‘Xi\ u *- .i

53. Activities aligned nidi the ‘wise use’ of wetland may be iKTinilied within die wetland (wetlands
complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise
use’ approach:

a) Ecological i chabilitatinn and rewilding of nature ;
b) Wetlands inventory, assessment and monitoring;
c) Research;
d) Communication, environmental education and participation activities;
e) Management planning;
0 Habitat management and conservatini i of wetland-dependent species;
g) Community-based ecotourism (with minimum construction activities);
h) Hatvesting of wetlands products within regenerative capacity; and,
i) Integrating wetlands a>s nature-based solutions for climate change mitigation and adaptation.

54. Permitted activities may need to be identified considering the ecological character of eachwetland to be notified. It is likely that an activity may be benign lor one wetland, yet would needregulation for others. For example, ecotourism may not be desirable for all wetlands.

55. It is advised that the Suue/liT governments may ascertain whether the respective wetland hasbeen registered appropriately in the land revenue records. If the wetland has not been registered
as yet, necessary steps may be taken early. This would help in ensuring that the usage of wetlandis not altered in future through encroachment, illegal chum of ownership etc.

\ i

56. Each wetland is likely to be associated with a range of pre-existing rights and privileges, and it
must: be ensured thatsuch rights and privileges are aligned with the‘wise use’ approach. 'Privilege’is defined here as a special entitlement granted to restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on die oilier hand, may be irrevocable and inherently held by
a human being, riius, a fish lease granted m certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (Jor i ipje, the- >1 ; : •tditimial foiling techniques, buffalo wallowing, elephant bathing, tile source, il < I nking-water
lor bovines, etc.) PmIrinka-house I N » " against a lease right to dean environment are examples of
rights.p

i
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57. For assessing the consequence of a pre-existing light or privilege on a wetland, i (, may be
important to consider their implication on wetland ecological character. The privilege ol fishing
granted along a migrator)' route can lead to an adverse change in fish stocks. Similarly, the
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, such
privileges are not aligned with ‘wise use1. On die other hand, in many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion in check and therefore aligned with
ecosystem health. Such considerations may need to be made while deciding whether a wetland
use is to he regulated or permitted.

.58. For each wetland proposed to be notified, a ‘Brief Document' containing the following
information needs to be prepared;

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground mulling;

b) Demarcation of its zone of influence alougwith land use and land cover thereof indicated in
a digital map;

c) Ecological character description;
d) Account of pre-existing rights and privileges;
e) List of site-specific activities, to he permitted within the wetland and its zone of influence;
1) List of site-specific activities, to be regulated within die wet land and its zone of influence; and ,g) Modalities for enforcement of regulation.
A format for preparing die Brief Document is at Annex 2.

59. The nodal department, designated by the State Governmcut/UT Administration for wetlands,
shall be responsible for preparing the Brief'Documents.

60. In the case of tiausboimdary wetlands, the respective State Government.s/UT Administrationmay initiate the process of preparation of a common Brief Document and submit: Ihe same toMoEF&CC. If required, MoEF&CCshall coordinate with the concerned State Governments/UTAdministrations for preparation of the Brief Document and addressing relevant issues. TheMinistry will further process Brief Document as per process laid under Rule 7(4) of WetlandsRules, 2017.

61. All Brief Documents shall be placed for approval of die Wetlands Authority.The Authority mayendorse die Brief Document for notification to die concerned State Government / ITTAdministration,

62. The State Government / UT Administration shall issue a draft notification indicating the wetland(wetlands complex) to be covered under the Wetlands Rules.The notification should contain:
a) Description of the wetland (wetlands complex) boundary along with its map
h) Description of the zone of influence along with a map
c) 1hi of activities prohibited within the wetland (wetlands complex) and its zone of inllucnccd) List ofactiviues regulated within die wetland (wetlands complex) and its zone <
e) Inst of activities permitted within the wetland (wetlands complex) and its zortr of inn^cm c ^ I , '

> N -I ) Name and contact details of the nodal person, MHO is to be contacted lor jyi • kiftj - fSri mission ^to undertake regulated activities.
I d
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A format for notification h at Annex 3*

63. Each draft notification shall be placed for public consultation fur sixty days.

64. The State Government sifter considering objections from the concerned and affected personsshall publish the final notification within a period not exceeding 240 days from the date of draftnotification.

(i f). MoEF&CC shall issue the draft and final notification for transboundary wetlands.

66. All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the processlaid out in paragraphs 57-64. This is proposed to ensure that the site boundaries arc propeilydelineated and die knowledge about the same is available in public domain. It is advised that theinformation in die ‘Brief Document mav be consistent with Ramsar Site Information Sheet(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.

XIV inkrwed Mi

67. Wetlands tue one of the most embedded and interlinked ecosystems with human livelihoodsand well-being. A balanced management approach, addressing biodiversity conservation valueswhile providing for sustainable utilisation in a way compatible with the maintenance of naturalproperties of tile ecosystem, needs to he adopted for these ecosystems, it is, therefore,recommended dial management of each notified wetland (is guided by an “IntegratedManagement Plank The plan refers to a document which describes strategies and actions foiachieving 'wise use’ of the wetland and includes objectives of site management; managementactions required to achieve the objectives; factors that afleet, or may affect, various site features;monitoring requirements for detecting changes in ecologi al diameter and for mca -uring theIlcUiveness of management; and resources for management implementation. Residesidentifying resources, a m.u lageincnt plan serves several important, fuiinion including gene atm .;baseline information, communication witli stakeholders and ensuring n mmlianee with regulateframeworks and policy commitments.

68. While it is recognized that each wetland has its own distinctive ecological and hydrologicalfeatures and thereby distinctive management needs, the following broad planning principles needto be kept in mind while formulating integrated management plans;

• Integrated planning:Aquatic and terrestrial ecosystems are intimately linked by the processof die water flowing through them. Every land use decision has a consequence on wateravailability’. Delineating a basin or a coastal zone enables demarcation of a distincthydrological unit which is the natural integration of all hydrological processes within itsboundary and therefore an ideal and rational unit for soil, water and bio-resourcesconservation and managcmentThus, management planning for wetlands should not berestricted to a defined administrative boundaiy, but rather take into account wider planning
and management context of the basin or coastal zone within which die site is located.

o : ATlie process of development and implementation m.. i i. r - cmciit pi ; m. t wcli.ua is o i l - uneeds to be accompanied by governance improwmcjiis u bavin and MSIJ . I yon ; I v.
Such an approach underpins Integrated Dike Basi M \w \ . . i < . w w > rl ifi.a call ., : < n

17 '< -« >
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achieving ‘.sustainable management of wetlands through gradual, continuous and holistic
improvement of basin govermuice, including sustained efforts for integration of insliUilional
responsibilities, policy directions, stakeholder p<u lidpalion, scientific and traditional
knowledge, technological possibilities, and funding prospects and constraints.
Achieving close relationship between planning and governance is critical , considering
multiple stakeholder and sectoral inteiests which underlie and, fo a large extent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s
involvement and participation in basin-scale management For considerably long periods of
time.

Reflection upon die following six pillais of basin-scale governance may thus lie useful:
• Institutions: Development of effective organisations and governance frameworks
• Policies:Setting broad directions and specific rules

• Participation: Expanding die circle of involvement

• Technology: Possibilities and limitations

• Information: Pursuing sources of knowledge and wisdom, and

• Finance:Seeking sustainable soutces at die appropriate level

• Use of diagnostic approaches for defining management approach and actions: Giv en the
uniqueness associated with each wetland, it is important that "one size fit all’ approach is
replaced with <1 diagnostic approach, wherein the ecological, hydrological, socioeconomic
and institutional features are comprehensively assessed and trends therein determined to
be able to spell out management objectives and actions clearly.

• Adaptable management: Wetlands are influenced by a range o f drivers and pressures that
act at multiple spatial, temporal and political scales. Their management plan, therefore,
needs to l>c accommodative of uncertainties and challenges. This can lx: ac hieved by using
an adaptable management approach that allows for suitable modification of management
based on continuous site monitoring and assessment of new information.

• Stakeholder participation:The condition of any wetland is an outcome of actions by a range
of stakeholders, which are linked to the ecosystem in a number of ways, Management
planning, therefore, needs to recognise these linkages, and build a mechanism for
participation of stakeholders in design, review and implementation processes.

• Governance: Being located at tlx: interface of land and water, wetlands are iulluenccd by a
range of developmental activities that take place within their direct and indirect basins and
coastal zones. Institutional arrangements for managing wetlands need to be such that they
are capable of integrating activities across multiple sectois (.such as agriculture, water
resources, forests , rural development, urban development, forests and wildlife and others) ,
and balancing the needs of a group of diverse stakeholders while ensuring that ecological
integrity of these fragile ecosystems is not adveisely affected.
In die above context, association of entities or indmduals as ‘Wetland Minus’ can
encourage stakeholder participation and overall governance.

y ^0T/\ /V-
s , ihuvcliafifiiTĝf>9. An integrated wetlands management plan can be developed in the following

a systematic diagnosis of wetlands features and their governing factors to u nyt
^ ^ \ k
\

//objectives and activities.
;k. J A d v

. A v '*^ 31(3412000
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f

Comm* policy statement describing the rationale for the
application of human, technical and financial resources for the
wetland management

Description of Collation and synthesis of data to dest libe: wetland location and
wetland features extent, catchment , hydrological regimes, biodiversity, ecosystem

services, socioeconomic and livelihoods
Evaluation of Based on the description of features, identification of priority’
wetland features wetland features that need, to be maintained, and key threats that

adversely atfcct these features
• Provide an overview of the current institutional

arrangements in the context of wetlands management;
• Discuss why the current institutional arrangements are

insufficient in ensuring wetlands conservation and wise use;
• Propose institutional arrangement for wetland management,

with specilie focus on;
id Nodal Agency
b) Role of various departments and agencies and

coordination mechanism, and
c) Role of civil society and communities.

• Develop an organogram for management plan
implementation.

• Regulatory regime specifying activities prohibited within
wetlands , activities to be regulated within wetlands and zone
of influence and regulation thresholds and activities
permitted

PreambleStep 1

Step 2

Step 3

Step 4 Institutional
cuiaugcrnenus

Step a .Setting
Mauagemenl
Olyei lives

• Provide a statement uf die overall goal that the management,

plan seeks to achieve;
• Summarize the ecological and economic benefits that are

expected from management plan implementation;
• Enlist specific objectives;
• Describe stTategy(ies) lot achieving each of the management

objectives;
• Provide a strategy' for implementing regnlatoiy regime -

including list of activities liable to be prohibited, icgulatcd
imd permitted vrithin the wetland (wetlands complex)

• Present an overview of monitoring the wetland, and
management plan implementation;

• Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

• Describe how coordination between different monitoring
agencies will be achieved;

• Discuss the infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

Step 6 Monitoring and
Evaluation Plan

• Discuss die fiequeney in which reporting shall be done and
the responsible agency; Discuss how die monitoring
outcomes will be used to adapt mauagemenl

Q J < -Step 7 Action Plan 1JMiii '4 of management components and specify ntibific; IO
achieve management ohm lives. For each* activity, \

•• \ ' MM
4 IV.. ,

\v 19 J * /s/ r.1

\
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implementation location, prioritisation, implementing agency
and timeline should be spmln-d .

Step 8 Budget Assessmentof financial resources required for implementing die
management plan and sources ot funds.

A description of endt step and format for die compilation of integrated management plan is at
Annex 4.

70. The management plans should be presented to the Wetlands Authority. The implementation
shall begin only after receiving their endorsement Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

71. The diagnostic management planning process, as described above, may also be used to guide
management of wetlands excluded from notification under Wetlands Rules,

Vio/atont*. -cv;: V: 1Y.\ p i * i ' v • \•\

72. The Wetlands Authorities are entrusted widi die responsibility of ensuring enforcement; of
Wetlands Rules and other relevant Acts, Rules and Regulations, Provisions of the relevant
Central and State Government Acts arc applicable.

78. All prohibited and regulated activities tievcnid their thresholds, if taken up within the wetlands
and its /one ofirtfluence, shall be deemed violations under the Wetkinds Rules.

74. The violations of llte Wetlands Rules shall attract the penal provisions as per die Environment
(Protection) Act, 1986.

75. Complaints may need to be filed in die case ol violations. In exercise of powers conferred under
clause (a) of section 19, die Central-Government lias authorised the officers and authorities listed,
in die Table (p. 288) v ide S.O. 394 (E) published in the Gazette No. 185 dated 16-4-87, S.O.
237(E) published in Gazette No. 171 dated 29-3-89 and S.O. 656(E) published in die GazetteNo. 519 dated 21-8-89, and amendments thereafter, if any.

76. The Authority should evolve a mechanism for continuous watch and ward of wetlands within
their jurisdiction. At the local level, the concerned Gram Panchavatand Urban I,ocal Body may
he entrusted with watch and ward in association with any body constituted by the State Wetlands
Authority, such as a Wetlands Management Unit foi a specific Wetland. At District levels, theresponsibility may be entrusted to die DDO/CDO (District/Chicl Development Officer)/CEO
(Chief Executive Officer)/ Chief Programme Officer of die Welland level body, such as a
Wetlands Management Unit.

77. The State Governments should proactively ensure incorporation of wetlands within land records.
78. The Wetlands Authority shall report die status of notified wetlands on hall yearly basis to the

Stale Govemnienl/UT Administration anti Central Government (recommended pipfi
Annex 5).

•' *
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711. The MoEF&CC lias created a web-portal (or sharing information regarding implementation of
Wetlands Rules, The portal may be accessed at MoEFCC website. The Central Government,
State Government and lIT Administration are required to upload all relevant information anddocuments pertaining to wetlands in their jurisdiction. State Governments / UTAdministrations
are encouraged to develop their own penlals and hyperlink the same to die national portal. TheState Governments and UT Administrations are also encouraged, to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
management in general, and implementation of regulatory framework in particular.

Ot
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>{ wetlands>i!in

Welland
Name

Geographical
coordinates

Village Wetlands KhasraDistrict (s)

in which
die wedami

is located

Weuaiuk
sub-type

Whethei falls
witlun catcKoiy

of regulated
wetlands as per

Wetlands
Rules

S. Area
No. (ha)type or

Survey
numbers

(latitude and
longitude of
the centre of
the wetlands)

(inland or
coastal)

(natural or
human-
made)

Total no. • >! wetlands:
Total no.of wetlands to be regulated/notified under Wetlands Rules:

\t* MAURYA\*. Artvuciff ; ^< \ v f^iHc<jse. lio. }r^^fc- Jiouaa) /<r ,

f O
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State / Union Territory:

Name and address of person (s) compiling iliis iul< »i ui;itii»n

Section 1:Identification, Location andJurisdiction
1.1 Name of the Wetland (Alternative names, including in local language should be given in

paienthesis after ollicial name)

1 ,2 Name of liie Villagc(s) , Tehsil (s), Municipal area (s)

Name of the District(s) in which wetland complex is located1,3

L4 Geographical coordinates (I>aLUude and Longitude, to degree, minutes and second)

latitude:From to

Longitude: From to

1.5 Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex

Section 2: Site Cliaracterisdcs

2.1 Area of wetland / wetlands category (ha)

2.2 Wetland type (Please lick appropriate categories and sub-categories)

Category Snhcategory
Natural (Inland) Permanent lakes

Seasonal/ intermittent lakes
Permanent streams/ creeks
Seasonal/ intermittent streams/ creeks
Oxbow
River floodplain
Pemianent freshwater marshes
Seasonal/ intermittent freshwater marshes
Shrub-dominated wetlands
Tree-dominated wetlands
Geothermal wetlands

v
• •.4*

>Karst and other subterranean hvdiological svsicms s . . lA

Advucare
(

• « * i.V4 Kid

i_
«
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Natural (Coastal) Coastal lagoon
Estuary
Intertidal mud, sand or salt Hats
Mangroves
Cora!reefs

Human-made n Aquaculture ]x>ud
Tank
Saltpan
Dam / Reservoir

2.3 Depth (in) Average Maximum

2.4 Elevation (m above mean sea level) rn

2.5 Water regimes'

a) Main source of water (tick all applicable)

Rainfall Groundwater Catchment runoff Direct / indirect inflow from river
Otliers, please specify

^

b) Water permanence

Mostly permanent Mostly intermittent

c) Destination of water from wetland

Feeds groundwater To downstream catchment To river To sea

d) Water pH

Acid (< 5.5) Circumneutral (5.5- 7.4) Alkaline (> 7,4)

Not known

e) Water salinity

Fresh (< 0,5 g/1) Brackish (0,5 - 30 g/I)) Euhaline (30- 40 g/i)

Hypemline (>40gfl) Not known

I) Nutrient in water

Eutrophic Mesotrophic Oligotropbic

Not known

2.6 Climatic setting
' A.K. MAURVA"Q
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a) Annual Rainfall /Snowfall(mm)

b) Temperature ( Q Minimum Maximum

Humidity (%)c) Minimum Maximum

Area of zone of influence (in ha)
the guidelines on wetlands)

27 (Ref. paras 32-84 of

2.8 M<uor had use within zone of influence (provide as approximate % of catchment area)

Forests %

Plantation %

Agriculture %

Settlements (Rural) %

Settlements (Urban) %

Industrial %

Map of wetland complex and zone ot influence2*9

(To be enclosed as Annex I and II to this proposal)

Section 3:Biodiversity

3,1 Notable plant species present in wetland

3,2 Notable animal species present in wetland

Species of conservation significance (rare, endangered, threatened, endemic species)8.3

3.4 Major plant invasive alien species

/>% ov -< *

3.5 Major animal invasive alien species v ,b

25 'ji'ii
/

i»
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Section 4:Ecosystem services

Relevant lor the sile
(please lick yes or

Importance 11 Yes, Details (upto .50 words for
cadi category)

no)

NoSource of drinking water for people living
and around

Yes

Yes QNoSource < > I ’water for agricultun
Yen NoFisheries

Cultivation of aquatic food plants Yes No

For buffalo wallowing and use of
domesticated animals

Yes ONo

NoYesMedicinal plants

Is a recreational site Yes QNo

Buffering communities from extreme
events as Hoods and storms

Yes GNo

Yes ONouuxtwater recharge

NoWater purification Yes

Acts as a sink For sediments Yes No

Yes QNo1 las significant cultural and religious values

Yes ONoIs a site for recreation and tourism

Yes DNoSupports noteworthy plants species

Yes ONoSupport * noteworthy animal species

Yes NoSil« of high congregation of migratory
water birds

Yes ONoSupports life cycle of fish or amphibians

Yes ONoMining

Any oilier, please list

* AK. MAUR%
\\* \\
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege Does this negatively
impact die wetlands
ecological health?

Brief description (upto 50
words tor each category)

Relevant toi the
site (please tick
yes or no)

Yes Yes DNoCommunity Fishing (without any
lease or permission from
govenniK ill < lc|>artmcnt )

No

Not assessed
YesFishing under lease from

govcnmieiit dcpartment
Yes NoNY*
Not assessed

Harvest of plants (without any
lease or permission from
government department)

Yes DNoYes No

Not assessed

Yes DNo Yes DNoHarvest of plants under lease
from government department

Nut assessed
\gi icnlimv or horticulture within

wetland
Yes DNo Yes DNo

Not assessed
Grazing Yes DNo Yes DNo

Not assessed
Yes Yes ONoReligious practices No

Not assessed
Yes ONo Yes ONoWithdrawal of water for

domestic use
Not assessed

YesWithdrawal of water for
agriculture or fisheries

Yes ONoNo

Not assessed
Yes ONo Yes DNoBathing or wallowing of domestic

animals
Not assessed

Yes DNoPlying of boats 'l es ONo

Not assessed
Yes ONo Yes DNoAny other, please list here

Not assessed

/.

-f1 Advocatel O * 1
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Section 6:Present and Potential Threats

Threat Present or PotentialDegree Additional
mini malion, if anyChanges in water inflow

and outflow
HighdMedium Ol .< nv Present

Potential

High Medium DLowPollution Present
Potential

Medium OLowl nsustainahle harvest ol
biok>gicaI resources

High Present
Potential

Mining High OMedium DLow Present
Potential

Medium OLowSiltation High Present
Potential

High OMedium OLowEncroachment Present
Potential

High Medium OLowSpread ol invasive
species

Present
Pi >leiuial

High Medium Olx»vAny other, please list Present
Potential

Section 7:Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rulesand Regulated

Activity Whether
prohibited

II regulated,
indicate the level
ol regulation (in
terms of people,
restricted area or
any other)

Regulation within
wetlands or zone of
influence

Name ol
department /
agency
responsible
for regulation
/ prohibition

Additional
information, if *or anyregulated

Withdrawal of water /
impoundment/diversion
or any other
hydrological
intervention

Wetland /
Wetlands complex
boundary

/one of influence

Harvesting ol resources
(living / non-living)

Wetland /
Wetlands complex
himndaiy
n Zone ol influence

Wetland /
Wetlands complex
boundary

Zone of influence

(Grazing

;\cr
Wetland /

Wetlands complex
boundajy

Zone of influence

Di.M li r of treated
sewage/ elilt tent /
wastewater

X.
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Wetland /
Wetlands complex
boundary

Zone of influence

Construction of boat
jetties, and facilities for
temporary use , as
fH)iU(Jon badges
Aquaculture, aiy in i (n i re
and horticulture

Wetland /
Wetlands complex
boundary

Zone of influence
activities within llie
wetland boundaries.

Wetland /
Wetlands complex
boundary

Zone ol influence

Any other, please list

Section 8: Activities Proposed to be permitted
•_y*

Activitv Place a tick
mark if
relevant

Within wetlands or zone of
inlluence

Additional inf ormation, if any

Wetland / Wetlands complex
boundary

Zone of influence
Wetland / Wetlands complex

boundary
Zone of influence
Wetland / Wetlands complex

boundary
Zone of inlluence
Wetland / Wetlands complex

boundary
Zone of influence
Wetland / Wetlands complex

boundary
Zone of influence
Wetland / Wetlands corn]

boundary
Zone of influence
Wetland / Wetlands complex

boundary
Zone ol influence

Section 9:Listing of Available Scientific Resources Used

29

\
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CHECKLIST

Responsible agency has been dearly ideal ilied and delails of contact person included

a Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

Wetland/ wetlands complex map has been provided at required scale

a Zone of influence has been delineated and included in wetland map or a separate map

Wetland zone of influence is sufficient to maiuige all activities

Site’s importance have been listed, and tor major categories, justification is provided

Site’s biodiversity values are listed, and for major categories, justification is provided

List of pre-existing rights and privileges is provided

Consistency or inconsistency of pre-existing rights and privileges is indicated to be best of
available kiLOW]edge

Threats to site are listed, and for major categories details are provided

Activities prohibited, other than those listed in Rule 4(2) have ixxn mentioned

list of activities to be regulated within wetlands and zone of influence is provided

List of activities to be permitted is provided

)V
v

N O >
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Government of [State / Union Territory / India]

[Date]

The draft of die notification, which the [name of the issuing entity! proposes to issue in
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the
information of the persons likely to be concerned or affected thereby; and notice is hereby given that
die said draft notification shall be taken into consideration on or after the expiry of a period of sixty* days
from die date on which copies of the Gazette of
to the public;

sxx

containing this notification are made available

Any person interested in making any objection or suggestion on die proposals contained in the draft
notification may forward the same in writing, for consideration of the jState Government / UT
Administration / MoEFCC, GoI|, within the period so specified to the [insert designation and address],
or at email address. ....

Draft Notification

1. WHEREAS, die
lehsil(s), district^) of state of

wetland / wetland complex, situated in
is considered to be critically significant for its ecosystem

services and biodiversity values for die local communities and society at large;

village(s),

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosystem needs to be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3, NOW THEREFORE, die [State Government, UT Administration / Government of India] declares
that die said wetlands shall be covered under the provisions of Wetlands (Conservation and
Management) Rules, 2017.

*
*

*

OF^'
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4. The extent of die wetland /wetland complex and its zone of influence is described in Schedule I of
this notification;

5. Activities prohibited within die wetland and its zone of influence are listed in Schedule II of this
notification. Sue prohibitions shall n- r .i| ply for areas d « vgn.iU « under da Acts and Kill* , and
listed at para 1,2 (.0 ( h) and (c) of S-.•he*. Ink - L Relevant i . e ion. of RESPECTIU Acts and Rule shall
apply in such areas.

6, Activities regulated within the wetland and its zone of influence, i,e. permitted only with permission
of [State Government, UT Administration / Government of India!arc listed in Schedule III of this
notification. Request for permissions can be made to the [Designation, contact address and email],

Such r filiations shall not apply Ibi areas designated umli othe Vn mil K iic s, and ! i ; « : at para
1,2 a), l >) .md e) of Sch « ( ink. L Rck vantpro isams o' i < sp ctive • ul Kulr shall ij > pl > in such
areas.

7. Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions however shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (c) of Schedule 1, Relevant provisions of respective Acts and
Rules shall apply in such areas.

8. The [State /1IT Wetlands Authority') and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

Bv order

M 0 7
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Schedule1:Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1.1 Wetland / wetlands complex

The wetland / wetlands complex, as delineated , extends within an area of
gcogi aphicai coordinates as under:

ha within die

Extremity North WestSouth East
latitude
longitude

The map of wetland / wetlands complex boundary is at Map1(a).
1,2 Boundary of urea already designated under provisions of other Acts and Rules

The wetland / wetland complex boumlaiy includes an area of
Acts and Rules, with tile geographical coordinates as under:

ha designated under other

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980;State* Forest
Acts and amendments thereof

Extremity North WestSouth East
Latitude
T xuigitude

1.2 (h) Area designated under WiUl l i l t (Protection) Ac t . 1972 and amendments thereof
Extremity North South West East
latitude
Umgitude

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereof

Extremity North South West East
Latitude
longitude

The above areas should he clearly demarcated on the map of wetland / wetlands complex boundary
he. Map1(a),

1.3Zone of influence

The geographical coordinates of the zone of influence span an area of
geographical coordinates as under:

ha within the

Extremity North hastSouth West
Latitude
longitude

i

The map of zone of influence of the wetland is at Map 1(b).

1. f List of revenue villages
./ municipal areas falling fully oi partly inchin die ctlat/Ufr as undu

7 u

*««£;15U
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(Insert list!
Ld List of revenue i Hinges/ municipalarcus falling Lulls' or partly within the zone of influence is its under:

(Insert fistj

Schedule II: listof activities prohibited within wetland/ wetlands complex boundary

a) Come si< n for nuu-wefland uses including encroachment of any kind;
b) Settii n. up of any iudustiy and expansion of exist ing industries;
c) Manufacture or/aud handling or/and storage oi/aud disposal of construction and demolition waste

covered under die Construction and Demolition Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
ur the Rub foi Manufacture, Uses, Import, Export .md Storage < - i Hazardous Micro-orgaimms
Geneiualh ciiifincei eel organisms 01 cells . I 9.S‘ » or the 1 hi / ai •! < n -. W ( M . . . i ment. I i . n icllmu
am rousboundary Movement) Rule ,. 2008; electronic waste covered undei the ErWaste
(Management) Rules, 2016;

d) Solid waste dumping;
e) Discharge of untreated wastes and diluents from industries, cities, towns, villages and other human

settlements;
0 Any construction of a permanent nature except for boat i tiles within fitly metres Horn the mean hi} li

Hood level observed i i the past ten years ( ilculatcd from the date of commencement of these rules;
and,

g) Poaching,

(Other activities, likely to have an adverse impact on the ecosystem to be inserted from tire Brief
Document)

Schedule TIT: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of (State GovemmenV UT Adininistration/MoEFfcCC] is
required to l >e obtained

Activity Restrictions
Within tlu* boundary of
wetland / uedands complex

Within die zone of influence

(Insert from bi ief document) 1111 .CM t from Brief Document) ( I l l i c i t from BIU I i )onimcnt|

Schedule IV: list of activities permitted within the boundary of wetlands / wetlands complex and its zone
of influence

Activity Lewis and types not requiring permission
Within the boundary of
wetland / wetlands complex
[Insert from Brief Dot umenf)

Within die zone of influence

[Insert from hj ief document ] (Insert from Brief Document|

34

I j -n\

(
i Or

1110



I l l
63

Annex k Su \ }s and format i:- dcY* ' < %pmg lliivr*-'* «
' Maua ĉmru* rhui

L Wetlands provide wide-ranging ecosystem services that support human well-being in a number of
ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services .11 uI support
biodiversity, it is essential that a well-defined strategy and actions are identified for their conservation
and use* An Ikitepted Management Plan refit ts i common understanding between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use. op|M>iiuntiics and spectfi* actions foi addressing thest threats, and mainstreaming
wetlands within liic widi » < icu lopi ; u :ita! planning.

2. The Integrated Management: Plan is formulated to serve the following purposes:

• Identify die objectives of wetland management;
• Identify the factors that affect or may afleet the wetland;

• Resolve conflicts between various stakeholders haring an interest in the wetland;

• Define monitoring requirements and research needs;
• Help obtain financial resources loi managing the wetland;

• Enable communication between different wetland managers, organizations and stakeholders;
• Ensure compliance with extant laws and regulation; and,
• Demonstrate that management is effective and efficient

3. Systematic diagnosis of various wetlands l < .Hurt s and factoi influencing these features is essential to
arrive at management objectives and actions. The following eight steps arc recoin mended for
developing an Integrated Management Plan:

Step I:Preamble

The process fbi maangement planning umsi licgin with an exercise of setting up an overarching
pn amble describing the i .iuoiiale fo: applii of human, technical and financial resources for die
wetland. this isa < < - m foe polk > tat< nent that expresses the commitment of the State Government/
1 r Administration l < * i integrated management. I li . preamble can be developed on the basis of:

• Importance of the wetland for the state / UT
• Ways in which the wetlands conservation and wise use will contribute to conservation and

developmental goals
• Alignment with sectoral policies, directives and planning frameworks

4.

>CA 33®"*
"X\
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Step 2: Description of wetland features

This step entails collation and synthesis of existing nforma1 > i on various site features so as to
pi nulc a basis for the identification of manaLcnictif ohjecti - vs. A generic listing of management
in onn.ilion needs and data requirements are present d in Tab!* 1.

'fable 1: Information Required for Description of Wetlands features

Wetland
feature .

Management information needs Data requirement

Wetland type
and extent

Location
Wetland type
Wetland area

a Significant inter-annual changes in the
wetland

• Major changes in the wetland extent in
file last 20 - 80 years (if available)

Direri and indirect catclinic.nl of die
wetland

* Geological and geomorphological
characteristics that have led to the
formation of the wetland
Present, land use and land cover of the
catchment and their implication for
wetland
Major developmental activities in die
catchment and their impacts on the
wetland

Geographical coordinates
land use and land cover data for the
wetland (at least for two seasons, pic and
post-monsoon)

* Historical map of the wetland ( can be
developed from the Survey of India
toposhcets) (if available)
Geology and geomorphology
Topography
Drainage pattern
Soil types
Climate selling
l ,nn ( l use and land cover change

Catchment/

Drainage
Basin

I lydrulogical
regimes

Major sources of water inflow and
outflow from the wetland
Major sources of sediments into the
wetland
Inundation regime
Trends in water holding capacity and
factors for the decline
Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland

* Specie % richness
Role of the wetland in the life-cycle of
migratory species
Invasive species and major contributing
factors
Major changes in species richness and
habitat and factors thereof

Water inflow, outflow and balance
Inundation pattern
Sedimentation
Groundwater
Water quality
Water use within the basin

Biodiversity Species richness and diversity
Biological significance of habitats

* Risk of species invasion

V,\ K. WNKJ \

3U3*K2f>° /^ i
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Ke\ ecological and hydrologic.il
characteristics required for the sustained
provision of ecosystem services
Ecosystem services trade-oils

Provisioning services(direct wetland
products, eg: food, fibre, water)
Regulating sendees (the ability of an
ecosystem to regulate hydrological
regimes, influence micro-dimate, reduce
disaster risk, groundwater recharge)
Cultuial services (recreational values,
cultural and religious norms and beliefs
related to wetlands)
Supporting services (Primary production
and oilier ecosystem functions which
enable wetlands to deliver all above
ecosystem services)

u Demographic features of communities
living m and around
The contribution of wetland to income
and employment

» Community resource use and
management practices

Ecosystem
Sendees

Soeioccouomi
cs and
livelihoods

Extent of dependence on wetlands for
livelihoods
Status ol community infrastructure (such
as water and sanitation) and implication
for wetlands
Livelihood vuluelability and relationship
with changes in wetland resow ces
Resource use conflicts
M<tfor shifts in livelihoods and
implications lot wetlands

(i. Attention should be paid to the robustness ol data and associated uncertainties thereof. It is
recommended dial the data on-site features and linked metadata are, to the extern possible,
maintained in a spatial format to enable updaliou at a latct stage as more information becomes
available through monitoring programmes. The step should also include identification ofdata gaps

Step 3: Evaluation of wetland features

7 , This step entails an evaluation of information on status and trends on wetlands features (conducted
in the previous step) to identify:

a) Kcv \w timid features that should be a priority for management planning
b) Natural variability within these features, including desci ihin; , thresholds, if any
c) Threats dial limit (or potentially limit) maintenance of wetlands features in the desirable state

3. Evaluation of wetland features can be done on the basis of criteria such as:

• Naturalness
• Raj ity
• Criticality for ecosystem func tioning
• Socioeconomic importance
• Requirement under die extant regulatory regime

0 1 A .6
• > > aML' v .

1) . The valuation pnu css will lead n-numni!' down ol die list of wetland un » r - . . loi * •. I m i i threat
may • n U • ; i i 1 1 K > 1 .

' I m , I K ; i f i m i > h : i i i response to these threats. 1 hmui'li t i n * DM * . '
* * . isV
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ensured that the plan < not merely :o< u \ »n symptoms (for example, poor water quality) but on
the root causes (in thi cast , ineiiectii • sewage management in wetland catchments).

Step 4: Defining an institutional arrangement for wetland management

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and
effective in addressing die threats to wetlands. Based on tire gaps identified, an institutional
arrangement for implementation of the management plan is developed.

11. This step includes:

a) Enlisting of government departments having programmes which impact (or have die potential to
impact) wetlands features or threats on these features;

b) An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension;

c) Ownership, rights and privileges pertairnni to wetlands;
d) Analysis of the role of’CSOs and communities in wetlands management, with pailicular reference

to their views, rights and capacities; and,
e) Gaps and challenges.

12. Based on the analysts, an institutional arrangement for wetlands management should be developed,
clearly staling:

a) The nodal agency responsible for managing wetlands
b) Role of different g< verm nent departments and mechanisms for inter-departmental coordination
c) Role ofCSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should be specified:

a) Activities prohibited within tlu houndaiy of wetlands;
b) Activities to IK: regulated within uet lands and zone of influence and regulation thresholds; and,
c) Activities permitted.

Step 5: Setting management objectives

14. This step invokes die idennl'u alion ol site manag* meat Objectives that need to be met .so as to ensure
thal site features fire tnttiiuained oi improved. The irntyicntcni objective* may address the thre
identified in the previous step, and issues it latiog to maintenance o! wedand in a desired licalthy
state.

15, While defining objectives, the following may be consideied:

a) Measurability-The objectives must be measurable so as lo enable reporting on progress towards
meeting them (for example, reducing silt load from the wetland catchment by xx %)

b) Achievability - The objectives must he achievable at least in die medium or long term. An
objective that cannot be achieved can lead lo an overall Loss of sense of dic.-yif
misallocation of resources (for example, completely preventing nutrient cm it imiejiV^n Olfruit J? .
fixated in die intensive agricultural landscape is an unachievable object h
proposition would be to reduce die current rate by x\%).

letter

f A.K. MAURYAVt n Advocate
7, Model H<Kise. Uo,
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c) Indicative of purpose and not the process J hr < >l > ic nvcs lioulil nm IK; pusaiphwiv si: ii u
the way die objective should be achieved. I should idealF idled th . purpo.-c d u . auagen m
(for example - afforestation in xxx ha is nut m dive but a to n d u i r sill . il .on . F. U.IMUL;
just on alforcstadon then limits the useofothei options Un u- dudng ilt .iio o i m i w « !; md ) .

Step 6: Dc.vdopin*; a monitoring and evaluation plan

Id. This section aims at outlining a monitoring and evaluation plan to enable assessment of overall
management effectiveness and identify needs for mid-term correction.

Performance indicators

17. For each of management objectives, a set of performance indicators should be identified.

7able Palomnmcc Indicators

Welland feature Management
objective

Performance Indicator Means of measurement

Area Maintain wetland
area

Wetland area which has
not been altered for non-
wetlanil usages

Area estimated from analysis
of remote sensing images and
ground truthing

Catchments Reduction in silt
load from
catchment

Silt load Monitoring pilot watersheds

Hydrological
regimes

Reduce pollution Ihologii . tl Oxygen
Demand, (diemical
Oxygen Demand or any
other water quality
parameter assessed
against a threshold

Water quality monitoi iim

Kiihauce
hydrological
connectivity within
wetlands complex

Area of wetland complex
inundated during high
floods period

Analysis of remote sensing

data, and hydrological surveys

Biodiversity Maintain and
enhance habitat of
wntcrbirrfs

Area of wetland used by
waterbirds

Physical survey

Reduce area under
invasive
macrophyte

Area under invasive
mat lophvle

Aualv .!• of remote sensing
images and ground tnithixig

Maintain lish
species richness

Fish p •( i richness .Sampling
V I

39 jiY
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Socioeconomics Reduce use of
harmful fishing
practices

Number of destructive
fishing gear used in the
wetland

Survey

Reduce direct
dependence of
communities on
capture fisheries

Reduction in % of
income derived from
wetland

Socioeconomic surveys

18. For each performance indicator, a baseline value at the beginning of management plan
implementation may be. specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met

Monitoring mechanism

19. Besides setting up performance indicators foi the management plan, it is also essential to scl up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
of time*

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk C) sign are relevant for all wetlands and must from a part
of the monitoring system, in addition to these, parameters marked with a doable asterisk (* *) arc
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts.

21. Photographic documentation (before, during and after management intervention) may also bo
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission
for online data updating may be used for large wetlands, which will further help in enriching the
management practices.

Tabic 3: Parameters for wetlands monitoring

Wetland feature Monitoring parameter Monitoring method Recommended
Frequency

Wetland extent Remote sensing and
ground truthing

Once in a year• Wetland area"

Remote sensing and
ground truthing

Once in a year• Land use and land
cover within die
wetland area

Remote sensing and
ground truthtrig

Once in a year• Connect ivin with
other adjoining
wetlands, river /
si i cairn, coastal
zone \ •

\\rn
1 1 <
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Wetland Catchment MonthlyData from the nearest
weather station

• Climate

Remote sensing ami
ground truthing

Once in 3 years• land use and Land
Cover*

Scream gauging station Monthlysediment* Total
yield

Stream gauging station Monthly• Total nutrient yield

Hydro!cigrcal regiilies Stream gauging station Monthly• Water inllow and
outflow*

Once in 5 yearsBathymetric survey• Waterholding
capacity

Remote sensing and
ground truthing

Once in 2 years• Peak inundation

Data Irotti watei
quality sampling
stations

Aileast montlily• Dissolved Oxygen,
Btological Oxygei i

Demand *

Data from filter
quality sampling
stations

Alleast monthly• Chemical Oxygen
Demand ••

Surveys Once a year• Number of point
sources discharging
untreated sewage
into the wetland • •

Biodiversity' and
I Iahit.it Mid-winter counts Once a year• Population

major
dependent species
groups (such as
watei birds,
mammals etc.) *

of
wetland

Physical surveys Once a year» Habitat use !>v key
species

Physical suiveys Once a year* Number
migratory species

using the wetland as
a habitat

of

Physical surveys ( )ncc a year• Aicd under invasive
macrophyte ••

Monthly yampVs; ^ -i * » •
collated into an annua! ’
estimate/

' ..

Ecosvstcm Services Sampling• Animal Rsh yield
AA

1

\1
* !•; , S{(,/. ^n

o .
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Monthly samples
collated into an annual
estimate

SurveysNumberof tourtsta

Hydrographic surveys Monthly samples
collated into an annual
estimate

• Volume of surface
water abstracted
from wetland

Hydrographic surveys Once a vear• Volume
groundwater
recharged

of

Hydrographic surveys Once a year• Proportion of
floodwaters stored
in the wetland

Surveys Annual estimate• Use of wetland for
research and
education

livelihoods Surveys Once every three years• Population living
around
wetland *

tire

Once every three yearsSurveys• Population
depending
wetlands
livelihoods

on
fur

Surveys Once everv three years• Number
households mound
the wetland using
sale
practices

ot

sanitation

Surveys Once every' three yearsof• Participation
communities
wetlands

in

management
Note: (i) I he frequency, as above, is advisable for wetlands above 100 ha and is indicative in

nature. The Wetland Authority may suitably modify based on logistics involved.

(ii) For wetlands less than say 100 ha, the frequency may be appropriately divided.

Step 7 - Developing an action plan

22, The last stage of the management planning process includes defining tire action plan, or specific
interventions that address the identified management objective . A generic listing of activities is
presented in Table 4. The projects need to be defined very dearly to ensure good implementation.
While identifying activities for management of wetlands, die following must be kepi in mi]>h

a) Ecosystem-based interventions should be promoted as far as possible
l>) Engineering interventions in wetlands should be taken up in a limited mai/k"; . \

assessments conducted for all major works
ij Operations and maintenance of all structural woiks should be included i ,

'/ *
1 O'/

12
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d) Participation of local communities should be included to the extent possible

Table 4: Generic listing of activities for management of wetlands

Management
Plan component

Activities Key considerations

—•IllllltiBoundary
r

delineation and
demarcation

Boundary mapping
and delineation

Site boundaries should be established with reference to
inundation regimes, soil conditions and vegetation types.
Landscape connectivity should also he taken into account when
wetlands exist in patches. All activities should be completed
within the first vear.

Removal of
encroachments

Boundaries should be notified and legally protected wherever
possible. .Ml activities should be completed within the first year.

Shoreline
management

Mostly required for wetland - in urban and peri-urban setting. For
stabilizing bunds of wetlands, naturalization oi slopes using

vegetative measures should be preferred. Development of
promenade for urban lakes trail be included based tin an
evaluation of natural drainage and shoreline ecosystem niches.

Catchment
conservation

Afforestation and
aided regeneration

Catchment conservation plans should he developed at watershed
scales and based on Joint Forest Management approaches.

Native species should he used for forestry operations.
Pilot watershed should be periodically monitored to assess
changes in soil moisture regimes.

I ivelihood interventions for catchment communities aimed at
reducing dc|n udence on wood as an energy source should be
included as appropriate*

Small scale
engineerii ig incasures
(gully plugging, check
dams, gabion
structures etc.)

Community participation in design, implementation and post-
project maintenance of structures should be ensured.

Water
management

Selective dredgim

and dcsilting to
improve hydrological
connects itv

Dredging to he used only sclet t ’r ly, and be based on
assessments of bathymetric; profile and species interactions. For
inflowing channels, dredging ca be used to impiove water iullow.

Masth recommended for wetlands ; , ! . n ' i - . n t . • :
. * /.( ».setting.

Interception,
diversion and #

;0 / 1.<r/ r— * > •
: i 7 *1 « # u

•43 4 - vn i
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ActivitiesManagement
Plan component

Key considerations

treatment of point
sources of pollution

Provision of comprehensive sanitation and safe drinking water
coverage to communities living around the wetlands maybe
ensured.

Engineering (STPs) as well as biological options (constmcted
welkinds) should he evaluated for application. Planning for
Operation and Maintenance expenses should he included for all
cngiueeiing structures.

('otistn.li lion and
operation of hydraulic
structures for
maintenance of water
regimes and tlood
control

For each significant structure, environmental impart assessments
should be carried out prior to construction.

Balancing water
allocation for human
and ecological
purposes

FjiviroiuDenial Hows for wetlands, hydrological regimes of which
are alfected by hydraulic structures, should be assessed and
implemented in consultation in water managers

Biodiversity
conservation

Habitat evaluation
and improvement

Until specifically desired, plantation of terrestrial plant species in
wetlands should be avoided.

Improvement and
maintenance of
migratory routes

Community groups should he - involved in habitat monitoring and
maintenance of migratory routes

Maintenance of
breeding and
spawning grounds for
key species

Community groups should be involved in die maintenance of
breeding and spawninggrounds

Management ol
invasive species

A mix of mechanical and biological methods for controlling
species invasion should he used.

Pot plant invasives, economic utilization alongwith physical
removal should be included.

Sustainable
mourn*

development
and livelihood
improvement

Mir menterprise
development for
rahicing dependclice

on wetland resources
for livelihoods

Identification ofiiWH»itetpnsQ tkvdupment options should be
based on an assessment ol community livelihoods, capacities,
resources and market linkages.

Only capture based fisheries tcclini
natural wetlands •,

Sustainable fisheries
development

I t

6
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Key considerationsManagement
Plan component

Activities

Options for improving culture fisheries in areas around wetlands
may be included to reduce dependence on capture fisheries

Sustainable
agriculture
development

( )rgnnk farming practices in immediate catchments should be
included to minimize nutrient enrichment m wetland.

Setting regulatory
regimes

Site regulation should be harmonized wilh national anil State level
regulations.

Institutional
development

Local customary self-regulation which supports maintenance of
conservation values should l>e promoted

Development of
monitoring and
evaluation system

Comprehensive monitoring and evaluation mechanism for
hydrological, ecological, socio-economic and institutional features
should be made a part of the management system

Involvement of stakeholders in monitoring should be
encouraged.

Communication and
Outreach

liu teasing awareness on values and fuiu lions of wedand should
be made an integral part of the management plan.

The use of television, print, electronic and social media For
awareness generation and outreach may be included as
appropriate. Developing and disseminating dos and donts in
wetlands for general public may also be considered.

Research For each site, key research areas to support management needs
should be identified and included in the management plan

i
Step8:Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure
of the plan using the existing norms of the State and central government, as may he the ease. Year
wise requirement of funds lot various ileitis of work/ activities, hand PERT charts foi die
woiks/aetiviiies should he prepared. Summars of Cost Estimates and year-wise breakup ol die
requirement of lands may he presented in die formats given below:

I Me 5: Summmy of budget

ftwlget .r l .
Management Plan componentS. No.

-v"2

J \ A— H

l x*" h
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Table & Year fvise breakup ofreqiw . -merit of funds

Funds
Required
in Yi V

j S. No. Activity Funds
Required
in Yr I

Funds Funds
Required Recjuired
in Yi II 1 in Yr III

Funds
Required
in Yr I V

i Tola!

ii

Table7: year wise breakup of requirement of funds

! S. 1 Total
No t Budge

r- f Fuads
require
<1 to be
raised

Funds from Funds
private

Funds from ' Funds b um
State

Funds from
otherCental]

Goyenimuii I Govenunen donors(Prc> jec j $ector(Nam
available
bom

i convergenc
e sources

! t
t Scheme
(Scheme
Name)

t (Scheme
Name)

t and donor • e of die
agency)i name)

—i(a) (b) © (e)(d) (0- (b) +« (K) (a).
-Kd) f (e) (f)

Format forcompiling Integrated Management Plan

24. rrhe management plan should have a cover sheet with die following information:

• Wetland Name

Wetland Area (in ha)

Location: (District^), State / UT)

Area of die direct catchment (in ha)

Name of die nodal agency for management plan implementation

Management plan period

Dale on which approval of State / UT Wetland Audiority was obtained
Total budget

T > ul lun available Imm convergence sources
-VK. MAURYA \

V
4(i

o

vOrVi \V
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25. The 1 M m > i l l I ' l 'U i m a > be ' ’ . ; 11.11* * ( I in rhe U A U >\ i l l :; Cl I I I I l i ip -. t ! . .

Chapter heading Subheadings Explanation Reference to
Management
Planning Stepsiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiiih i

1, Introduction 1.1 Rationale for
management planning

Describe the importance of
[wetland, ways in which wetlands
conservation and wist use will
Contribute to state conservation and
development goals and alignment
rcvith stale and centi al government
policies, directives and planning

Step I

;h ameworks

1.2 Terms of reference Eul overall terms of nrfercnecjStcp 1
for die management plan

1.3 Approach and Method Provide an overview of approach Step 1
(ways in which the recommended
steps have been used )

Desci ibe the data sources and
*

rescan h carried out for
management planning if any

Description of wetland
features
• Location and extent
• Wetland catchments
• Hydrological regimes
• Biodiversitv»
• Ecosystem Services
• Socioeconomics and

livelihoods

2. Description of
wetlands features

Dcscribe wetland features.As far isStep 2
(possible, piesetu the data in maps.

Prom the wetlands features
• Priority wetland features inscribe ! in the previous section,

that need to be
maintained and
thresholds thereof
Threats

Evaluation3. Evaluation of
wetlands features

M 3

" : I 1M the priority wetlands features.

I ). > M ; the threats that adversely
affect the priority wetland ( ime . a>

77
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Chapter heading Explanation teference to
lanagcment
lanning Steps

Subheadings

Provide an ovemew of the current Step 4
institutional arrangements in the
context oIWetlands management

k Institutional
arrangements

4.1 Review of existing
arrangements

• Key orgitnizalions and
programmes

• Rules and regulations
• Role of civil society and

community based
organizations

4.2 Gaps Discuss why the current
institutional arrangements are
insulin ieni in ensuring wetlands
enriservalion and wise use.

Step 4

4.3 Proposed arrangements Propose institutional arrangement .Step 4
for wetland management jfoi wetland management, which

specific locus on a) nodal agency,
b) role of various departments and
agencies and coordination
[mechanism, and c) the role of civil
society and communities.
Develop an organogram for
nnnagciucnl plan implementation.i5.Setting

Management
( )l >jeclives

5.1 Goal and purpose Provide a statement ol the overall
goal that the management plan
ecks to achieve

Step 5

5,2 Benefits (ecological as
well as societal)

Summarize the ecological and
'economic bendils dial m e expected
from management phut
implementation

5.3 Management objectives Enlist the specific objectives Step 5

5.4 Strategics Describe strategy(ies) for achieving .Step 5
each of the management objectives

resent an overview of monitoring Stop (i
he wetland, and management plan

implementation

6. Monitoring
and evaluation
plan

6.! Monitoring strategy

rl»A U P%fi.2 Monitoring parameters,
frequency and responsibility

1fr -sciihe die monitoring * * ^2
) )lu .iineicn , die frequency qy ^ 1
monitoring and the ;»«CIKW( II
he responsible for umnit <1ing / {\ \\ . ^ 1

%
\\r wV U

i IH
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(Reference toChapter heading Sub-headings Explanation
Management
•Planning Steps

CIX'st rihc how coordination
briwa- it different monitoring
agencies will be achieved.

6.3 Institutional design

6.4 Infrastructure and
human resources design

I discuss die infrastiucture and
human resource requirement for
implementing the management
plan as far as possible, including
lo< a I universit ies, research
oigaiii/ations and NGOs in
AN tl.mds monitoring

Sa j > 6

6.5 Reporting Discuss die frequency in which
ic|>orting shall he done and the
responsible agency, .

Sic|> 6

6,6 Review and adaptation Discuss how the monitoring
• xitcomo will be used to adapt
•management

p 6

7. Developing an
Action Plan

7.1 Component wise
activities linked xviLh
management objectives

( ienei ir listing of activities
indicating:

What will be done?
'• Where will die activity be

done?
What is die priority for the
activity?

Step 7.1

L

For all activities eligible for support Istep 7.2
under NPCA indicate;
• Why is die activity important?
« IIo’vv wiII the activitv be

*

• implemented? (include
intermediate steps, technical
specifications and relevant
drawings, as may be the case)

• Where will die activity be
ini]demented?

• Who will implement die
activity?

• Wlr.it are the quantitative
targets to be met?

7.2 Components for
consideration for suppoit
under National Plan for
Conservation of Aquatic-
Ecosystems ( NPCA)

i

( i

.H.i V g i'|i t !
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Chapter heading Subheadings Explanation (Reference to
Management
Planning Steps

Present a summary budget in line Step 8
wilh Table 5
Provide details of liinding available
from convergence sources in line
Utli Table 6
jlVovidc detailed budget for NPCA
in line with Table 7

8. Budget and
activity phasing

8,1 Activity linked budget

8 2 Time planning Present a monthly Gantt Chart for Step 8
(management plan implementation

Checklist for submission of Integrated Management Plan

* Approved by die State Gen t J UT Administration/ Slate Wetlands Authority/ UT Wetlands
Authority (minutes of meeting to be enclosed)

• Forwarding letter states -commitment of * the State Governmerii/1IT lor providing their share
of budget (supporting document indicating concurrence to lie enclosed)

Integrated Management Plan has a cover sheet providing details on Wetland, catchment area,
implementing agency, total budget and fund requested from NPCA

" Brief Document is enclosed with the management plan (as per Annex V)

* Wetlands map is provided in a standard GIS format

• Map of zone of influence in provided in a standard GIS format.
* Management plan is aligned with recommended formal of eight chapters

* AH activities proposed to be funded by the NPCA fall within the list of core and non-core
activities

Necessary drawings and technical specification for major activities is provided.
Core activities have been allocated not less than 75% of the budget

Noil* core activities have been allocated not more than 25% of die budget

Budget lias been prepared with reference to an approved Schedule of Rates

v
&

a iv.

5ti Advocat.v >-
7. House, lji»1 ->!1

!?Ko-3H3»)20aitI
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Annex 5: Format for reporting stalus of notified v ;:U ;md«

1. Wetlands / Wetlands Complex Name: Report Date:

Reporting Officer;

2.Wetlands status

2.1 Area:current- ; in notification -
2.2 Water inflow and outflow (attach data in an annex)

2.3 Water quality (attach data in an annex)

2.4 Status of major threats
(such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste (lumping* dumping of hazardous waste, invasive species,
habitat modification / destruction/alteration or any other that has or may induce an adverse change in
wetland ecological character)

3. Status of enforcement of the regulatory regime

Activity regulated Whether
regulation
complied with!'

Violation if any? Action takenWhere has the
violation been
reported?

4. Implementation of (he management plan

Management Plan
Component and
Activity Planned lor
the period

Progress of
implementation during
tire period

Remarks (successes
and challenges)

Nodal agency

51
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Annexure/R10/3

1

ITEM NO.6 SECTION PIL-WCOURT NO.13

S U P R E M E C O U R T O F I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018

ANAND ARYA Petitioner(s)

VERSUS

UNION OF INDIA Respondent(s)

(IA NO. 131361/2018 - INTERVENTION APPLICATION)

WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)N0.230/2001
IA NO. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)
(FOR impleading party ON IA 172736/2024
FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024
FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

Date : 11-12-2024 These matters were called on for hearing today.
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

CORAM :

For Petitioner(s) Gopal Sankaranarayan, Sr. Adv.
Trisha Chandran, Adv.
Naresh Kumarr AOR

Mr.
Ms.
Mr.

Jayant Bhushan, Sr. Adv ,

Reena George, Adv.
Rohit Kumar Singh, AOR
Amartya Bhushan, Adv.
Yojit Mehra, Adv.

Mr.
Ms.
Mr.
Mr.
Mr.

Anitha Shenoy, Sr. Adv.
Shibani Ghosh, AOR
Ayushma Awasthi, Adv,
Himanshi Gupta, Adv.

Ms.
Ms.
Ms. A

t rOMs.
o/j'TK -y'-r
Oa t

FJr Respondent(s) Ms. Aishwarya Bhati, A.S.G.
Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv.
Mr. Gurmeet Singh Makker, AOR

' \ V i .
(VI/*•

** N
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Mr. Bhuvan Mishra, Adv.
Mr. Aman Sharma, Adv.
Ms. Sunita Sharma, Adv.
Mr. Rohan Gupta, Adv.

Mr. P. V. Yogeswaran, AOR

Mr. Manish Kumar, AOR
Mr. Ravi Shanker Jha, Adv.

Mr, Kunal Verma, AOR

Ms. sumita Hazarika, AOR
Mr. Shiv Sagar Tiwari, AOR

Mr. Shiv Mangal Sharma, A.A.G.
Mr , Manish Chaubey, Adv.
Mr. Milind Kumar, AOR

Mr. Anil Shrivastav, AOR
Mr. Ashok Kumar Singh, AOR

Mr. Guntur Pramod Kumar
Ms, Prerna Singh, Adv.
Mr. Samarth Krishan Luthra, Adv.
Mr. Dhruv Yadav, Adv.

AORt

Mr, Shuvodeep Roy, AOR
Mr, Deepayan Dutta, Adv.
Mr. Saurabh Tripathi, Adv.

Mr. Abhimanyu Tewari, AOR
Ms. Eliza Bar, Adv.

Mrs, Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. A K Panda, Adv.
Mr. Wasim Qadri, Sr. Adv.
Mrs. Ruchi Kohli, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr, Sunita Sharma, Adv.
Mr. Rohit Pandey, Adv.

Ms. Swati Ghildiyal, AOR
Mr. Prashant Bhagwati, Adv.
Ms. Devyani Bhatt, Adv.

Ms. Supriya Juneja, AOR

Mr. Anand Sharma, Adv.
Mr. Sandeep Jindal, AOR
Mr. Vishwanathan Iyer, Adv.

V.woi.dli-
>
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V

,\v\ ^ *(
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Mr . Arman Sharma, Adv.
Mrs. Shimpy Sharma, Adv.
Ms. Pooja Sharma, Adv ,
Mr . Yeshasvi Shrivastava, Adv.

Mr . Parth Awasthi, Adv.
Mr . Pashupathi Nath Razdan, AOR

Mr. V. N. Raghupathy, AOR

Mr . Nishe Rajen Shonker, AOR
Mrs. Ann K Joy, Adv.
Mr . Alini Anvar, Adv .
Mr . Sunny Choudhary, AOR
Mr. Abhimanyu Singh Ga, Adv.
Mr . Sarad Kumar Singhania Aor, Adv.
Ms. Rashmi Singhania, Adv .
Mr. Bharat Bagla, Adv.
Mr . Siddharth Dharmadhikari, Adv.
Mr . Aaditya Aniruddha Pande, AOR

Mr . Pukhrambam Ramesh Kumar, AOR
Mr . Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.
Mr . Avijit Mani Tripathi, AOR
Mr . Upendra Mishra, Adv.
Mr . P. S. Negi, Adv.

Mr. T.k . Nayak, Adv.
Mr . Anando Mukherjee, AOR
Mr . Shwetank Singh, Adv.
Ms. K. Enatoli Serna, AOR
Ms. Limayinla Jamir, Adv.
Mr . Aniit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.
Mr . Gaurav Khanna, AOR
Ms. Natasha Sahrawat, Adv .
Mr . Rudraksh Pandey, Adv,
Mr. Gautam Barnwal, Adv.
Ms. Deepali Bhanot, Adv.
Ms. Alisha Roy, Adv.

AMs. Baani Khanna, AOR
Mr . Robin Singh, Adv .
Mr . Rohit Kumar, Adv.
Mr . Siddharth Mishra, Adv.

I \4K. MAURYAY
I p i
\ O'.
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Mr. Sameer Abhyankar, AOR
Mr. Rahul Kumar, Adv.
Mr. Aakash Thakur, Adv.
Mr. Aryan Srivastava, Adv.
Ms. Ayushi Bansal, Adv.
Mr. Sarthak Dora, Adv.

Ms. Purnima Krishna, AOR
Mr. M.f. Philip, Adv.
Mr. Karamveer Singh Yadav, Adv.
Mr, R. Ayyam Perumal, AOR

Ms. Garima Prashad, A.A.G.
Mr. Sudeep Kumar, AOR
Mr. Abhishek Saket, Adv.
Ms, Manisha, Adv.
Ms. Rupali, Adv.

Mr. Srisatya Mohanty, Adv.
Ms. Astha Sharma, AOR
Ms. Ripul Swati Kumari, Adv.

Ms. Aishwarya Bhati, A.S.G.
Ms. swarupama Chaturvedi, Sr. Adv.
Mr. S.wasim A. Qadri, Sr. Adv.
Mr. Ashok Kumar Panda, Sr. Adv.
Ms. Ruchi Kohli, Sr. Adv.
Mr. Varun Chugh, Adv.
Mr. Krishna Kant Dubey, Adv.
Mr. Bhuvan Kapoor, Adv.
Mr. Neeraj Kumar Sharma, Adv.
Ms. Indira Bhakar, Adv.
Ms. Sunita Sharma, Adv.
Mr. Gautam Kumar, Adv.
Mr. N Visakamurthy,aor, Adv.
Mr. Shreekant Neelappa Terdal, AOR

Mr. Aravindh S
Mr, Abbas B, Adv.
Mr. Aman Gautam, Adv,

AOR» /

Ms. Suveni Bhagat, AOR

Mr. Gopal Prasad, AOR INO
V

Ms. Srishti Agnihotri, AOR
Ms. Sanjana Grace Thomas, Adv,
Mr. D.p.singh, Adv.

\Ms, Tara Elizabeth Kurien, Adv.
1
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Mr. shishir Pinaki, AOR
Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.
Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR
Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
O R D E R

Prior to 2017, the figures given by ISRO regarding the number of

wetlands in India having an area more than 2.25 Hectares was 2,01,503. The

latest ISRO data, which is of the year 2021, shows that this figure has now

increased to 2,31,195.
Now these figures have to be checked on ground. The Wetlands

(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the

guidelines issued thereunder prescribe that the next step after identification of

such wetlands is what is called Ground truthing, which is the term given to the

actual inspection of these wetlands by a team constituted by the State for that

purpose. This step has, however, been neglected by almost all the States,

except the State of Punjab to some extent. As regards demarcation of these

wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a

Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands
.0T /\ >

Authority has already been constituted. Rule 5, by which the ,State Wetland

Authority as well as such Authorities in the Union Territories' have

V\
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constituted and the powers to these Authorities have been given, reads as

under

“Wetland Authorities (1) The Central

Government hereby constitutes the State

Wetlands Authority in each State with the
following members, namely ; -

XXXXX

(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX

(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if
required.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the
following powers and perform the following
functions, namely
a)Prepare a list of ail wetlands of the State
or UT within three months from the dateof
publication of these rules;

b) Prepare a list of wetlands to be notified,

within six months from the date of
publication of these Rules, taking into
cognizance any existing list of wetlands

. \. prepared/notified under other relevant State ;
i*

O
W t lmi ^31.
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Acts;

c) Recommend identified wetlands, based
on their Brief Documents, for regulation
under these rules;

d) Prepare a comprehensive digital
inventory of all wetlands within one year

from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose; the
inventory ought to be updated every ten
years;
e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their zone of
influence;
f) Recommend additions, if any, to the list of
prohibited activities for specific wetlands;
g) Define strategies for conservation and
wise use of wetlands within their jurisdiction;

wise use being a principle for managing
these ecosystems which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants) as being compatible with
conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as
recreation and cultural) are maintained or

enhanced ;

c
\ -T,- A
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character;
l) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,;

j) Identify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations

and on a half-yearly basis (June and
December of each calendar year) inform the
concerned State Government or UT
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism;

I) Coordinate Implementation of Integrated
Management Plans based on wiseuse
principle through various line departments ^OT/1/^,

and other concerned agencies; •’/ • \' w MAURYA\*
\

i c i '

;Advocatey " Kb*. u«.
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m) Function as a nodal authority for all
wetland ~ specific authorities within the
State or UTAdministration;

n) Issue necessary directions for the
conservation and sustainable management

of wetlands to the respective implementing
agencies.
o) Undertake measures for enhancing
awareness within stakeholders and local
communities on values and functions of
wetlands; and
p) Advise on any other matter suo-motu, or
as referred by the State Government/UT
Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessary support and act as nodal Department
and Secretariat fo the Authority.

(6) The Authority shall , within ninety days of
publication of these rules, shall constitute -

(a) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and
(b) a grievance committee consisting of four

*
•\ P. ^

members to provide a mechanism for hearing

* * i »*
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and forwarding the grievances raised by public to

the Authority;

(7) The Committees referred to in sub-rule (6)

shall meet at least once in every quarter to

perform their functions

(8) The Authority shall meet at least thrice in a
year.
(9) The term of non-official members of the
Authority nominated by State Government or

Union Territory Administration, shall be for a
period not exceeding three years."

It is clear now that the ground truthing and the demarcation of wetland

boundary is the next step, which is to be undertaken by each of the State/UT

Wetland Authorities in coordination with concerned nodal Department as

provided under the Rules. It is a Statutory function which has been assigned

to them under the Rules. We, therefore, direct each of the State/UT Wetland

Authorities to complete ground truthing as well as the demarcation of wetland

boundaries of each of the Wetland which have been identified for their State

by Space Application Center Atlas (SAC Atlas), 2021.
For easy accessibility of this, each of the State/UT Wetland Authorities

shall complete this work as expeditiously as possible, but definitely within a

period of three months from today. Ms. Aishwarya Bhati, learned Additional

Solicitor General, has assured this Court that they shall be^d^torjl'p^
monitoring with-each of the State and shall file a detailed affidavit

P
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No, 230 of 2001),

this Court has passed certain directions regarding protection of Ramsar

Convention Sites (of wetlands) to be monitored by each of the High Court

concerned and 15 High Courts were given such a direction. The relevant

portion of order dated 03.04,2017 is reproduced as under

'We have put it to learned counsel for the petitioner that

insofar as the Ramsar Convention sites are concerned,

since they are matters of international heritage, it might

be more appropriate if the concerned High Courts

monitor the management of these sites at least till there

is some visible improvement Learned counsel for the

petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this

Court to make photocopies of the affidavit filed by the

Union of India by Dr. A. Duraisamy, Scientist F and

Member Secretary, Central Wetland Regulatory

Authority and send it to the following High Courts.High

Court of Judicature at Hyderabad for the States of

Telangana and Andhra Pradesh, Gauhati High Court,

Gujarat High Court, Himachal Pradesh High Court;

High Court , Kerala High Court, Madhya Pradeshl

(

Yr

m/»r. ov
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Court, Manipur High Court, Orissa High Court, Punjab

and Haryana High Court, Rajasthan High Court,

Madras High Court, Tripura High Court, Allahabad High

Court and High Court at Calcutta. The affidavit be sent

to the Registrar General of all the aforementioned High

Courts within two weeks from today. A copy of all the

orders passed by this Court from 10th September, 2014

till today shall also be sent to the concerned High

Courts along with the affidavit. We request Hon'ble the

Chief Justice of the concerned High Court to treat the

affidavit as a suo motu public interest petition and, if

necessary, appoint an amicus to assist the court so as

to ensure that the Ramsar Convention sites within their

jurisdiction are properly maintained. The affidavit by the

Union of India should be filed within six weeks. List the

matter on12th July, 2017”

Now, the latest figure shows that these Ramsar sites have increased

from 26 to 85, including 59 additional sites (cited below) falling under 5 other

additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench

as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-
I I;

> ‘r /XV
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“List of 85 Ramsar Sites

Date of
Designati Area

(hectares)State/UT Wetland
on

Andhra
Pradesh (1)

19-08-Koiieru Lake 901001. 1. 2002
19-08-
2002Assam (1) 4000Deepor Beel2. 2.
21-07-
2020Kabartal Wetland3. 2620

11-10-Bihar (3) Nagi Bird Sanctuary4.3. 2062023
11-10-Nakti Bird Sanctuary5. 3332023
24-09-
2012Nalsarovar6. 12000
05-04-Wadhvana Wetland7. 6302021Gujarat (4)4, Thol Lake Wildlife

Sanctuary
05-04-
20218. 699

13-04-
2021

Khijadia Wildlife Sanctuary9. 512
08-06-8 . Goa (1) Nanda Lake10. 422022
25-05-
2021Sultanpur National Park11. 143

Haryana (2)9 Bhindawas Wildlife
Sanctuary

25-05-
2021

12. 412
19-08-
200213. Pong Dam Lake 15662

Himachai
Pradesh (3)

08-11-11 14. Chandertal Wetland 492005
08-11-Renuka Wetland15. 202005

Jammu and
Kashmir (5)

14. 23 03-
1990Wular Lake16. 18900

08-11-Surinsar-Mansar Lakes17.
Hokera Wetland
Hyoam Wetland

4 >0
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2022Conservation Reserve
Shallbugh Wetland

Conservation Reserve
Ranganathittu Bird

08-06- 167520. 2022
15-02-
2022 51821. Sanctuary

Ankasamudra Bird 10-03-
2023 98.7622.Karnataka Conservation Reserve19 14-02-
2023_
14-02-
2023

(4) Aghanashini Estuary 480123.
Magadi Kere Conservation

Reserve 54.3824.
19-08-Asthamudi Wetland25. 61402002
19-08-Kerala (3) Sasthamkotta Lake20 26. 3732002
19-08-
200227. VembanadKol Wetland 151250

17-11-
2020Tso Kar Wetland Complex28. 9577

Ladakh (2)23 19-08-
2002Tsomoriri Lake29. 12000
19-08-
2002Bhoj Wetlands30. 3201

07-01-
2022Sirpur Wetland31. 161

25. Madhya
Pradesh (5)

07-01-
202232. Sakhya Sagar 248

07-01-33. Yashwant Sagar 8232022
08-01-
202434. Tawa Reservoir 20050

21-06-
201935. Nandur Madhameshwar 1437

Maharashtr
a (3)

22-07-
2020

29. 36. Lonar Lake 427

13-04-37. Thane Creek 65212022
23-03-32 Manipur (1) Loktak Lake38. 266001990

Mizoram 31-08-
202133. 39. Pala Wetland 1850(1)

Odisha (6)34. 01-10 -
198140. Chilka Lake 116500
19-08-Bhitarkanika Mangroves

Satkos Gorge

41. 650002002
i-;

9819742. 12-10
2021

w >;
V '..
\yjo-
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12-10-
2021
12-10-
2021
12-10-
2021

300Tampara Lake43.
Hirakud Reservoir 6540044.

Ansupa Lake 23145.
23-03-46. Harike Lake 41001990
22-01-47. Kanjli Lake 1832002
22-01
2002Ropar Lake48. 1365

40. Punjab (6) 26-09-49. Beas Conservation Reserve 64292019
26-09-
2019

Keshopur - Miani
Community Reserve50. 344

26-09-
201951. Nangal Wildlife Sanctuary 116

Keoladeo Ghana National
Park52. 1-10-1981 2873Rajasthan46 (2) 23-03-Sambhar Lake53. 240001990

48 Tamil Nadu Point Calimere Wildlife and 19-08-54. 38500(18) Bird Sanctuary 2002
Koonthankulam Bird 08-11-

202155. 72Sanctuary
08-11-
202156. Chitrangudi Bird Sanctuary 260
08-04-Karikili Bird Sanctuary57. 582022
08/04/202Pichavaram Mangrove58. 14792

Pallikaranai Marsh Reserve 08-04-
202259. 1248Forest

Gulf of Mannar Marine 08-04-
202260. 52672Biosphere Reserve

Vembannur Wetland 08-04-61. 20Complex 2022
08-04-Vellode Bird Sanctuary62. 772022

Udhayamarthandapuram
Bird Sanctuary

Vedcinihangal Bird
Sanctuary

Suciiindram i heroor

08-04-
202263. 44

08-04- //

2022 /fas
08-04/0/
2022. Sf /
08-04-

64.

Wetland Complex
66. Vdduvur Bird Sanctuary

i
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2022
Kanjirankulam Bird

Sanctuai y
08-04-
2022
24-05-
2023

9767.
453.72Karaivetti Bird Sanctuary68.

Longwood Shola Reserve
Forest

24-05- 116.00769. 2023
16-01- 125.865Nanjarayan Bird Sanctuary70. 2024
16-01-
2024Kazhuveli Bird Sanctuary 5151.671.
08-11-Tripura (1) Rudrasagar Lake62. 72. 2402005
08-11-73. Upper Ganga River 265902005
19-09-
2019Nawabganj Bird Sanctuary74. 225

02-12-75. Parvati Arga Bird Sanctuary 7222019
02-12-76. Saman Bird Sanctuary 5262019
03-10-Uttar

Pradesh
77. Samaspur Bird Sanctuary 799201963. 26-09-

201978. Sandi Bird Sanctuary(10) 309
19-09-
201979. Sarsai Nawarjheel 161

21-08-
2020

80. Sur Sarovar 431
13-04-81. Haiderpur Wetland 69082021
29-06-
202182. Bakhira Wildlife Sanctuary 2894

Uttarakhan 21-07-73 83. Asan Conservation Reserve 444d (1) 2020
19-08-
2002East Calcutta Wetlands84. 12500West

Bengal (2)74. 30-01-
2019

85. Sunderbans Wetland 423000
23 States & 13,58,068.85 Ramsar SitesUTs 335

•V f r. >

The Registrar General of this Court is directed to send, the complete list

^To^aJI the High Courts, including the 5 High Courts which are mentioned above
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and the High Courts are requested to treat the affidavit as a Suo Moto Public

Interest Litigation where an Amicus be appointed, if necessary, to assist the

Court and ensure that the RAMSAR Sites within their jurisdiction are properly

maintained. We say this only as a continuation of our order dated 03.04.2017.
List the matter again on 25,03.2025.

(JAYANT KUMAR ARDRA)
ASST. REGISTRAR-CUM-PS (RENU BALA GAMBHIR)

COURT MASTER

P
P
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Annexure/R10/4

Minutes of the meeting held on 15.05.2025 pursuant to Hon’ble NGT’s Order dated
01.05.2025 of EA No. 16/2019 in OA No. 153/2014 in the matter of INTACH vs.
Govt, of NCT Delhi & Ors.

A virtual meeting was convened on 15.05.2025 by Wetlands Division, MoEF&CC,
with representatives from the State Wetlands Authorities of Haryana and Delhi to
deliberate on issues related to the notification of Najafgarh Jheel—a transboundary
wetland situated along the Delhi-Gurugram border—in accordance with the Wetlands
(Conservation & Management) Rules, 2017. The list of Participants is annexed.

At the outset, Scientist ‘F’ (Wetlands), welcomed the participants, followed by a
brief introduction of the members. The members were apprised that EA No. 16/2019
has been filed before the Hon'ble NGT for execution of its order dated 20.02.2017 in OA
No. 153/2014 (INTACH vs. Govt, of NCT Delhi & Ors), wherein the Hon’ble Tribunal
recorded the Government of Haryana's decision to identify Najafgarh Jheel as a water
body and directed the Government of NCT of Delhi to take immediate action. The EA
No. 16/2019 was disposed of vide order dated 16.02.2023 along with other connected
matters, observing that:

" In OA No. 470/2022, a joint committee consisting of the CPCB, DPCC, DJB, the
Irrigation and Flood Control Department of the Government of Delhi, and the
District Magistrate of South West Delhi has submitted a report outlining the
extent of pollution. The report also recommends the monitoring of sewage
treatment and the management of other effluents discharged into the lake, both
in Haryana and Delhi.
Since the issue of controlling pollution in drains and water bodies affecting the
Yamuna is currently being addressed in Delhi by a high-level committee chaired
by the Lieutenant Governor, and the rejuvenation of Najafgarh Lake is closely
tied to the rejuvenation of the Yamuna, it can be handled by the same committee
for the Delhi region. For the areas in Haryana, the Chief Secretary of Haryana
can take charge of the matter.''

The aforementioned order dated 16.02.2023 was challenged in the Hon’ble
Supreme Court of India in Civil Appeal No. 4100/2023, titled as Indian National Trust for
Art & Cultural Heritage vs. Government of NCT Delhi. The said CA was disposed of vide
order dated 31.07.2023 directing that the EA be revived and be heard along with OA
No. 6/2021. Accordingly, the was revived vide order dated 17.10.2023.

Vide order dated 22.12.2023, the Hon’ble Tribunal recorded the submission
made on behalf of Government of NCT Delhi that a decision has been taken to declare
Najafgarh water body as wetland. The State Government of Haryana was directed to file

2.

2.1

2.2

1
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the report disclosing the action taken in pursuance to the statement which was made
before the Tribunal on 20.02.2017.

Vide order dated 16.02.2024, the response filed on behalf of Haryana was
recorded and no satisfactory explanation has been furnished for not giving effect to the
statement which was made on 20.02.2017 fully till now.Ld. Counsel for Haryana sought
6 weeks time to furnish an affidavit disclosing the time schedule within which the
process of notification of Najafgarh Jheel as trans-boundary wetland will be completed
at the ends of State of Haryana.

Vide order dated 30.07.2024, status report filed on behalf of Haryana was been
recorded wherein Haryana has decided to declare 75 acres of land as Wetland. The
Hon’ble Tribunal gave an option to petitioners to file objections, if any to the report filed
by the State of Haryana.

Vide order dated 22.10.2024, the Id. Counsel for Haryana sought time to
respond to objections filed on behalf of petitioners in terms of previous order dated
30.07.2024 in respect of declaration of 75 acres of Najafgarh Jheel as wetland by the
State of Haryana.

The Hon’ble Tribunal’s latest order dated 01.05.2025 in EA No. 16/2019 is
reproduced hereunder:

2.3

2.4

2.5

2.6

“2. The wetland authority of Haryana has submitted the report dated
29.07.2024 stating as under:

"xxx
10. That although actual area of submergence as waterbody can be
ascertained only after completion of the said projects, however,
anticipating the stoppage of untreated discharge and utilization of treated
effluent as per completion of projects mentioned herein above, 75 acres
(60 m width x 5000 m lengthjhas been identified along Najafgarh Drain
which can considered for declaration as waterbody/wetland. The detail of
such Khasra Nos. is enclosed as ANNEXURE-R/2. If after completion of
projects mentioned in preceding paragraphs, more substantial area is
found under submerge of water, further decision shall be taken to enlarge
the area identified as waterbody, in accordance with law."

The above disclosure reveals that though the actual area of sub
mergence as water body has not been determined till now but anticipating the
stoppage of untreated discharge and utilisation of the treated effluents as per the
completion of the project 75 acres (60m width x 5000m lengtpj-Hi
identified for declaring as a wetland.

xxx xxx

3.

2
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4. Learned Counsel appearing for the State Wetland Authority submits that
the brief document has already been submitted to the Wetland Division of the
Ministry of Environment, Forest and Climate Change (MoEF&CC) on 17.09.2024
and the action at the end of the MoEF&CC is awaited.

It has been pointed out that MoEF&CC is a party and served in this
execution application, but no one is present representing the MoEF&CC. Hence,
we direct the Secretary, MoEF&CC to ensure the representation of the
MoEF&CC on the next date through some competent advocate or through some
senior officer of the MoEF&CC. Let a copy of this order be forwarded to the
Secretary, MoEF&CC for compliance.

Learned Counsel for the Applicant has submitted that the area of
Najafgarh lake on the Haryana side is much large then 75 acres. He has referred
to the satellite image of 2021. Annexure-A-7 (page 1111) to show that the water
spread on September 24, 2021 was 2048 acres. He has also referred to the
satellite image (page 848) to show that in 11.11.2021 water spread was 1667
acres and has pointed out the image on page 849 which shows that the water
spread range from 200 acres to 2048 acres 2 3 between 2014 to 2021. He has
also referred to Annexure A-3 concerning the Land Revenue Settlement of the
Gurgaon District - FC Channing, Settlement Officer, 1882 - extracts and has
submitted that the area of five villages was found to be inundated, covering 1772
acres. The petitioner himself has given the submergence level and area of the
Najafgarh lake in Haryana over the last 16 years as under:

5.

6.

Year High Flood Level (HFL)
Contour

Submergence area at HFL
Acres/Ha

2009 210m 3436*
2010 210.35m 3800
2011 209.75m 2100
2012 209.72m 2100
2013 209.92m 2200
2014 209.70m 2100
2015 209.70m 2100
2016 210.00m 3436*
2017 209.62m 2000
2018 210.12m 3600
2019 209.37m 1500
2020 210.6m 2000
2021 210.90m 4600
2022 211.05m 5349 *
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42002023 210.75m
210.60m 40002024

Average Level 210.41M 3800 Acres/1520 Ha
Source for HFL at Jhatikra: l&FC, Delhi for Levels
*Submergence Areas as/Haryana EMP

Counsel for the Applicant has also relied upon the area of wetland
disclosed in Annexure-3, a Framework of Integrated Environment Management
Plan jointly submitted by the Government of Haryana and NCT Delhi (draft) filed
alongwith the report of the CPCB dated 13.12.2021. Counsel for the State
Wetland Authority has disputed the material which is shown by the Applicant.

The issue concerning the exact area of the Najafgarh lake on the
Haryana side is required to be decided and the exact area is required to be
determined by some independent competent body. Hence, we direct the
Applicant to implead the National Wetland Authority in this execution application
through the Chairman and serve the same.

IA No, 339/2024 has been filed by some of the persons on the plea that
their land is likely to be affected in the process of determining the wetland of
Najafgarh in the State of Haryana. Considering the scope of the matter and also
the plea that they are likely to be affected, we allow the IA No. 339/2024 and
permit the applicants to intervene in this execution application.

The National Wetland Authority is expected to file the reply affidavit
atleast one week before the next date of hearing.
11. List on 04.09.2025."

7.

8.

9.

10.

3, After detailed deliberations, the following points emerged during the meeting:

The Government of NCT of Delhi reiterated its position that the Najafgarh Jheel
is to be notified as a wetland, based on the Brief Document and the framework of
Integrated Environmental Management Plan (EMP) that have been submitted. It was
informed that the EMP submitted to MoEF&CC, in compliance with the directive of the
Hon'ble National Green Tribunal, delineates a total wetland area of 2,530 hectares, out
of which 1,400 hectares fall within the territory of Delhi and 1,130 hectares within
Haryana. The representative from the Government of Haryana indicated that out of the
1,130 hectares situated in Haryana, the State Government supports notification of only
30 hectares. The Department of Irrigation and Flood Control, Government of NCT of
Delhi, referred to findings from the Gurugram Metropolitan Development Authority
(GMDA) report, which states that 30,198 cusecs of discharge flow from Gurucra
towards Najafgarh wetland. Following diversion an estimated 8,621 cusetfs of'-stdr
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water would eventually reach Najafgarh wetland, while the carrying capacity of the
Najafgarh water body is 8,115 cusecs. This indicates that the overall carrying capacity
of the drainage system is inadequate. Therefore, it was emphasized that hydrological
considerations, particularly the carrying capacity of the system, must be given due
attention in the planning process.

The Government of Haryana expressed its intention to construct a bund on the
Haryana side. In this context, it was informed that the Hon'ble Supreme Court vide order
dated 8th February2017, 4th October 2017 and 11th December 2024has inter-alia
directed to protect the 2, 31,195 wetlands (as mapped by Space Application Centre,
ISRO) as per Rules 4(2) of the Wetlands (Conservation and Management) Rules,
2017.lt was further proposed to undertake a hydrological modelling study to delineate
the wetland boundary. Given the influx of both rainwater and sewage during the
monsoon season, it was suggested that the boundary be determined by excluding areas
influenced solely by sewage. It was further noted that storm water diversion presents
significant challenges. The existing wetland serves as a flood buffer, providing
temporary storage and delaying downstream overflow. This functional role should be
duly considered while delineating the wetland boundary. It was also recommended that
land use planning in the region should factor in disaster risk reduction, with the wetland
being an essential buffer to accommodate excess storm water, especially given the
degraded and choked state of existing drainage channels.
Action Point

3.2

* A joint report shall be submitted within two months by Wetlands International
South Asia (WISA), and WWF-India. They shall also prepare a joint Brief
document; delineate the boundary on both Delhi and Haryana side after proper
stakeholder consultation including the farmers and other community members in
the adjoining areas. Further, the report should include assessment of the impact
of the bund on Haryana side on the wetland ecosystem. Concerned authorities
from both the Governments of Haryana and NCT of Delhi are kindly requested to
cooperate with the team for effective compliance.

The meeting ended with thanks to all the participants.
•k'k'k -k
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LIST OF PARTICIPANTS

S.No.Name (Mr./Ms./Dr.) Designation Organization
Pankaj Verma1 Scientist ‘F,Wetlands Division MoEF&CC

Associate (Legal)-B, Wetlands
Division

MoEF&CCGauri Vashist2

Shyam Sundar
Kandpal

Gov’t of N.C.T. of Delhi3 PCCF

4 Balram IVieena ADM (South West) Gov't of N.C.T. of Delhi
Mukesh Kumar5 Gov’t of N.C.T. of DelhiChief Engineer, Delhi Irrigation &

Flood Control Department
6 Subhash Yadav Government of HaryanaDFO, GMDA
7 Virendra Singh Engineer-in-chief, Irrigation & Water

Resources Department
Government of Haryana

Ritesh Kumar Director Wetlands International
South Asia

8

9 Muruganandam R Scientist ‘C’ NCSCM, Chennai
Suddabhrata C10 Junior Advisor GIZ, New Delhi
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Field visit and interaction of the team members of Wetlands International South Asia and WWF-India with officials
from the Government of Haryana held on 19th August 2025
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Annexure/R10/5
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An Interaction between team members of Wetlands International South Asia and WWF-Indla, and officials from
the Government of Delhi NCT, was held at Flamingo Point, Najafgarh Jheel, on 6th August 2025
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Item No. 04 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 16/2019
In

Original Application No. 153/2014
(IA No. 332 /2024, MA No. 85/ 2022)

Indian National Trust for Art and Cultural Heritage Applicant

Versus

Govt, of N.C.T. of Delhi & Ors Respondent(s)

Date of hearing: 04.09.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv. for Applicant in E.A 16/ 2019
Respondents: Mr. Rahul Khurana, Adv. for the State of Haryana & HSPCB

Dr. Ankit Gupta, Adv. for MoEF 86 CC (Through VC)
Ms. Gauri Vashist, Adv. for Wetlands, MoEF 8& CC (Through VC)
Ms. Jyoti Mehdiratta 8& Ms. Ananya Basudha, Advs. for Wetland
Authority, Delhi (Through VC)
Mr. Gigi. C. George 8& Mr. Sunil Kumar, Advs. for CGWA
Mr. Vikrant Pachnanda, Adv. for CPCB (Through VC)
Ms. Shilpa Chohan, Adv. for Intervenor

ORDER

1. Learned Counsel for the Respondent No. 4 appearing virtually

submits that the Wetland Division of the MoEF & CC had held a Joint

Meeting of the Wetland Authorities of the Haryana and Delhi and now a

Joint Report of Wetlands International South Asia (WISA) and WWF has

been obtained after a ground verification and the process of revalidating

the report is underway. In this background, further 8 weeks' time is

sought. He submits that the MoEF & CC, disclosing the above facts, has

filed the affidavit on 02.09.2025.

The office is directed to examine it and place it on record .2 .

List on 26.11.20253.

Prakash Shrivastava, CPmt
i
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Dr. A. Senthil Vel, EM

Sudhir Kumar Chaturvedi, EM

Dr. Sujit Kumar Bajpayee, EM

September 04, 2025
EA No. 16/2019 In
OA No. 153/ 2014
HB
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